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I, the Chairman of the Public Accounts Committee, dn present 
on their behalf this Twentv-Scventh Report (Fourth Lok Sabha) 
on Appropriation Accounts (Civil), 1965-66, Audit Report (Civil), 
1967 and A u d ~ t  Reports (Commcrclal). 1966 and 196'7 relating to the 
Ministries of Information & Broadcasting; Works, Housing & Sup  
ply (Department of Works & Hous~ng);  and Fo d. Agricultum 
Community Development & Co-opcration (Departments of Food 
and Agriculture). 

2 The Appropriation Accounts (Clrrll). 1965-66. tog;?ther with 
the Audit Report (Civil), 1967 were laid on the TaSle cf the  House 
on 7th April, 1967 The Audlt Reports (Commercial). 1966 and 1967 
were laid on the Table of the House on 17th May. 1966 and 20th 
June,  1967 respect~vely. 

3. The Comm~ttee e x a l ~ n e d  these at their sittmg:, held :,n 21d, 
23rd and 26th October. 1967. The Committee considered and fina- 
Used this Report at the~t .  sitting held on 10th April, 1968 Minutm 
of the  sittings of the Committee form Part II* of the Report. 

4. A statement showing the summary of the main conclusions/ 
recommendations of the Committee 1s appended to the Report 
(Appendix XII) For faclhtv o f  rdercncc these h a w  been printed 
in thick type In the body of the Report 

5. The Comrnlttc* place ~m record tIlc11 sp~:ec~nticn uf the 
assistance rendered to them in the c>unnl ina t , [m of tl~t-se accounts 
bv the ComptrnlIer R. Auditor G t ~ ~ c m l  o f  1nd:a 

6. The Committee would also like t o  express their thanks to the 
ofRcers of the hlinlstries of Tnform,ttlon k Uroadcasting. Works, 
Housing & Supply (Department of Works and Housing) and Food, 
Agriculture, Community Dcvclopnwnt & Co-operatlm (Depart- 
ments of Fmd and Agriculture) for the cthoperaticn extended by 
them in giving information to the Committee 



CHAPTEB 1 

MINlSTRY OF INFOlUvlATION AND BROADCASTING 

Non-utitisation of services of staff for the intended purpose, pura 
42 (C) ( i )  Page 59. 

1.1 Exhibition trains-Defence/Plan publicity t imugh exhibi- 
tion trains. In November, 1963, it was decided that two Ddence 
exhibition trains, each consisting of eight coaches earmarked for 
Defence publ~city and two coaches for Plan pusllcity would be 
comissioncd by the Directorate in collaborat~on with the M i n i s w  
of Defence, and the expenditure thereon would bt. shared in the 
ratio of 80:20 by the Ministry of Defence and the Ministry of Infor- 
mation and Broadcasting. Though the project was  original!^ esti- 
mated to be completed in about I f  years at  an estimated cost of 
Rg 14-37 lakhs the estimated expenditure on the project was reds- 
ed in September, 1966 to Rs. 37.17 lakhs. Only 51, per cent of tha 
work was completed upto October, 1966. It was, hmvever, noticed 
that the work remained suspended twice. once from Scpteaober, 
1W to December, 1964, and again from August, 1965 to June, 1968, 
and the expenditure on staff spedfically engaged fcr this pwpasc 
mounted to Rs. 34,612. 

1.2. The Committee desired to know the broad analysis for the 
increase in the cost of the project from Rs. 14.57 iakhs to Rs. 37-17 
laUla The Ministw of Infnrmntion R: Broadcasti1:g h * e  stated 
that: 

"On the basis of the mtirnntes agreed to in  June 1966, tbe 
total expenditure for a runninq oeriod ol one gear would 
come to Rs. 31.75 lakhs (It would bc &. .37.i7 lakhs for 
I t  years run) RS ngamst a total mt~clp t t*r  expenditure 
of Rs. 11.57 lakhs according to the estimates drawn up ia 
June 1963. The reasons for the var;ation are:- 

(a) Incnuo in mnverafon charges --%mmJ 
(b) Coat d generators -47m 
k) Expnditure to be incurred by the Minis- --1,a?4? 

try of Dcimn not iacludcld In the June 1968 
artlmr,br; 



Recurring: 

(a) Expenditure to be incurred by IMcncc -2,04,000 
Ministry not included earlier 

(b) Increase ill haulage 

Total: 17,18,002 

1.3. In reply to a question as to why the progress of work was 
slow as only 50 per cent of the work was completed upto October 
1966, the Ministry have stated: 

"Work on the project was suspended tw~ct+first in Novem- 
ber-December. 1964 because of increase in Railways' 
costs and again from September. 1965 to June, 1966 be- 
cause of the Indo-Pakistan conflict. Excluding these two 
periods of suspension. the overall pn gress upto October, 
1966, was not slow." 

LC It has been added that: "the services 01 ;he staff specially 
recruited for the trains project were disrwnsed xith in December, 
1965. 

The broad-gauge tram was commissio~~cd 01) 0 ~ t ~ ~ o c . r  4, 1967 and 
the meter-gauge train was to be commissioned towards the end of 
December. 1967." 

1.5. The Commsttee find that the est~matea ~ i j b t k n d ~ t ~ e  on the 
Defence Exhibition Trains Project increased from Its. 14.57 U s  
in November, 1963, to Rs. 37.17 l a b s  in Septcmhcr 196fi. Tho Cam- 
mittee consider that the estimates of expenditure wcrc not prepared 
mlisticaliy. The Committee deprecate this tendency to get sanc- 
tlar for such projects on the basis of grossly under-estimeted figurn 
of expenditure. Tbey desire that estimates for such projects should 
be pmpwed more replistically. 

1.6. Tbe Committee also notice that the projects h v e  bean de- 
layed for mare than 21 to 3 years as rompamd with the original 
tugets. The: Committee need hardly mphasmc. that ia carrying 
rrt sach schemes meant for publicity adbermg to the ttmm-liched~de 
b of the utmost importance a* any abnormal d&,y is upt to make 
publitity out of date thu. making thc project* br@ctiyr. The 
&mittco would like tlw Aliniqtry to give their Jperi.I attention 

thi. ssp@ct in impiemcntmtion oi future prcrjwb, 



D. (ii) Miscellaneowr, Page 60. 
1.7. The 

autonomous 
of Ttldia nnc 

expenditure incurrrd on ; ~ d \ ~ c r t : . . ~ m e t ~ t  oti behalf of 
bodies is being initially met from f h c  Consoiidated Fund 

-1 1atc.r on recovcrcd from t h r c / s  r/od:i.- A sum *?f RS 
.90 laklls was oufstanding In Fc~hrt~nr-y !R67 Out of this, the 

amount outs tand~nq ,r)rror to  1Wi4-65 arn:tl!~:+, to T c i  6 . N  lakhs 

1.8. The Committee drs~red to kno1.t. t l i i  rjrescnt position of re- 
coveric'; from nutonomnu, bodies TI), i n  :13v~ indicated 
that thc position as.on 1.12.1967 was as folloz~:s 

1.9. In reply to a question whether the Directorate had examin- 
ed the feasibility of gett~ng advance ynyment~ f~cim the r\uton* 
mouv &dies along with the requests for publicity work. it is stat& 
in the note that: 

"the fpaslbrllty of obtaining n lump sum d w i t  frrw-r, the 
Autonomous B d m  at the beginning cf the Rnnncml year 
for meeting the anticipated expenditure tm their rquire-  
menb far the whde  year is  being cxan~ined. ?'his 
arrengtwwnt would be m*m convm'cnt 3s tlle cxnct 
amwnt payable to nruympers will not bc known to t b  
Autanamaus Bodies when they send tbeir mum:.;" 



1.10. The Committee note that a sum of about Rs. 6.12 lakhs is 
0utstandj.q for remwery from Autonamons Bodies a? 011 1.12.1967. 
The Department should pursue the m i t e r  with the autonomuua 
bodies in order to recover thew long outstanding anrnunts cxpedb 
tiouslg. They dso desire that rur earlg decision sl~ould hi. tnkcn on 
the proposal for obtaining a lump sum deposit in nd\nncc front Auto- 
nomous Bodies so that such arrears arc not aliclrrecl lo arrr~tnulate 
in future. 

F i ~ n & l  assistat~cc to a film producctr-Para I l9---i't1 guy ' 5 1 - 152. 

1 11. In September-. l!J60 GL3vernrnent entered 111to a n  at:] twwnt  
with a film producer for t h e  production of a I l ~ n d ~  fc3;..t1:! r. film on 
'Untouchability'. The agreement provlded for  the pilynrc.:~t of a 
loan of Rs. 1.50 lakhs to the producer who was to  get the  d ~ t a ~ l r d  
script of the film approved by the Government and rorn;~lc!r the  
picture within one year of the date of approval r . f  t1w script. Ac- 
cording b the t e r n  of the agreement as modfwd In Octcber. ;!KO. 
the interest payable on t h e  loan by t he  produces u p t ~  t l w  cnd of 
one year from the date of payment of last instalmefit s !o he paid 
back to him in the form of subsidy. 

A sum of Rs. 15,000 being the first instalmen? of the loan was 
paid to te producer in October, 1960. 

The final script submitted by the producer was approved by the 
'Government in September, 1964, after four scripts submitted earlier 
had been rejected. The actual production of the rilm has not yet 
tmmmenced (January, 1967). 

Government stated (January, 1967) that the rcqueqt of the pro- 
ducer for increas~ng the loan amount to Rs. 2.5 h k h s  had been 
turned dm% and the question of termination of t h r  ngr~c.mc.nt was 
under consideration in consultation with Ministry rf IAW 

1.12. The Cornmiittee desired to know how the producer was 
selected for this purpose and what feature Alms werr prndt1ct.d by 
him before th~s  contract was given to him? The Ministry in their 
note have stated that for production of a feature fllm on Wntouch- 
ability' in Hindi, a number of producers were contacted 

1.13. It has been further stated, "It had been d m & d  thtrt Gov- 
ernment s h d d  give lonn to the reloctsd producer to partjd!~ 
OoYa tbc produdion eqmscs. It was eantomplatPd that the nr- 
mrtPiae expaucr on pmductlon md dlsMbutknn d the A M  w m  
t Q b h h t b e L s .  Yoddib.p*amrrnot*  
~ L . ~ ~ g m b % k i n g t h & t h c m t h . f i n n b l  



respomibility should be that of the Government. Considering the 
synop%s/scripts submitted by ttwm and the terms and conditions 
offered, Shri . . . . . . . . . . . . was considered to be the most suit- 
able producer for the film. It  was considered advisable to assoclate 
an established producer with this venture to improve its chances of 
success from, the social and commercial point of view." 

1.14. The note further states that the producer had to his credit 
seven pictures and had also wrltten stories and dialogues for some 
of the well-known pictures. H e  had also produced for the Films 
Division, a documentary on a national hero which had teen very 
well received. 

1 IS. As regards the dates on whch  the first frmr s c r p ' ~  were 
submitted by the producer and the dates on which these were re- 
turned to him, the hl~nistry have stated that "the scrints which 
were submitted by the producer from time to time. were examiced 
in consultation with the Ministry of Home Affalrs ( later  Dtp!t of 
Social Security) and the Office of the Commissmner for Scheduled 
Castes and Scheduled Tribes, both In u-rlting and through personal 
diacussfana 

1.16. The producer submitted the fu'st sc r~pt  i n  the third w e e k  
of January. 1961. Suggestions to improve the script were camc 
municated to him on 28th March, 1961 He submitted the xcnnd 
script with his letter dated 7th October, 1961 Comments on this 
were conveyed to him on 15th November, 1961. He subrnittd the 
third script with his letter dated 2nd July. 1962. Comments were 
conveyed to him with letter datcd 4th August, 1962 I ~ P  subrnttted 
the fourth script with his letter dated 13th November. 1962 C m -  
menu Were mnweyed to h ~ m  with letter dated 7th March. 1963 

1.17. In reply to a question whether the agrtwnent provided for 
anv penalty in the event of delay to complett. thr pr<)CIurtio~~ P I  the 
film within the stipulated ti- and. if so. whether Chre~nrn~nt 
examlncd the feasibility of invoking this clensc, t he  Nullistry have 
stated e, under: 

"Yss, Clauses 1, 7, 14. end 20 of the Agreement are relevant 
in this mnntsetim* ( A p p d l x  I.) 



His attention was also drawn to the agreement under 
which he was bound to  complete the picturc within one 
year from the date of approval of the script. However, 
on receipt of approval of the final script, he  urged that 
a decision should first be tnkcn on his rcq\iest made ear- 
lier for an increase in the amount of the loan. b d o r r  he 
started the actual prnduct~on of t h r  picturc. This re- 
quest I V ~ S  consldtred In consultation with the hl!nistry 
of Finnrlce. That Mln~stry d ~ d  not agree. Thc producer 
was informed that thc amount o f  the loan could not be 
increased. IIe refused to prctcwd with the prdrlction of 
the film with the meagre funds at his disposal. His point 
was that the amount which was s u f h e n t  in lWXb61 was 
utterly inadequatr in 196445 because the cost of pmduc- 
tion of films had  one up. Ife made alternative sugges- 
tions for proceeding with the production of the film but 
these were not found acceptable by Ministry of Finance." 

"The Law hLinlstry. ~ v h o  wcre consulted as 10 the line to bc 
adopted in the face of t h c *  prod~lcer's drrnand to refcr the matter 
for arbitration under ciause I9 of the agreement, a d v w d  that the 
Government could t c r m ~ n a t t ~  t h ~  acnSrmcn:  and  cl:iin> wpaync3nt 
of the instalrncn! already madc to thc producer On the whole, 
however, that Min~str! thoug1ji +ha :  thls msttw rn~ch: bc svttled 
with the producer". 

1.18. Regardinp pavmcnt of subsidy t o  ~ l i l s  jwtxiuct.!. the Minis- 
t r y  have stated t h a t  ' in tliillv thr producr~r had 1nti.r 0110, ptxr- 
posed that the loan should hc without any financial chargrs for a 
period of one year from the date of payment of tht* last rnstalment 
But under the financial rules. Government could not adthnec. a 
loan w~thou: charaing interest Thweforib. a provision had to be 
made in the agreement that the producer would pay mtcrest on the 
loan. On the other hand. the producer was not apecnblc to my any 
interest till after a lapse of one year from the date of drawd of 
the last ~nstairnent o f  t h ~  loan." 

"Clause 14 of tht. arlrcr.rncnr d a t d  29-9-1960 thcbrc-fore, tnitr  aim, 
prov~dcd that thr~ ~ntc~rrw ~ccminq durina 12 months next com- 
mencing from tho datc~ r j f  m i p t  of the laa imtalment of f h ~  loan 
would ht. palit h:wk hv Govtrnrnt*nl tn thc Prnducw by w8y of 
subsidy within 60 days nf thr da!r  ni  t he  pavrnent of such in!nvreat 
for 12 months hv thr nrndctrcr Rv impli~.mtlofi, no fntcrt*.ut was 
peyab'k by the praducvlr far Ihe wrfrd from the d a b  nf dmwd of 
the first instalmcnt ta the d a b  t,f d r a w l  of t h c ~  l a ~ t  Inshfmrnt, At 



the. suggestion of the Accountant General, Maharashtra, this implf- 
cation was reconsidered in consultation with the Ministry of Fin- 
ance and it was decided that interest would be payable by the 
producer from the date of drawal of the first instalment of the 
loan and the interest paid by him upto thc first anniversary of the 
date  of drawal of the last instalment woulcl tw re-imbumd to him 
in the form of subsidy." 

1.19. The Committee deslred to know tho present positlon with 
regard to the termination or othtrwisd, c:f t h e  agreement and 
whether Government also considered thc r, icstlon of recovery of 
t h c  amount of R.; 15 000/- advanwri  to . h f  produwr a4 tht. first 
instalmcnt of the loan. The Ministry h n ~ : ~ ~  ~ t a t c d  .*It was inform- 
ally propowd to thc produwr that  hr rnl~:h+ ncrt-e to thp termma- 
tion of the ajirevrnmt on thr. bacls, tha t  1 . i .  pall1 bar~k + Gwt.rnrnent 
the amount of Rs. 15.000/- w t h  intrrf'cf !Tr ha5 nq! agreed to 
t h ~ s  suggestion. The matter is under rrrr.qldl -atlnn " 

1 30 Thv ( ' c , * v ; r ~ ~ t t r . c .  .rrv ~ ~ t t t ~ : ~ v l r \  I r k  ( 1 3 > ~ , . \ 1 ~  t i t : , t  t h ,   VIE^ tht  
awwment  with the prrduwr was sirnrarl in .;eptt.rnht.r. l%O the 
manuwript for Ebr film "I'ntrmr h a h ~ l i l t .  H i ,  ~~~')rci \rf l  nnl? fa 
%pCernkr, 1964, after it had underc.onc si.\rmI rcbr i\ion\. Tht 
Committee are also not able to appreciate hrbv thtb firs: in-tnlnrent 
(its. 15 00() / - )  of tht. loan was mven to thtb prtriluwr ~ i t h o u t  
approving the script of t h ~  f i l t n .  Thv f 'o~n!: i~t  tcc cc,n\ider that 
a time limit should have been ~rescrihed not onlv for the prodot- 
fion of the film but also for the finalisation .*nd approval of tbe 
d p t  so that the film could be prdlaetd without undue delay fa 
rchlmc the objectives underlying ft T h p  Commfttec would tikt 
Oovcmmcnt to adopt a more bndntsslike p&ow in farmtna out 
Rlms tor production. 

1.21. Thc Commfttn would plsn like t c b  know the final outmme 
ef the arltdiattons with tbt  p d a c c r  

1.22. Thc All India Rndto hns nt nr.t.\r.rit .ti r.i;f:~, stcc:t~,ns, 17 
auxiliiiry ct.nlrcbs, and 2fi t r i r \ . ; an : t t~~s~  iccr proorcllng V~t'idh Rhatti 
w ~ i ~ t ~  to its ltsttbntm. In additlfrn t k r r  :\re lour nux~ltorv 3:udio 
wntrcj and unc tclevmlon ccnttc. 



The table below indicates the working results of the Depart- 
ment for the last three years ending March, 1965.- 

(R Ipctr in I ikh* j 
- ..- "-- P ---- ---- - - 

(e) I.cnu (-) Profit ( + 
0 

For the A r s t  time after 194647 the Department earned a profit 
of Rs. 29.40 lakhs in 1964-65. Revenue Account for the year 1964-6!5 
and General Balance Sheet as a t  31st March. 1965 of All India 
Radio are a t  Appendix XI. 

1.23. Tn reply to the Committee's query as to what are the work- 
ing r e w l t s  of All Tndia Radio for the years 1965-66 and 1966-67, 
were the Ministrv i n  their note h a w  stated. 

"due to thc yct unrcsolvcyt d1screpanc.v In the f i ~ u r e s  shown by 
the Accountant (;cncrsl. Posts and Telegraphs, a s  incomc from 
Licence few during 1.965-66 it has not hcen oossihlr~ to consolidate 
the proforma Accounts of A11 India Radio fr)r that vear which has 
also rcsultcd in drlay in t h p  consolidation of the Proforma Accounts 
for 1966-67. The Accounts For 1965-66 are bring consolidated and 
are  yet to btl submittcd to Audit .  a s  such i t  i. not ~oss ib l c  for the  
years 1965-66 and 1966-67.'' 

It is understood from Andit that proforma accounts for 1965-66 
havc sin(-c been finalized which show an excess of income over tx- 
pcnd~turc amounting to Rs. 37.04 lakhs. 

1.24. The Committee hope Chat the profwma accounts for the 
year 196647 MI1 he finalist4 at  an early dat-. They consider tl;at, 
U the protorma account Is to serve a useful vnlwse, it should be 
pmpared in time. The Committee expect that the proforma ac- 
counts for the last year (1967-68) would he consolidated and nna- 
llsed before December, 1968 and that in future no avoidable delay 
would be allowed to occur in the finalisation of these awounts. 

1.25. The Committee And from the Appropriation Accounts relat- 
ing to Grant No. 134 that under Group Head 'A.T. Works' there was 
a sa\ring of Rs. 38.84 lakhs during the year. 



The saving was explained as mainly due to non-availability/ 
delay in acquisition of sites for works in respect of Television. 
installation and Receiving Centre, Delhi (Rs. 17.47 lakhs), Broad- 
casting Station, Simla (Rs. 3 lakhs) and Broadcasting Station, Cal- 
cutta (Rs. 9.97 lakhs). A part of the saving was stated to have 
been accounted for by slow progress of certain works by C.P.W.D: 
(Rs. 3.20 l a b )  and delay in awarding th r  Works by C.P.W.D.-- 
Prototype Unit and Research Department (Rs. 1.65 lakhs). 

1.26. The Committee desired to know as to why the provision 
was made in the budget in the absence of suitable sites and en- 
quired of their present position. The Ministry of Information and.' 
Broadcasting in their note have stated as under: 

1.27 I Television (Amount oF savings Rs. 4.9$,300/-) : 

At the time i.e. in September 1964, the budget provision for 
1965-66 was made, Anand Parbat had been tentatively selected as 
the site for locating the Television transmitter and studios. The 
clearance to the siting of the transmitter at this location from 
various departments concerned, including Civil Aviation took much 
more time than anticipated. The formal clearance, received in 
February, 1966, was also withdrawn almost imrncdiatelg thereafter 
and finally accorded only in Septcmbcr, 1967. Thc site could not 
therefore be taken over in 1965-66. Thc present position is that 
the area finally offered by Dclhi Dcvclopmcnt Authority at Anand 
Parbat is not suitable for studios, but only for the transmitter. 
Alternative sites f n r  thc studios arc being looked for in cooperation 
with Delhi Development Authority. 

2 D d h t  Receiving Centre (Amount of savinr: Rs 12,50,000/-) 

1.28. The site had already been finalised when the Budvet pro- 
vision was made. The qucstion of accord in,^ cx~end i  tuw sanction 
was under correspondence with Ministry of Finance sincc August, 
1964. The sanction was received in February, 1966. Thc saving is 
due to delay in completing acquisition proceeding. 

The acquisition proceedings were finaliwd In Junc, 1967 and 
payment was made to Land Acquisition Officer on 7th July, 1967 
'(by authorising him to draw the amount from the Treasury for 
further payment to owners). The site is expected to he taken over 
dlortly. 

3. 100 K W  MW Transmitter, Simla (Amount of saving 
Rs. 3,00,000/-) : 

1.29. A depision was taken in April, 1965 to divert the transmitter 
meant for Simla to Dibrugarh. Consequently, the site at Simla 



was not acquired although budget provision had been made e d i e r  
for the prnposa 

Sel~ciicr,  of a sile m a r  S~ni la  has ni,\v k r ~ n  fir,aiis+d and State 
Government has undertaken development of the slte behrc l t  ia 
handed over to Central Public Works Department for constr~lc! ion 
of the transmitter building. 

4. 1000 KW SW Tran.mitter at Calcutta (Amount of saving 
Rs. 9,96,600/-) : 

1.30. Although the site was takcn over by All  India Radio under 
the Defcncc. of India Rules, in October. 1665 the State Government 
had delayed acquisition proceedings with the result that paymantr, 
could not be made during the year. 

1.31. The present position 1s that thc f t ~ n d s  have now bwn placed 
a t  the disposal of the Land Acqi;isi:im Officcr anti o sl~bslantial 
amount has been disbursed tn the 1andownc1.s 

1.32. The Committee also desired to know thc ach~cvcments of 
the All India Radio as cornpard to the financial and plivsical tar- 
acts envisaged in the Third Plan. The Ministry of !nformation 
and Broadcasting have stated in a wrjttcn note that the physical 
targets and achievcmcnt.; in the Third Plan werr as follows:- 

( i )  Radio St.) tlonL: ' 

(ii) Auxiliary centres 

(iii) Vividh l3h:iriiti ccntrec 

(iv) Auxiliary s.1 uctios 

(v) 'TV Centre 

Nil Nil 

i t  i l l  completed. 
Studio in Auditorium 
ompleted. Addl. 
equpt. and T V  OB 
van ordered but yet to 
he r e w  ved. Site not 
acquired & work 
now proposed to  be 
carried out as a new 
schemc of 4th Plan. 

(d No. of tri~tl\j>litt cr, . Internal Service 87-57 
External Service 8-3 





3. Reasons jor dw~tfall: 
1.33. "(a) Though the Fi1.e Ytbar Plan as a whole is approved by 

t he  Planning Commission the projects arc taken up for implemen- 
tation in a phased manner on a year to year ba .is approved througl 
annual plans submitted to the Planning Comm~c.sion and the capital 
budgets for the year approved by the Ministry of Finance. Since 
most of the projects of All India Radio require about 3 to  4 years 
for execution, it will be obvious that only such projects as are taken 
up for implementation in the first two years of the Plan period have 
a reasonable chance of getting completed within the Plan period. 
This imposes a limit to the achievements during the Plan period, 
and if the entire Plan proposals are reckoned as targets for the 
Plan the achieverncnts would naturall?. be of the order of 50 per 
cer?? to  60 pcr cent only". 

134. " (b) Thtb Thivd Plan was orginally approved for an outlay 
of Rs. 11 crorcbs only. The slze was subsequently enhanced to 
12: 14.07 crorca a t  a late stage in the Plan period. Consequently 
somt nmjor scheme5 like installation of super power mediumwave 
tranhnuttcr, high I>owcr short wave transmitter for External Ser- 
vices, high power transmitter at  Kohima etc., could be taken up for 
irr.plerncr~t;~t~on only tow;lrtl\ thc end of the Plan period when 
Forclgn Exchange for thc same was made available and hence spill- 
ovt'r of bulk of Chc expenditure on these schemes to the Fourth 
Pliirl pcrtod was  inevitablc." 

3.35. " ( r )  Besides this. ttw period of execution of some projects 
go? unduly elongated due to certain special circumstances; build- 
ings at C;ulburga and Parbhani had to be constructed through State 
Gowrnmcnts as the normal agency of CPWD were not able to ex- 
ecute the work; at Bhagalpur and Agartala too CPWD encountered 
special plwL)lcn~:; 11.1 cxccuti(.n of work including heavy floods; 
installation of a transmitter In a mountainous terrain a t  Simla 
presented its own problems in development of a site of adequate 
dimensions and in the wake of aggression on our borders it was 
decidvd in 1965-66 to divert the equipment to the more urgent pro- 
ject a t  Dibrugarh '' 

1.36. Thc Committee regret that there was a shortfall both in 
financial terms as well as in physical achievements in the Third Plan 
concerning All India Radio as compared with the targets envisaged. 
The Cornnlittee consider that these shortfalls were unfortunate as 
the need for strengthening the transn~ission services of All India 
Radio is widely recognised. The Committee wouM like AU India 
Radio to adopt more businesslike methods for implementing scheme* 
so that the targets envisaged are achieved on schedule. They sug- 
gest that blue prints of the schemes should be prepared weU in ad- 
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vlraCb tO frdlitate tbrrfr timely execution. The CommitQM a h  stress 
that tbe Wldget estimetes should be trmrad on a reaiigtie b b  to 
a d d  indrted demands bibg included, for the* not only Wt Im 
heavy uurrenders bat also h a w  the effect of denying much needed 
funds tor more urgent schemes. 

1.87. The following table will show that the Department is carry- 
ing 8 heavy inventory which is disproportionately large as compared 
with fta actual rquirements: - 

(Rupees in lnkhs) 

Year 
Consumption Clvsing Inventory 

of stores stock in terms of 
and spares months, con- 

sumption 

Out of stores valued at Rs. 29.43 Iakhs held by the Maintenance 
Enweer as on 31st March, 1965, stores valued at Rs. 6.48 lakhs did 
not move from April, 1963. 

The Ministry have stated (February. 1967) that to ensure a 
dsp.od.ble continuous service an unavoidable minimum of spares 
is fo be maintained as insurance against breakdowns irrespective 
of tbe fact whether such break-downs actually materialise or not. 
"Mart of these spares are imported and the manufacturers also 
ad* stocking of such spares." 

1.38. The Ministry have furnished the following figures of clos- 
ing stock and consumption of stores and spares during the years 
196668 and 1966-67, in regard to All India Radio: 

Consumption of Closing 
Stores and spares stock - 

W65-66 . Rs. 22.14 lakhs Rs. 151 -30 lakhs 
1966-67 . . The figurn of closing stock and consumption 

of stores and spans for the year 1966-67 are 
not available as the accounts for the ythr 
have not been compiled as yet. 



The Ministry have stated that in considering the ap-tly 
heavy stock of spareb: held by All India Radio as campared to tbeir 
consumption, the foilowing Important factors have k, be taken ink, 
consideration. 

1.39. The increase In stock of spares is to be cons~dered no4 only 
agslnst the figures of consumption but agalnst the Increase in the 
assets of All India Hadlo. During the period under review the 
aswts have lncrcased from Hs. 662 to 892 lakhs. The transmitters 
and other equipment In use are also of many dflerent var~eties re- 
qulrlng as rriany var~eL~es of spares to be kept on stock. All lndia 
Hadlo 1s a scrv~ce where continuity IS of utmost ~mportance. In 
order to ensure hundred per cent dependable continuous service the 
entire equipment will have to be duplicated. However, as all these 
equipments arc imported and kceping In view the heavy cost, 
which, ~ C C ~ I I I ~  .,tandbyc.s will rnvolve, an unavoidable minimum 
stock of spares 1s kept, irrespect~vc uf wht'thw such spares are 
continuously consumtd or not 

1.40. I n  addition. i t s  t.xplainud ~u detail below, the xecommenda- 
tlons of thc manufacturers and the experienct~ gained In the work- 
ing of various equipments are also kept in mind in ordering spares. 
Another factor which is to be rernernbercd is that with vcq-  fast pro- 
p e s s  in electronics equlpments become fast obsolete and as we 
are not in the happy pos~tion of being able to replace our transmit- 
tcrs and 0thc.r equipments with new ones, i t  is necessary to stock 
spares, which, if they do not go completely out of market, wlll get 
priced cxhorbidantly . 

1.41. The sparrs stocked by All lndia Radio cannot also be con- 
sidered by the same standards that are appljed to materials in 
stock in C.P.W.D. as these materials are such. as are in continuous 
consumption, like cement, bricks etc. 

1.42. In reply to a written question about the procedure followed 
by the department to ensure that items whose shelf life is limited 
a re  not accumulated beyond the normal requi-ment and are uti- 
lised before their life expires and whether 'Yhe department analys- 
ed the stock on hand as on 31st March, 1967" and if so, what was 
"the value of expired items as also obsolete and surplus items held 
in stock", the Ministry have stated "No item with limited shelf life 
is stocked in the Central Stores. Magnetic recording tapes, wlllch 
a re  prone to deterioration in high temperatures are stored in air- 
conditioned space. Procurement of tapes is also suitably stagger- 
ed so that long period of storage is not involved. T r a n d t t i n g  



VJvmu,subjdct fodeter io lnt iondueto~oaof  patuff at- 
ad wit of circuit for kmg periods. The requirements of them valves 
.re, therefore, always kept limited to 2 years stoak h l ,  which 
is nemsmy at present because mast of these am imported ittern 
involving considerable delay for procurement. This period may 
get reduced when indigenous manufacture starts. Moreover, to 
prevent failures of valves due to occlusion of gases they are periodi- 
cally used. Other items like dry batteries are also stockcd keeping 
in view the immediate and urgent requirements" 

'-As has been stated above, as the accounts for the year 1966-67 
have not yet been compiled thc value of spares as on 31st March, 
l!X7 cannot be awn now. However. the following lcmarks re- 
pnr-kng t h c  procedure follnwcd are offercd In thls  connection." 

"Stores arc verificd once a year. The closing balance of stores 
are spl r u p  and shown under the following six c : ~ t t y p k : -  

( .) Valve-transmitt~rlg type. 
l ~i l Trarrsmittc.r- sp:irt>s (clcc-trical and frequcnry s~nsitlivc 

equipment). 
Control ROOIP and Receiving Centrc sparcs. 

( I \ ' )  POWPI. Plant >pares 
(v) Tools. mxhine.  instruments and bat ter~es. 

I V I )  Capital stows and tu)mponents." 

"At the time of physical verification of stores, action is taken in 
respect of shortages and damages as well as unserviceable stores." 

"In so far as Central Stores is concerned. no items, obsolete, sur- 
plus or those whose life has expired, were in stock on 31st March, 
1 Items of stores are, however, in stock which according to 
the manufacturers of transmitters installed serveral years back 
are now obsolete from their point of view but since these transmit- 
ters continue to be kept in service in All India Radio, they are not 
obsolete from our point of view." 

"In so far  as items which may be considered surplus to actual 
needs, at various stations and other engineering offices are concern- 
ed, their list is prepared annually by the stations and circulated to  
dl other units to ascertain their requirements, if any, for such 
items. The items requisitioned by other stations are thereupon 
transferred to the station requiring them. Should any items be  not 
required by any station, their disposal by public auction is autho- 
rised. Such disposals consititute a very small fraction of the stock 
levels." 



'When new transmittem and equipment are ordered, since the 
department haa no previous experience of the feihtre 
pattern, initial set of spores is procured on the meom- 
mendatiom of the manufacturers. However, the Bat so - 
furnished by the manufacturers is scrutinised and thr 
items of which equivalents are avail&& or likely to be 
available in the near future indigenously are delefed.. " 

1.44. The Committee And that unduly heavy stocks of s p a m  u e  
held by All India Radio in comparison with theb annual coammp- 
tion. In 1965-66, All India Radio was carrying a closing s W  of 
Rs. 151.30 lakhs as against the annual consumption of s t m  m d  
spares worth Rs. 22-14 lakhs. They feel that the present stocbi ue 
altogether disproportionately high as compared to actual consump- 
tion. The purchase and acquisition of stores in excess of needs remlts 
not only in deterioration of stores due to long storage but m b a  to 
avoidable blocking of capital. The Committee suggest that Govern- 
ment may arrange for a careful review of the inventory positiaa of 
All India Radio keeping in view the need for maintaining rmfrtw- 
rnpted service so as to effect all possible economy consistently with 
requirements. 

1.45. As regards the stores held by the Maintenance Engineer 
valued at Rs. 648  lakhs, which have not been put to use since April, 
1963, the Committee suggest that all such stores which are surplus 
to rguhements should be i d e n t i w  very early and suitably dis- 
posed of. 

1.46. In view of the fast pace at which the electronics industry is 
progressing, the Committee suggest that All India Radio should exa- 
mine the feasibility of replacing their obsolescent equipment, as aud ' 

when necessary, by modern equipment which should preferably be 
indigenous instead of burdening the inventory with costly spares for 
the servicing and maintenance of obsolescent items. 

4. Uneconomic record processing plant 
1.47. In order to preserve the  speeches, messages and addresses 

of important and well-known personalities, the Department purcb- 
ed in November, 1953 a plant of the rated capacity of 1,200 stampers 
and 25,000 prints per annurn from the U.S.A. at a cost of Re, 2.5 
lakhs. 
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The plant started regular production in April, 1854. The opera- 

tion of the plant was examined in 1959-60 by the Special Resrga- 
nisation Unit of the Ministry of Finance which observed that the 
plant was operating at a capacity of only 21.9 per cent. in stampers 
and 34.4 per cent. in prints and that the cost per disc worked out 
to Rs. 21.49 as compared with the prevailing market rate of Rs. 3-75 
per disc. The suggestion of this Unit that the work could be p t  
dono more economically through a commercial A r m  was not acoept- 
ed at that stage by the Department. In August. 1966. Government, 
however, decided to close the plant and dispose of it. 

During the years 196263 to 1964-65 (data for earlier period not 
available) the operation of the plant resulted in an extra expenditure 
of Rs. 2.22 lakhs subsequently amended to Rs. 2.15 lakhs as com- 
pared with what would have been incurred had the work been got 
done through a commercial firm. In February, 1967, the Ministry 
however, intimated that the question regarding the continuance or 
o t h e r w ; ~  of the unit was still under consideration. 

1.48. The Committee asked ,the Ministry to indicate thc reawns 
for the decision to retain the plant in 1959-60 notwithstanding the 
facts brought out by the special Reorganisation Unit. Thc Minis- 
t ry in their note have stated as under:- 

"The only reasons why the Special Reorgnnisatic~n Unit rc- 
commended the closure oi the Record Processing Mant 
was that it was uneconomical. The primary purpose of 
acquiring the plant was presellration of speeches, messa- 
ges and addresses of important and well-known persona- 
lities. The smallest available unit was purchased after 
considering the feasibility of entrusting the work to a 
commercial concern. It was felt that entrusting such a 
precious material to a partly foreign-owned monopolistic 
concern in which 100 per cent. safety from unauthwised 
use cannot be guaranteed. could not be in the nrrtional 
interest. It  was also felt that for preserving such valu- 
able materials cost should not be the only or primary con- 
cern." 

1.49. On being asked when the department could not uti- 
lise the plant to its maximum capacity, whether they a t  any time 
examined the feasibi1;ty of executing some job for private concerns 
so that a part of the extra expenditure could be met, the Ministry 
have stated in their note:- 

"The feasibility of executing some jobs far private concerns 
was considered, aut had to be given up due to some legal 



compUcatioas. However samk j o b  were undertaken on 
cost basb on behalf of the External Mairs ,  Educatfaa and 
Defence Ministries. The quantum of these works was EO 
low that it did not produce any, appreoiable effect on the 
working economy of the unit." 

.1.50. The Ministrv have also stated, "The decision has been taken 
to close down the hi t . "  

1.51. The Committee are concerned to note that a record process- 
inq plant purchased in 1953 at a cost of Rs. 2.5 lakhs to preserve 
specchca and messages of well known personalities, has now been 
cir~wd down for it coultl 01114. he operated much below its capacity. 
During the period of operation, 1962-63 to 1964-65, the plant resulted 
in ill1 extra exprnditure of Rs. 2:15 lakhs. 

1.52. Thc Committw cannot help concluding that the utility and 
cconomirs of the plant were not carefully gone into before its pur- 
cllnsr, rmd that. cvtn aftcr the Special Reorganisation Unit of the 
Miniqtry of Firlrrnce pointe(1 out in 19.49-60 the uneconomic working 
of Ihr plnnt nnd the losses incurred on it and wggested that the work 
tnieht bc got donc more ecotmmically through a commercial fiml, 
1 1 1 ~ .  [)cpartmenf pcrsigted ill retaining and working the plant and 
ndrling to thc losses. Tlic Comn~ittc-r waliltl like Government to 
cn\urc that pro;~o.;als for the yurchaw of equipment are carefully 
cons,idered, kccping in view their economics, so as to eliminate avoid- 
able expenditure and losses, such us have occ~trred in  the present 
cam. 



CHAPTER I1 

MINISTRY OF WORKS, HOUSING AND SUPPLY 

Large scale acquisition, Development and Disposal of land ill Delhi- 
Para 54-Pages 72-74. 

2.1. 111 paragraph 3.9 of their Forty-second Report (Third Lok 
S:,,)ha), thc P u b l ~ c  Accounts Commit'tee had observed that the pro- 
glv-s of d r v e l o p ~ n ~ n t  of land acquirrd by Government under the 
Sch<llnc. o!' "I.:I~Y;P scale acquisition, devclopmcnt and disposal of 
land I;I Dclh~" was very slow and had suggested that Government 
should immediately undertake a rcvicw of thcb wholc schcme so 
that l h e  ?nrqc.ts f i s c d  for the developmmt of the  land were achieved 
~ ' l d  1!1" ctvvelnp'd plots wwc m:,dc available to  the public early. 
2. ( a )  7 % .  IIous~ng Comm~ssioner had acqulrcd 22,926 acres of 

l:,->ri (~nclucfln~; 581 acres from thc Cu.;tod~an of Evacuee Property 
anti :3 :ICITS under the subsidized Industrial Housing Scheme) a t  
a cost of about Rs. 25.90 crores upto December, 1966. Out of this, 
lci,44S acrcs had been allotted to various authorities (e.g.  Delhi 
D~vc lopment  Authority, Delhl Municipal Corporation, Co-operative 
Societies, Government, Semi-Government and private institutions 
etc ) for development and/or disposal. The cost of 7,477 acres of land 
left undisposed of with the Housing Commissioner amounted t o  
to Rs. 8.44 crores. 

2.3 The table below indicates that the progress of development 
of land allotted to various authorities has continued t o  be slow: 

Targets for develop- 
ment of land Area 

N a m e  of Authority Idand - - -  developed 
allotted During During* (in acres) 

I11 Plan IV plan 
period period 

-- - - -- 
( i )  Delhi Development Au- 

thority 8,041 4,000 4,041 1,921 
(id) Co-operative socieies and 

industrial estates 1,675 850 825 300 

q ' a g e t s  for development of land during the TV Plan period an ntatcd to be p v i -  
sionrl. 
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(iii) Dehi Municipal Corpora- 
tion F a  . 2,305 1,950 355 1,050 

(iv) (a) C.P.W.D. (Ministry 
of Works, Housing and 
Urban Development) . 1 4 9 5  J ,200 NO target 

fixed. 

(b) Other Government, 
Semi-Government and 
private imtitutions 1,333 No targets fixed . . 

-c ---4- 

Total 14&9** 8,000 5,221 3,271 

*.Apart from 14,449 acres, roo0 acres of land was dlotted to certain par* on 
tunponry lease. 

2.4. The Delhi Administration have intimated that apart from 
3,271 acres of land, which has been fully developed, 7,928 acres of 
dand is at various stages of development (February, 1967). 

2.5. It has been stated in a note furnished by the Department of 
Works and Housing that the year-wise break-up of the land acquired 
by the Delhi Administration under the scheme of "Large scale 
acquisition, development and disposal of land in Delhi (including 
area taken over by book transfer) upto 31st August, 1967 was as 
under: - 

Year Acres 

1961-63 . . ~o,orU.Ug (Separate figures in respect of 
1961-62 and 1962-63 are not 

available). 
1 963-64 5,477'42 

I 967-68 (from r st April, 277'37 
1967 to 31st August, 
1967). 

TOTAL 25,908*53 



Z6. The Ministry have further stated in their note that rhe land 
acquired has been allotted to/albcatr?d (earmarked) for various 
agencies as follows: 

Land Lnnd Total 
S. No. Name of Authority Allotted allocated (in acres) 

(in acres) 

I .  Delhi Development Authority 8,200.03 6,342.68 I 4,542 '71 

2. Cooperative Societies and Industrial 
Estates . 1,674.84 2,175.16 3,85c*co 

3. Delhi Municipal Corporation 2,305'49 694.51 3,0c~.oc 

4. Government, Semi-Government and 
private institution$ 2,428 a28 I ,087 54 3,515 -82 

5 .  Tempwars Leases . 1,000~00 . . r ,oco . oo 

The area developed by the different agencies is indicated below:- 
Delhi Development Authority . 3,089 acres 

Co-operative House Building Societies Industrial 
Estates 841 acres 

Delhi Municipal Corporation . I ,050 acres 

'I 'OTAL 4,980 acre\ 
-- 

: I r a  not to he developed for re\idcnti;il or in- 
dustrial purpoqes 1,000 axes  

2.7. The Ministry have further stated: "3107 residential plots of 
various sizes (measuring from 200 to 800 sq. yards) were disposed 
of by the Delhi Development Authority through auction. I t  is not 
possible to indicate specifically the acreage in respect of the plots 
sold by auction because in those localities a large number of small 
size plots wem allotted by draw of lots, and land was earmarked 
for &opping centres, community centres, educational institutions, 
electric substations and other public utility services and parks, and 
same area was taken up by roads, berms and storm water drains 
etc." 



At~nrge Time for the Development of Land 
* 

2.8. "The scheme for 'Large scale acquiaon, development and 
disposal of land In Delhi' envisages that the land allotted for various 
u#es should be developed within a period of three years from the 
date of allotment and constructed upon in the next two years." 

Development by Delhi Det.fIopment Authorit?/ 

2.9. It has been stated by t h ~  M ~ n i s t r y  that, "It 1s not possible 
to indicate the average time taken IT! the devclopment of land as  
the progress depends on the type of so11 (~ncludlng rock cuttings), 
thr levcl of sub-soil water (for 1 a y . n ~  under ground seweraqe). 
d~fficulties rrcatcd by owncrs of pockc:s (through court injunctions) 
ctc F ~ ~ r t h r r ,  devolopmc~nt is a continuing prowss in certain cases. 
for ~nstnnce, some area in Pankha Rond Cnlcinv was devclopttd and 
even t l i . i l w , c d  of  t ; . ~ t h ~ r ~  !!? pcl:,rq o f  a!lotment hrlt (; t~ll  some arcas in 
tht. samc schcmc are undcr drvclopmen! " 

2 10 Out of 37 co-opcrativc~ soc.wt:cs ( to  v,+r\11: land was allotted) 
1.2 societies have already complcted the dcvelopmcnt of 841 acres 
of land. I n  I I ! ( \  casc2 of 15 sc,c.~c>tics n-h(, h n v ~  been allntttd 340 
acres, the prtwribcd pcricd of thrcch years has not yet cxp~red. 
O s o r i c ~ t i ~ s ,  who w c v  a!lottrd 337 acrm of  Innd and have defaulted 
w r c  served with notices of resumption of land. 6 of them were 
able to give satisfactory reasons and they have b ~ e n  given time to 
complctc thc development by 31st December. 1967. 

The cases of two societies are stated to be under consideration. 

Development bp Delhi Municipal Corporation. 

2.11. In the case of Delhi Municipal Corporation, the land has 
been allotted mainly for the implementation oE Jthuggi & Jhonpri 
Removal Scheme and Slum Clearance Scheme. The land is deve- 
loped according to the availability of funds provided by the Centre 
and to meet the requirements of the squatters etc. from the area 
to be cleared. 

2.12. The Ministry have further stated that the following steps 
have been taken to develop land expeditiously: 

"The machinery for development of land is being geared up. The 
Delhi Development Authority is in the process of setting up its own 
Engineering Organisation to meet its expanding activities. The work 
of preparation of zonal development plans has also been expedited." 



'"Ihe pwposee for which the Revolving Fund can be used have been 
enlarged and bottle necks in the use of the fund have been removed 
so that larger number of development schemes can be sanctioned and 
executed." 

2.13. During evidence, the Secretary, Department of Works & 
Housing stated that out of the total acquired land of 25908 ncres 4,980 
acres had already been fully developed and 4.311 acres were under 
development. Out of 4,311 acres 1.757 acres would be clcvelopcd before 
March, 1968, making a total of 6737 acres fully dcveloptd b:; March 
1968. He admitted that there was a shortfall n s  c~aml~itrtd to 8,000 
acree which were planned to be developed during the last plan period. 
This shortfall was due to various reasons 1 . 1 - .  dif icul t~.  In ;~ccjuisition, 
court cases and the development of land thrnrl::li .irlothcr aryncy 
(D.D.A. got thc lands developed through tllc C P W.13 ) 

2.14. The Committee were ~nlormed in reply l o  :I quest~ur~ t l i , ~ ~  most 
of the land acquired was agricultural land but attt,r its ac-(!usition, it 
has not been used for ngr,cultural purposc~ In iomc s t l . i y  areus, 
lands were leased out but the experience had shown that when 
t h  or unauthoriscd syuattcls wcrv :ml lo~ \ t  1 1   me 
extremely difficult to  t a k ~  ~)os:.cssion aqnirl Instead 01 ~eperrting 
t!~at experlrnent, the Minl\f*. \  \va:. t ~ \ l n g  :o I \lwditc t ic~~~~loprnent 
and disposal of lands. 

2.15. In reply to a question the witness ~ t n t t d  that the land prices 
now had fallen partly due to ~ n c k  of n?onthy wlth t!~c people and 
partly d u e  to a larqc nurnbc*l 01 1,10ts hccoming available d110 t o  the 
developmental activities of the Delhl l)cvclopment Authority. 

2.16. As regards the development of 1095 acres of land irllotted 
t o  C.P.W.1). during the Third Plan, the w~tnt~ss  stated that nothing 
had been developed and the land already developed for Government 
colonies in Mehrauli and Masjid Moth area had not been buiit upon 
due to the shortage of funds. In reply to a further question the 
witness stated that this land was acquired in 1963 by the Delhi Deve- 
lopment Authority and two years it had remained undeveloped with 
C.P.W.D. Asked whether the procedure suggested by the P.A.C. 
in para 3.28 of their 42nd Report (Third Lok Sabha) that; "Normally 
the period of development should not exceed two years from the 
time the land is taken in hand for that purpose. Since development 
should include provision of all services viz., water supp!y sewerage, 
and electricity and roads etc. cases where the period of develop- 
ment exceeds two years, should be reported by the D.D.A. to the 
Ministry with necessary explanation," was being followed. The 
witness explained that they were in constant touch with the Munici- 
pal Corporation and otheiMunicipa1 bodies on the subject for provi- 
sion of municipal services. Sometimes Municipal Corporation and 



o t h r  MunicipaI bodicrr were in dffRculty and the targets previously 
jndicaM were not being adhered to but they were arrfvisg at mow 
r&tic targets. The witness added that the Ministry was kept in- 
farmed of the position by progress reports but not specifically about 
the caaes where the period of two years had exceeded. 

2.17. The Committee desired to know whether the division of 
power and responsibility were responsible to a large extent for the 
lung process involved. The Vice Chairman, Delhi Development 
Authority stated, "This is our personal view. We have reiterated it 
many times that it will certainly be a much more desirable arrange- 
ment to have one authority dealing with all these services as an 
integrated arrangement. At present, we have to look upon them 
and their good offices to give us all these services in time. In  spit(. 
of all the coardination, we are trying to achieve through monthly 
meetings and personal discussion, the effect is not as much as could 
be desired." 

2.18. The Committee desired to know whether there was a per- 
manent co-ordinating body of the Housing Commissioner, the Cor- 
poration and the Delhi Development Authority which met at regu- 
lar intervals to straighten out the difficulties or whether they cnn- 
tented themselves with written communication only. The representa- 
tive of the Department of Works and Housing stated "It is an in- 
formal ad-hoc Committee but they meet normally once in a month." 

2.19. The Committee asked if it was possible to draw up an jnteg- 
ral programme of development so that time-lag in acquisition of 
land and development was reduced. The Secretary, Department of 
Works & Housing stated: "There are two distinct f e a t u r e ~ n e  is 
to develop it  and the other to provide municipal services. The 
D.D.A. are now contemplating to provide their own municipal ser- 
vices like water supply, sewage disposal and so on, without waiting 
for the DMC to come round, and in due course when the D.M.C. 
reaches those areas then it can take over." 

2.20. The Ministry have intimated subsequently: "It has also 
been decided that where the Delhi Municipal Corporation is not in 
a position to provide munidpal services like water supply and elec- 
tricity, the Delhi Development Authority will make arrangements 
on temporaq basis by digging tube wells and installing electric 
generators so that development is not held up." 

2.21. The Commi thee regret to observe that, as against the target 
of 8,000 acres for the development of land during the Third Five Year 
PIan O.e. npto 1965-66), only 4,980 acres were fully developed upto 
Aug~qt, 1967, and another 1,757 acres were expected to be developed 
by March, 1968. 



222. The Committee would urge that the pace of devolopmtnt 
8-d be acdmted by e@ecting clost coordination between the 
Ddhf Development Authority, the Ci'WD and the Delhi MuniciprI 
Corpomtion. The CommPttee note that the Dclhi Development 
Authority have decided to make arrangements on a temporary baais 
by digging tubewells and by installing electric generators where 
water and electricity services cannot be provided early by the Ddhf 
Municipal Corporation. The Committee would like to watch through 
fatare Audtt Reports the progress made by the Delhi Development 
Authority and other agencies to develop the land fully and make 
it available for construction to the general public at reasonable 
ratca 

2.23(b) The Scheme provides that in all cases where undevelop- 
ed land is allotted, the allottees should be required to complete its 
devellipment wi th~n a period of threc year:. failing which the land 
should be resumed and the premium originally paid refunded to 
then: after deducting 10 per cent thereof as penalty for not carrying 
out the development within the stipulated period. The Public 
Accounts Committee in paragraph 3:17 of their Forty-Second 
Repon (Third Lok Sabha) had recommended that condition regard- 
,ng development of land within a specified period should be strictlv 
enforced. It was. however. observed that in seven cases, where 
undeveloped land was allotted to co-operative societies on payment 
of premium of Rs. 199.32 lakhs, although the stipulated period of 
three years expired during Jully, 1965 to July, 1966 this condition 
was not enforced by the Housing Commissioner. The penalty re- 
coverablc in these c a m  amounted to Rs. 19.93 lakhs. 

2.24. The Committee were subsequently informed that eight 
societies who had defaulted were served with notices of resump- 
tion of land. Six of them were able to give satisfactory reasons 
and they had been given time to complete the development by 31st 
December. 1967. The cases of two societies were under considera- 
tion. 

2.26 The Committee enquired whether there was any machinery 
to keep a watch on the development and to ascertain reasons for the 
nondeveIopment of land. The representative of Delhi Administra- 
tion stated. 

"When we give the land to the co-operative societies we ask 
them to give us periodical reports. In  the first year we 
only ask them whether they have got the lay-out and ser- 
vice plans sanctioned; in the second year we ask them 
to send us quarterly reports on the progress of develop- 
ment, and if they point out any difficulties, wherever they 
are justified, we take i t  up  with the concerned authorities.. 
In  certain cases, the zonal plan is not ready; in such cases. 



we request the D.D.A. to let us know what the position with 
regard to the zonal plan is. The D.D.A. has its own difHcuf- 
ties because it has to ffnalise the zonal plan under the 
shtutorg provision of the Act, and it has to give notlces, 
invite objections, hear people and so on, and all this -LAE 
take some time. So, we are constantly pursuing the 
mattcr wlth the co-operative societies and with the con- 
corned authorities. 

We h a m  been able to develoj~ 841 acres of land through the 
co-opcrativc. societies whereas the target for the T5ird 
P l a n  was 750 atrcs of land. In our  opinion, this is ~ t -  
self itn Indication of t h t ~  fact that the matttsr has bf:en 
p r  npclr Iy pursued. 

As regards the SIX co-operative soc~et~cs  to  whurn we g a w  
time, 3 were such that they have given this reason that 
tllc i..~n;:l j ,! , . r i  I\:., not ready. We took up the matter 
with the D.D.A. and we found that there wcrc some impor- 
tant  roads, the aljgnmcml o f  which had to  be fixed by 
the Transport Ministry on technical  consideration^ ;be- 
cause some o! thorn  came along the river beds and so on. 
So, we gave them t ~ m e  because we found that thew 40 
cieties had not been able to get t h e ~ r  plans sdnctlonfc! 
due to these reasons. We took lnto consideration !hi 
period which was taken by the dlffcrent authoritit,, and 
then give them more time. We also considered the state 
o f  dcvelnpn~cnt xvhirh the soclety had done. If they 
Ilatl don(. 70 or 80 per cent of their work we gave them ex- 
tclnsion bcc.ausp they had rrcnuinely tried to develop the 
land. In certain areas the problems of development are 
such that lhcg cannot complt~tc i t  within a period of 3 
years." 

2.26. The Commitlw referred to para 3.17 of their 42nd 
Report (Third Lok Sabha) wherein it was suggested that the condi- 
tion regarding development of land by Co-operative Societies with- 
in a special period should be strictly enforced and asked if that 
was being done. The witness inter alia stated, "The three-year limit 
should not really be varied, because if things are nomal, that 
limit is the proper limit. Similarly, enforcement should be made 
as we have done in the case of 2 Societies." 

2.27. The Committee suggest that the condition regarding develop- 
ment of land by eoomative societies within the specified perid 
should be strictly enforced. A periodical review should also be made 
so that any defects noticed in the system of developmeut of land 
through cooperative societies are remedied. Government should also, 
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r ~ r m p ~ l r i b b ~ ~ t . ~ ~ t t v e m e i e t i e s i m t d c ~ r y  
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228. (c) The Housing Commissioner had collected a sum .f 
Rs. 37.71 1eRhs upto 31 March, 1965 as additional charge over mi4 
above thc cost of acquisition and development of land. The ad&- 
timal charge was levied with the intent~on of making a contrib* 
tion to the low-income group h o u s i n ~  schemt.~ and to cover admi- 
nistra:1i.r charpes (X I  s11n:lai othei projects. Nu exycndlture has, 
however, been incurred out o+ this fund in this behalf so fa r  (Feb- 
ruary, 1967). 

2.29. The Delhi Administration have stated that the money rea- 
lised by way of premium (which inter aEia includes the element oP 
"additional charge") is being utilised towards the expenditul-e on 
the Scheme in the course of operation of the Revol~.;n:: Fund 
(February, 1967). 

2.30. The Committee referred to pa1.a 3.20 01 the11 42nd Report 
(Third Loli Sabha) and enquired if separate accounts w c ~ c  being 
maintained as recommended by the Public Accounts Coriunittcc~, the 
representat~ve of the Delhi Administration stated that t h c j  were 
maintaining separate accounts for the additional charge. In reply 
to another question the witness informed thc Comln~ttee that they 
were now spending the collection made from the additional charge 
amounting to R:;. 37.71 lakhs rxclusi\?elv for t h r  purposc of low in- 
come group. 

2.31. Explaining further the witness stated that the Lt. Gover- 
nor, who operated on this fund, had taken a decision that a begin- 
ning should be made with this amount and multistoreyed tenements 
should he constructed which would benefit about 300 to 400 persons 
belonging to the low-income group. A locality had been selected 
provisionally by him and the idea was that money would be utilised 
in subsidising the rental of the houses. Asked jf it U ~ S  not a viola- 
tion of the original purpose, the witness stated, "The purpose is the 
same, only the name is different". 

2.32. The Committee enquired about the Schemrs of the Delhi 
Development Authority for  allotment of land to low income and 
middle income groups. The representative of the Delhi Administ- 
ration explained that as a part of the schcmrs a number of plots 
were being developed. A certain number of plots had been deve- 
loped specifically for low income and middle income groups. For  
the low income group the size of the plot is 125 sq. yards. A fixed 
price is announced to the public, applications are invited and they 
were allotted plots on the basis of a draw of lots. Previously there 
was no provision for allotment of plots to middle income groups. 
2!,4 (Aii) LS-3 



Tboy hd to psrt;ldprk fn the opar wctfaa A$ d w b  
~ c w o l t b c ~ m c i t w 8 s d e d & d t h . t * ~ ~ ~ ~  
rhould a h  be allotted plots at a fixed price. This had been done 
id for the ffnt time it had been advertised that 1,6100 plob would 
'be available for middle income group at  a price ranging f- 
Rs. 32 to Rs. 38 per square yard in two areas which had been 
loped-Wizirpur and Pankha Road. 

2.33. When pointed out that they must do something for Govern- 
ment servants who were transferred out of Delhi at periodkal inten 
vals, the witnesss stated that they would keep this in view and see 
what concessions could be given to them. 

2.34. The Committag note that a decision has been t&en by the 
Delhi Administr~tion to build multi-storeyed tenements witb thia 
fund for the benefit of the people falling within low-income group 
and that sites have also been selected for such construction. In 
order thet these schemes become popular amongst member5 nf the 
low income groups, it i s  desirable that sites are suitably and widely 
located. The Committee hope that the proposed schcme will go a 
long way to meet the rising needs of the metropolitan population 
and will at  the same time produce a healthy effect in reducing the 
high rental charges now prevalent in the Capital. 

2.35. The Committee arc glad to note that the Delhi Administra- 
tion have taken steps to allot residential plots by drawing of lots 
to low and middle income groups in the Capital. The Committee 
feel that this scheme should he stahilised and a large number oE plots 
s h o ~ ~ l d  he offered to low and middle income groups of people. Tha 
Cnn~~nit tcc feel that a similar scheme may also be launched for the 
benefit of low and middle income groups of Government employees 
who comprise a sizable proportion of the population of the Capital 
a11d who, being a fixed income group, s d e r  from the handicap of 
low purchasing power. 

Delay in the assesmnent/recovery of dues-para 55, pages 74-75 

2.36. Orders for printing and manufacturing of stationery 
articles are placed by the various offices under the Chief Controller 
of Printin2 and Stationery on private printers, etc. For the execu- 
tion of the orders, paper and other basic material are ikued to the 
Arms free of cost and onlv rharges for services rendered are paid to 
the firms. It was noticed that in several cases, the firms did not 
return the papers and other basic material rendered surplus witb 



Amount 
due tor 

Nune of the offix placing recowry Remark5 
the order at the end 

Period of order(; September, 
I 966 

(Tn lakhs 
of rupees) 

Acs'stnilt Cwtrolltr, (Outsidc 8 .70  Three fir.-ns alone accnunt for Rs. 
P .i r i  I 1). C d : ittn. 7.40 lnkhs. One of the1 e firms 
(Pr'or to 1956-57). whi .I) o ve Hs. 3 I I litkhs nre 

qtnted to bc tinder liq~tidnt'on. 
In rcspect of awtl-cr one which 
owe Rs. r -6.4 I:tk'v%, a cicmand 
fiv rc~.o\~rrv of the amorlnr is 
~ta tcd (Nlvrnhcr, I or%) to 
bavc been plilced on the firm; 
this firm 1i:td ewlicr hren per- 
m+ed to adji~\t Its. 5,000 per 
month film thcir future b:lls, 
h t ~ t  the :~.m(wnt of monthly 
hill\ w s  fo~lnd to hc lcss than 
Rs. 5,000. 

Of the rc.7iaining 7, which owe in 
ng~:rq.::ue, :In :rmr)imt o f  Rs . 
I -30 l:tkhs, 6 :tte - i tker  under 
1iquid:ttion or tiefunct. 

2.37. In the case of orders placed by the Assistant Controller 
,(Outside Printing), Calcutta, it was also noticed that there were 
.considerable arrears in the completion of accounts of various firms 
;in 44 cases, accounts in respect of paperlother basic material released 



to the privibte prSatcrr against oFdsfe pl.ad fflam March, 1- k, 
hrch ,  1W wen not yet (September, 1986) Rnaliadr trpbSng to 
Oe non-assessment of the dues against, and to their non-realisation 
from, the fhna, 

2.38. The Committee pointing out that a sum of Rs. 9.58 lakhs 
had remained outstanding for recovery from 14 firms on account of 
surplus paper and other basic material, the bulk of which related to 
the period prior to 1956-57, enquired why no precautions were taken 
in the beginning to see that these moneys or materials were not lost. 
The Secretary of the Department of Works and Housing stated 
''These are prior to 1956-57, beginning from 1948. They are very 
old cases, and it has to be admitted that there was not proper fool 
proof arrangement to ensure that thc. material supplied was pro- 
perly used and accounted for. There was a special audit of these 
cases in 1953. Since then efforts to makc recoveries have been go- 
ing on. Even In 1955 or so when the matter was reported to Gov- 
ernment it was anticipated that about 61 lakhs would be irrtcover- 
able. For these 10-11 years efforts have been made. and even today 
the situation is that Rs. 66 or Rs. 7 lakhs may have to be wrltten off. 
Subsequently, very adequate procedures have been laid down to see 
that nothing of this sort can happen." The Committee enquired why 
no security was taken from these presses in respect of Government 
material handed over to them. The Chief Controller of Printing and 
Stationery stated "These are old cases and the persons concerned 
have been punished. . . . . . . . In  the past papers and materials were 
given on  trust, because they were supposed to hc firms of standing." 

8.39. The Committee enquired whether the arrears related to 
periods prior to 1948 also. the chlef Controller of Printing and Sta- 
tionery stattd that there was some back log even from War time. 

2.40. Explaining the scheme that had been introduced lo prevent 
such a lapse in future the witncss stated that thc private printer 
was now asked to have an insurance cover equal to the value of 
paper of three months' requirements that were to be lssued to them. 
In reply to a cluei-y, the witness stated "Wc can have insurance cove- 
rage only against pilferage or fire or theft, not against misappropri- 
ation." 

2.41. The Committee were informed that paper was issued from 
different sources to the presses and some paper was also directly 
issued from the mills to the private prmter. The witness further 
stated "The accounts of t h e x  were maintained jobwise and not film- 
wise. with the result that if a particular job was completed and the 



paper account of that job rendered by the press, the h ' s  bills were 
pa8sed, although he m y  have misappropriated paper in other jobs 
for which he bad not submitted any bills. So, a procedure was 
devised that flrm-wise accounts should be maintained and that paper 
will be supplied from one central store. Adequate security is a h  
taken from the printers now, it is 10 per cent of the total value of 
the printing to be done, plus insurance cover for three month$ 
supply of paper." 

2.42, In reply to a qliestion whether the price of the paper was 
fully covered by insurance now, the witness stated "If we supply 
Hs. 30,000 worth paper every month the party has to insure for ~lrwe 
months supply Z.C. Rs. 90.000." 

2.43. In regard to 44 caws for  which the Assistant Controller 
(Outside Printing), Calcutta had not finalised or submilted the 
accounts from 1952 to 1958 and which have resulted in the nsn- 
realisation of dues, the witness stated that actually these were not 
44 presses but 83 presses H c  added ". . . . . .the paper accounts had 
to be collected from the mills. the Government of India Stat,ionery 
Office and various other phces. Now, presswisr~ accounts are being 
maintained for the old trensactions. Thcy arc checking up the 
accounts. Of the 83 pw5ses. the accounts of 65 have been settled. 
The total number of jobs were 4.36%. Now only 438 jobs, pertaining 
to 18 presses are to be settled . . . . . , the main difficulty being to find 
out exactly how much paper was sent and by whom." Asked whether 
that happened because the procedure obtaining then was faulty or 
because of the laxity of the officers concerned, the witness stated 
"Partly because of laxity, for which people have been punished in 
the past, and partly because of not having proper procedures. Since 
then the procedures have been tightened up." 

2.44. The Committee have been informed in a written note that 
"The 18 presses accounted for 2,412 jobs. Of these 2,342 have been 
reviewed and they disrlosed an over-payment of only Rs. 100 which 
is being recovered. There is a balance of 70 jobs yet to be reviewed 
and these relate to 10 presses which originally accounted for 1,720 jobs. 
UnIess the remaining 70 jobs are reviewed no clear indication can be 
given as to the amount, if any, over-paid to the firms requiring 
settlement. I t  may take about 3 months more to complete the job." 

2.45. In regard to the present position, the witness stated that the 
accounts were being now settled quickly. Normally, these works 
went only to Government presses and very rarely they went -to 
private presses. 



2.40. The witnsrs also iufo~~~ed the Committee that in the 
at two Arma only dlrrcrepandea in paper accounts had been found. 
In the case of one Am, Government had adequate security, which 
woyld be adjusted. The other Arm owed about Hs. 20,000 and efforts 
to recover this amount were being made. 

2.47. Asked whether any of the Anns have been blacklisted, the  
witness stated that all of them were blacklisted. He also stated 
"When we come across such cases, we always blacklist them." 

2.48. Asked whether responsibility had been fixed in regard to old 
cases, the witness stated "19 men were punished, in-luding removal of 
a person of the rank of Manager, and compulsory retirement, removal, 
suspension and so on of others. During the last few years we have 
not had any major case of this type." 

2.49. Explaining the case of the firm which owed Rs. 1.64 lakhs 
to the Government, the witness stated that in 1959 the amount out- 
standing against the firm was about Rs. 3.50.000. This amount was 
sought to be recovered from this press. The press agreed to hypo- 
thecate its machinery and superstructure on the land as well as the 
leasehold land. The hypothecation was accepted although the value 
of machinery and superstructure was not as much as that. An agree- 
ment was arrived at with the press that it would give Rs. 10,000 a 
month. But after two years it was found that in two years it had 
given only Rs. 13,000. In 1961 the firm represented that it was un- 
able to pay Rs. 10,000 a month and that if it was Rs. 5,000 a month it  
might be able to pay. Revised hypothecation deed was entered into. 
Since then recoveries to the extent of about Rs. 1,93,000 had been 
made. Government also held assets of the firm, about Rs. 60,000 of 
bills which were under scrutiny and Rs. 22,700 of security money. 
The hypothecation of the machinery as well as the superstructure 
might account for Rs. 1 lakh. So, they were covered to the extent 
of about Rs. 1,80,000. The witness added that they were examining 
whether they should go in for fore-closure of this mortgage or allow 
the firm to do business with them. In the new contract for which 
open tenders were invited, this firm was the lowest in some cases. 
They wanted to award a contract to this firm and asked them to 
deposit the security amount and also to take the insurance coverage 
for paper etc. The firm had not been able to do so. The firm was 
also pleading inability to pay even Rs. 5,000 a month. The witness 
further added that it was under consideration whether to foreclose 
and sell away the property of the firm and realse what they could 
get or whether to allow the Arm to continue in business. 

2.50. The Committee desired to know whether there was any- 
thing patently wrong with the agreement w wntraut because @; 
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nhiah the printen could get away with paper stocks of such V&M 
without attracting civil liability. 

251. The Chief Controller of Printing and Stationery stated 'CIn 
wme cases civil suits are pending. Certain firms had been liquidated. 
Proof of debt has been filed with the om-ial liquidator. In some 
cases we are getting dividends. Total outstanding as per Audit 
Report is Rs. 8.70 lakhs. We have recovered about Rs. F0,OOO." The 
witness further stated that in case of any shortage, it was deducted 
at the time of passing the bill. They did not have any running pay- 
ment in these cases. It was only after the job was completely 
handed over to the indentor that the bill was settled. 

2.52. The Committee have also been informed in a written note 
(Appendix III) that the percentage of the value of work entrusted to 
the private presses was 12.9 of the total value of printing done in 
1963-64 and 8.5 and 5.6 in 1964-65 and 1965-66 respectively. 

2.53. The Committee feel that the defective procedure for the 
maintenance of accounts of paper and other material issued to the 
firms and laxity in maintaining these accounts in the office of the 
Asstt. Controller (Outside Printing) Calcutta were mainly responsi- 
ble for arrears in recovery of about Rs. 9 lakhs. The Committee 
regret that adequate measures were not taken to safeguard Govern- 
ment's financial interests. They desire that the various lapses in this 
case may be enquired into and responsibility fixed if this has noU 
already been done. 

2.54. The Committee also stress that the accounts of the remaining 
ten presses should also be settled expeditiously and a limit should be 
fixed for their completion. The Committee would like to be 
apprised of the progress made in this regard. 

255. The Committee note that the procedure for issuing paper and 
other materials to private printers has now been changed to a press- 
wise basis instead of a job-wise one and that adequate safeguards by 
way of security money and insurance coverage are taken. The 
Committee desire that Government should keep a close watch over 
the working of the revised procedure. 

Para 60 (B) 8 (C) pages 80-81 

2.56. Overpayments in respect of 186 cases aggregating Rs. 2.30 
lakhs were accepted by the Central Public Works Department during 
1965-66, involving over Rs. 10,000 each in 3 cases mentioned in sub- 
para (C), between Rs. 500 and Rs. 10,000 each in 66 cases, and less 
than Rs. 500 each in the remaining 117 cases. The position of 



S1. Name of work Nmtre of irregularities Amount 
No. - leading to overpavments involved 

Totd cost (in lakhs 
of rupees) 

1 2 3 4 
T Construction of barracks The number of G.I. bolts 0.38 

for Army Units at Gang- and C.G.I. sheets used 
tok (Rs. 20.59 lakhs) were less than those speci- 

fied in the contract; the 
side overlap of C.G.I. 
sheets provided in the 
work did not conform 
to the specifications. 



- -- 
I t 3 4 

2 Earth filling for horticul- The premihed deduction 0.27 
tural works in New Dclhi of I 1x3 from the quan- 
(Rs. 5.42 lakhs) t i q  measured not made. 

7 Construction of shdl type Shell roofs not vihruted 0 30 
food-grains go.iowns at and only roJding was 
West Patcl Nagas, New dong ; ren !:ring o r  pl n-  
Dclhi. fRs 40.48 1akhsl tcring of the cxpow,l 

surhce of slicll roof% not 
dime; cement rnortls in 
brick work ~n the super- 
structure d d  not JCI   lo^ 
the ~-equi\~tc \ t ~  cnrlll . I I  
cert.11n p13cc4 

- ---- ------.--- - - 
2.59. The Committee e:~quired whether in 297 cases mvolving an 

overpayment of Rs. 12.62 lakhs detected/reported for recovery prior 
to 31st March, 1964, the C.P.W.D. had delayed the examination and 
acceptance of over-payments for recovcly iron1 the contractors 
T h e  witness stated that the position had subsequently improved 
very much . Giving the present positioln regarding "overpay- 
ments not recovered uptn March, 1966'' thr. Sc'cretars of the Depart- 
ment stated that: 

"for .Januar :.. 1957 to  L)cccn~bt I ,  1960 rlgainst Rs. 5.38 lakhs 
only Rs. 1.45 lakhs remain and thc rest has been recwer- 
ed; 1961-63 against Rs. 5.64 lakhs only Rs. 1.84 lakhs re- 
main and the rect has been ~wovcred ;  1963-64 against 
Rs. 1 EO l a k b  only Rs 1'6,000 remain; 1964-65 against Rs. 
2.87 lakhs only Rs. 52,000 1s outstanding and in 1965-66 
against Rs. 2.02 lakhs only Rs. 42000 is outstanding. 
Against a total of Rs. 17.51 lakhs outstanding only Rs. 
4.49 lakhs, are still outstanding a'nd the rest has k e n  
recovered. Out of this Rs. 4.49 lakhs, Rs. 3.91 lakhs refer 
to cases which are under arbitration where we have to 
wait until the award is received. So the balance which 
is outstanding is only Rs. 58,000 and efforts are going on 
to clear that!' 

Asked how long efforts will go on, the witness replies: 
"It is a continuous process. At the rate at which we have 

recently been receiving I hope we will ,be able to clear in 
a short timk" , Qi 

2.60. Asked whether -the three cases mentioned in sub-para (C) 
involving over Rs. 10,000/- each had been ifivestigated with a view 
.to fir mpo~&bility and to ascertain the circumstances under which 
&erpayments occurred, the witness replied that "out of these ," three 
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c-m fn fht am thb actual ~ C C O V C ~ ~  that had to ba 
wm R a  26,635 against &. 38,000/- which b becn shown. T b  h.t 
been verifled by the Cheif Technical Examher. That is the &u& 
recovery. The ad hoc recovery made was Rs. 38,000. Thc sewn& 
case relates to earth filling for horticultural work. In this case the 
actual recovery that has been made is Rs. 26,726/- against Rs. 
27.0001-. In the third case recovery amounting to Rs. 29,836/- has 
been made". The witness further stated that the question of Ax- 
ing responsibility had also been considered. He, however, added: 
"there is no occasion for it because in these cases, there has been 
some difference of opinion regarding interpretation." The recove- 
ries had becn made after the Additional Cheif Engineer had gone 
into the objections raised in each case. 

2.61. Asked how the substandard execution of work took place 
when Government engineers were supposed to supervise the work 
of contractors, the witness stated that as per instructions as the 
work was going on checks were exercised and sub-standard work 
was rejected. The Cheif Technical Examiner was also making ins- 
pections and sending inspectien memos. Action was simultaneous- 
ly taken as the work progressed. 

2.62. The Committee enquired whether any disciplinary action 
had been taken against the officers responsible where over-pay- 
ments were made, the witness stated; "If there was a case of in- 
correct measurement or of short recovery such cases are followed 
up" and disciplinary action was also taken against the persons curl- 
cerned 

2.63. The Committee regret to note that over-payment amounting 
fo Rs. 45-11 lakhs had been made in 2,397 cases during the period 
January, 1957, to March, 1966. The Committee note that a substan- 
tial part of this amount has been recovered and at present a sum of 
Rs. 4-49 lakhs, including cases involving Rs. 3.91 lakhs in arbitration, 
is outstanding. 

2.64. The Committee consider that, apart from taking steps to 
recover the remaining amount on account of over payments, Govern- 
ment should take suitable measures to ensure that cases of overpay- 
ment do not occur in the first instance. Government may also consi- 
der, in consultation with the Chief Technical Examiner, the question 
of issuing comprehensive instructions in the ma* for the guidance 
of all concerned so as to elinhate cases of overpayment. 

2.65 Delay in the completion of works para 61 pages 82-84. 
The following two works in connection with the extension of run- 
way at Santacruz Airport were awarded to Bharat Sew& S-f 
on the basis of tenders:- 



Percentage Date of Date of Time of 
Name of the work Estimated Tendered of invitation award of completion 

cos t cost as accepted of tenders :ontact 
accepted cost over 

the esti- 
mated cost 

(In lakhs of rupees) 

Earth filling beyond ~ o o o  feet 11 .66 16.23 39.26 31 October 25 August 12 months. 
J 963. ~gfi4. 

Earth filling of further 400 f e t  , 9-84 16.57 68 50 I I June 25 September 6 months. 
1964 19Cj4. 

W 
3 

The Sarnaj could not complete the works by the due dates a5 indicred below :- 

Total value Value of Value of 
of the Stipulated date w o ~ k  done work done 
work up to the up to  

stipulated 3 I March, 
date 1 9645 

( In  lakhs (In lakhs of rupees) 
of r.q-ees) - ----------------___ ________------------ 

IS woyk 16.23 24 Augwt, 1965 1-57 8-62 
2nd work 16-57 24 March, 1965 0.92 7'33 

(Upto October vm. 
T? 



2.a ?he question of extmeion of time and the quantum d ogm- 
penrstfdn which the Samaj is lihle to pay on that account ham 
not beea decided so far (November, 1966). In tbe meantime, how- 
ever, Rs. 0.74 lakh ~ n d  RP 070 lakh have been deducted from the 
running bilb of the Sslmaj and kept in deposit. 

267. While accepting the offer of the Samaj for the second 
work, the offer of another contractor to execute the work for Rs. 
14.41 lakhs (involving a saving of Rs. 2.16 lakhs), in 12 months as 
against 6 months offered by the Samaj, was ignored on the ground 
that the work of fillhg, on its completion, would be subjected to at 
least one monsoon rain before payment was laid. This, however. 
did not take into account the fact that:- 

(i) the stretch of 400 f e e t  involved in this work could be 
used only after the stretch of 1 0 0  feet ilnvolved in the 
first work was completed; and 

( i i )  thc scheduled date o f  completion of the first work was 
August, 1965, nearly 5 months after the completion of the 
second work, and l t  was not possible to subject the work 
of filling involved i , ~  i t ,  to monsoon rains as contemplated 
111  tllc c a w  of the second work. 

( 1  

(ii) 

trnticrs t l i r  first case had heen invited S I X  months 
tar11c.s t ! u ; ~  In the secolld case and the work was expect- 
ed !o  hct ,lwarded earlier tharr the second. but this ex- 
pcdatlcm did ncr! inaterialisc becausp of the time taken 
in obtaining the approval of the Mmistry of Transport 
for the excess over the sanctioned estimate and references 
had to be made twice to the Central Works Advisory 
Board; and 

fresh tenders would have had to be called if, due to this 
delay, thc time of execution of the second work had been 
changed. 

2.68. At the time of inviting tenders ifi the second case in June, 
1964, no decision had been taken on the tenders received in the first 
case in December, 1963. It is 'not clear why, despite this delay of 
six months which had already occurred, it was not possible for the 
Department to revise the time of completion before the notice in- 
viting tenders in the second case was issued with six months only 
as the stipulated period of completion, and why, in the contract 
with the Sanaj, no provision was made for the recovery of the 



NUk hplainfng the latest podtion of the execution of the two 
mrhs, the Secretary of the Department stated that @6 per cent of 
tbe first work and 99 per cent of the secctnd work had been com- 
pleted. It would take another year to finish the rest of the work. 
h k e d  when the works were not completed accqrding to schedule, 
H any penalty was levied on the Samaj the witnew stated that "10 
per cent penalty, as per the terms of the agreement, had been levi- 
ed on both the works" and the Anal recovery would be adjusted on 
completion of the works. So far as the defects were concerned 
the Chief Technical Examiner stated that the works were perio- 
dically examined and the defects. if any, wcrc hrclt~qht to  the notice 
of the Department. 

2.70. At the instance of the Committee. the. Depart nwnt of works 
and housing have furnished a note (Append)\: IV) ~ncjrcnting the dc- 
tails of the defects found bv the Chief Teclinical F m m i ~ c r  in t h e  
two works awarded to thc Bharat %\yak Su1n,11 Thl.; note ~ n f c r  
alia states about the first work as under:- 

"The first inspection of the work by a Technical Examiner was 
done on the 14th November, 1964. The following defects 
were noticed by him and brought to the notice of the Exe- 
cutive Engineer on the 26th Novcrnber. 1964: 

1. According to the specifications attached with the agreement, 
moorum for filling should not contain more than 20 per 
cent earth, but it was seen from the register rnaintainecl 
to keep the record of the tests carried out in this respect 
that most of the moorum did not c~nfor rn  to the specifica- 
tions alnd contained earth more than 20 per cent. 

2. At a few places quarry rubbish had hcvn brought to the 
site instead of moorurn. 

3. Conditions attached with the agreement specify that the 
soil shall be accepted as compact only when its density 
is not less than 95 per cent of  the cleqilsity at  optimum 
moisture contents as determined in the laboratory but  
it was seen that a t  some places the filled up earth was 
loose and was not compacted properly. The register 
maintained at site to keep the record of compaction re- 
sults also confirmed that the filled up moorum has not 
been compacted to obtain the specified density." 

"The Bharat Sevak Samaj were informed (in that letter) 
that moorurn not upto the stipulated specifications was 



J - g b r a u e B t t o r i f r r a a d t f # t ~ n b , b a i h d ~  
---1Rithmoarurn. Theywc lvc i r&t ru~  
MDf to b*g m y  moorum not c c m f ~ r a ~ f i ~ t  to tho trmplsr, 
~ h m  bg the Awtt. EngSnaer and to get the m- 
moorrun ranwcd h.am tbr? dk of tbc wort  ~ h c  ~hnrt  
S v a k  S a j  was also informed in Executive EnmterCs 
Wter No. M ((M)/Ugl dated the 13th November, 1964 
that field tests conducted to determine the density of Mil 
after compaction showed insufRcient compaction and th.t 
Immediate arrangements should be made to improve th+ 
compaction. But, in spite of repeated instructions and 
notices issued by the Executive Engineer, the Bhatat 
Sevak Samaj contimed their defective work and the 
Emcutive Engineer had to ask the Bharat Sevak Samaj 
eventually on the 26th November, 1964 to stop the work 
The work was stopped on the 30th November, 1964. On 
the representation of Bharat Sevak Samaj, the C.T.E. 
was requested by the Ministry of Home Affairs as well 
as the Min~stry of Works, Housing and Supply to look into 
the disputes regarding the quality of the moorum used 
and the workmanship of Bharat Sevak Samaj. At a 
me~t ing held on the 10th December. 1964, in which the 
Additional Chief Engineer, Chief Technical Exammer, 
Director of C.R.R.I. and representatives of Bharat Swak 
Samaj were present, it was agreed that the specifications 
l a ~ d  down In the contract for compaction must be 
adhered to as f a r  as the runway and shoulder por- 
tions werc concerned. Regarding filling under the 
side strips, it was felt that certain relaxation of standards 
rnlght bc possible and that the Additional Chief Engineer 
should examine the feasibility of lowerinp the standards 
of composition of moorun and the degree of compaction 
in order that work could be exmdited. It  was also ag- 
reed that the filling already done in a length of 200 ft. 
of the ccntral portion wouId be removed and utilised 
in the filling for the side strips after the work done on 
the side strips was properly levelled and satisfactorily 
compacted." 

"After issue of several notices the contractor recommended 
work in October, 1965. The sub-standard work done 
i:1 the central width was removed by the Bharat Sevak 
Samaj at their own cost. As regards the side strips, it 
was decided to pay reduced rates as the moorum used 



rarr mt d stipulated quality and the compaction fell 
short of the speded degree. A ~~4aced rate of Rs. 188.77 
per 1000 cft. against the agreement rate of Rs. 220/- 
per 1000 cft. was sanctioned by the competmt authority 
on the 16th September, 1965. A report on the rectifica- 
tion of defects was mt by the Executive Engineer, Ad- 
tion Construction Division to the Chief Technical Exa- 
miner on the 19th January. 1966." 

'2.n. As regards the second work. the note intet alia states: 

"h this work the Bharat Sevak Samaj were found executing 
substandard work as detailed in the Case of the Arst work 
and several notices were issued by the Executive Engi- 
neer to the Bharat Sevak Samilj from the 16th November, 
1964, onwards, asking them to ractify the defects. But 
they persisted with substandard work. T n e  work was 
eventually stopped by t h ~  Executive Engineer cln the 
26th November, 1964. This work was also examined at  
the meeting held on the 10th December, 1964 under the 
c h a i r m a n ~ h i ~  of the C.T.E. and the decisions reached a t  
that meeting for the first work were to apply to this 
work also. Several notices were issued by thc Exrcutive En- 
pnetl- to the Bharat Scvak Samaj for rectification of the 
defective work in accordance with the decisions taken at the 
meeting held on the 10th December, 1'3G4, #but the B. S. 
commenced the work of rectification only on the 5th 
June, 1965. The substandard work done in the central 
width was removed by the Bharat Sevak Samaj at their 
own cost and for the side strips it was decided to pay at 
reduced rate. A lower rate of Rs. 1941- per 1000 cft. was 
sanctioned on the 10th May, 1965." 

2.72. In reply to a question, regarding the reasonableness of the 
rates at more than 39 per cent over the estimated cost itn the first 
work the witness stated: "This was earth filling work on a mass 
scale and there was no similar work wkich had been recently carri- 
ed out on that scale." The witness added that the rates of the con- 
tractors were throughly gone through and the Central Works Ad- 
visory Board, to whom these were referred. 

2.73. In reply to a question it was stated sati~fied themselves and 
awarded the work. "While we framed the estimates, we go by the 
schedule of rates." Only when the tenders were to be justified the 
prevailing trend of prices and prevailing trend of tender were taken 



2.74 The cormnittee rbesimd to b o w  the reasons fat: 

(i) the delay in finalisk~g the &st contract wben tenders 
were invited six months earlier and the work was expec- 
ted to be awarded earlier than the smmd contract. 

( i i )  why the date of completion of the second contract was 
not suitably revised; and 

( 1 1 ; )  wh). the advantage of a lower quotation from another 
t(m1c1lvr in  thc second contract was not availed of. 

The witness stated that rn the second case, tenders were called on 
six months basis. The decision to complete the second contract $A 
6 months was talccn bwause in those SIX months the 1o\vcr portion 
could have been fillecl and well settled and subjected to at least onr 
monsoon rain before the pavement was laid. ijut the lowest ten- 
derer offered to do it in 12 months. If the work had not been giver 
in the hope of getting a lower rate, fresh tenders would have been 
necessary and that meant 3 to 5 months and loss of monsoon on 
the Aeld. 

2 75. The Committee cnqulred why thca department d ~ d  not pr,>- 
v ~ d e  in the a ~ v c r n c n t  that in the e w n t  of non-complet~on of the 
cont rx t  In 6 months, differnnce between the rates put up by the 
Bharat Scvak Samaj, and the second tenderer would be  wover red 
from the Samaj. Thr witness stated that the penalty for non- 
completion was 10 prr vent. There was a clause in the contract under 
which they could tcrminatc the contract and get the \wrk  
donc at, the risk and cost of the contractor. The. additional expcn- 
diturc thus incurred in  yet hiig the remmder of the work done throu@ 
another agency could he rccovcrcd from the contractor even if :he 
exppdi ture  exccvded 10 per cent or whatever it u-a!: The witness 
stated "we were hopin? that they would be able ta do that within 
time. If we terminated their contract. that would mean working o ~ t  
schedules and inviting !c?idcrs and deciding on them." 

2.76. The Committee desired to know the reasons why the Depsrt- 
ment took 3-I/?. months (11th June. 1964 to 25th September, 1964) 
to take a decision in the second tender when there was urgency and 
the work was to be completed in six months. The representative of 
the Ministry stated that the tenders were opened on- 9th July, 1964 
and after scrutiny in the office oi the Executive Engineer, Superin- 
tending Engineer and Adtlitional Chief Engineer were sent t a  



Works Advisory Board on 19th August, 1964. It  too^ so much time 
as the tenedrs had to be scrutinised in u r~umber of anlces. 

2.57. Asked whether Government tried to negotiate with the 
Bharat Sevak Samaj to reduce their tender because the other ten- 
derer had demanded Rs. 2.16 lakhs less than !he Bharat Sevak Samaj, 
the wi!ncss ytated: "This was done, but thrv refused to lower the 
rate.'' 

2 In  reply to another quest~on. the ncitnes$ stated: ..We never 
a n t I c , ~ ~ : c d  t!lnt Bharat Sevak Samaj, would not be able to do lhc 
work in that oeriod of 6 months. We became wiser after they deiault- 
eci. . . . " The Committee were also informed that in case of New Block 
of Willingdon Hospital. thc full penalty as per rules had been levied 
on Rharat Sevak Samai. for defective work 

2 7 9  In response to a query. it was stated that the Department 
had security deposits in the case of normal contracts but the Birarat 
Seval; S a m a  j was exempt~d  from giving secur~ty deposit. Asked 
whether f here were any Gnvernment insti l~ctions in that regard, Ihc 
witness stated: "There is pravision like this and no security deposit 
need be takerl from them." The witness further added "Since 1965. 
all facilities and the special consideratirms riven to them have heen 
withdrawn. Now, if they have got any joh. that is purely competi- 
tive and on their merits." 

2.80. The Committee werc informed that the Bharat Sevak Samnj 
had theiv- own organisatinn in which thev had engineers etc. and 
that they were registered rcntractors of Class I category. 

281. .4t the  instance of the Committee the Ministry of Work:, 
Housin~: and Supply (Deptt. of Works & Housing) h a w  furnished a 
statement (Aypendix V j  sFlnwing the other works which the Bharat 
Sevak Samai 'lave failed t o  execute within the stipulated period m:l 
the action taken or pror>ow; to bc tnmn :?yc?inst the Samaj. ?!h 
npte statcs as under. 

"Residy; the work of Extension of runway at Santa Cruz Alr- 
port, which wqs the subject of Auiif para No. 51, 60 other 
works were allotted to the Rharat Sevak Samaj between 
1959 and 1966. There was delay in the execUtion of work 
in all the cases. A statement giving the details of the cases 
and the action taken against the contractors is attached. 
In two cases the maximum compnsation of 10 per cent 
was Eevied. In  eleven other cases, token compensation 
wiij levied. The total compensation recovered in these 
13 cases is Rs. 1,35,658.90. It was decided not to levy any 



cor.pensat!on jp 27 eases. Tbp remaining 20 cases are 
stjl! under con*: !eration for re;lwnc given in the accnm- 
jcar.vlne ctaiemcn:." 

2.82 The r omnlittec res:ret to note that there was delay in the 
execution uf all thc 01 works allotted to the Bharat Sevak SlPmaj 
between 1959 and 1955, and that only in 13 cases was compe~~wt ion  of 
R\.  1,35,fiE;U recovered front the Rharat S e v ~ k  Samaj on accounl cf 
thc deiu4. The fact that f5ere was MHV in cnmplction of a n  thc 
works albt1:d lo the Rlr-rruf Sevak Snmaj hctween 1959 and 1966 
d m  not spoak well of the Samaj as a construction agenry. 

2.83. 1 ~ 1  thtb prescnnt cnze. the Cotnmittcc* find that the first work 
w n w  c\w.w!ctd to tirr Bharzt Scvak Samnj 9 .26  per crnt eve:' t b ~  
t b d i t r i n t - - 1  cost. The wctrnd work was I I W R ~ ~ C ~  to the same orgeni- 
satiou u' (iS..i3 yrr f r * * l t  (13 -r thc cstirndttcct i o s !  in preference to 
anothrv vontractor who hud quoied Rs. 8.16 luk'ls less than the Sernaj 
on the p l m  tl-at the I i ~ l f : . r  \c nntcd twelve monthc for completing the 
work against six monfhs offercd by the Samaj. The C ~ m m i t t r e  
rcvrct tct  not^ th:~l rvcBn rhnugh the firc-t work was expected if, br 
complctcd by Aug~tst, 1965, nnd the serond bv March. 1965. bath the 
Works have not yet been completed by the Bharat Sevak Samaj. As 
the Bharkl Slivuk Samni have not bern 2hlr to completc the second 
work within six nionths a.; stipnlateti in the contract, the purpnse f w  
wl*ich thrai~ tender wa\  accrptcd at IP ndditior.al cost of Rs. 2.16 
lakhs w, . rloi realiwd. 

:?M. The Comnlitttr noic that a s11.r. of R.. 0.74 lakhs and of 
Itg. 0.70 I:ikh Itnve been nerfiwted from thc ru~ioing bill of the S m a j  
and kept in dcpoiit for yecowry uf the penalty on completion ol work. 
'I'hc C'o~nmit(c.c ~ R V P  PO Ort:~bt that suitablr action will be taken to 
recover the penalty Icvinblc under the contract. 

Extra expenditure in  tit; purchase of cables-Para 62-Page-44:  

2.85. In Scptembe~. 1064, the Director Gcneral, Supplies and 
L)iseosals, entrred into ten. rate contrwts with different firms for 
scnply nf VIRlTKS cdhles. ~ t c .  to cater to tFe needs of variouh 
GovernmentlSemi-Government indentnrs; the rate of each item 
varied with ihe  supplying firm-the lowest rates being from firm 'A'. 

2.86. The Executhe E n p e e r ,  Centrql Rlectrical Stores Division, 
New De'hi did not a v ~ l i ~  hjr;lself of the cheaper rates of this firm and 
placed supply orders worth Rs. 3.25 lakhs on three other rate contract- 
halders durirc April, lkh5 tq June, 1M5. invdving an extra exwn.ii- 
ture of Rs. 65.500. 



2.87. The Superintending Engineer bowever, did not approve of 
t h ~  action of ihe Executiw Engineer szd directed him (July, lQb5) 
tr, avail himself of the rhesoer rates cf the contract with fin11 'A'. 
In disregard of these ~rs~ruc t ions ,  the Exewtive Engineer again 
ignored firm 'A' and placed osders worth Rs. 1.10 lakhs on the other 
rate contract ,firms, in\ol\lng an extra =ost c\f Rs. 5,500 during 
November, 1965 and J.clnv, 1966. 

2.88. In a note furnished to the Committee, it has kn stated: 

"The firm, M/s. . . . . . . . . . . . represented to the Additional 
Chief Engineer (11) on the 22nd May, 1965. The Addi- 
tonal Chief E~gineer (11) callcli 101 a rc.purt f l u rn  the sup- 
erlntending Sul vcvol- of U'OI ks (El(lctl.ical), on the. 33th 
May. 1965. a;kAng ht:n t o  as(-c.1 taln the facts 01 the case 
fro111 thc  Est>cutive Eng1ncc.r. Thc Superi~ltenci~ng ~ u l v e y -  
or of UTorks (Electrrlcnl) skcd for a dcta11ec.l 1-tlpol.t frofil 
the Ewcutlve Eng~nci .~.  on the 3rd June, 1965 Tllch Execu- 
t l ~ t .  E i > _ l n ~ i ~  .;ubv~:.ec! h 5 d ~ t a l l t d  lt~port 10 thc, St~pe- 
r .ntend~ng Surveyor of Works ( E l ~ c t l  icall on the 9th 
Junc.  1965. c.spla~n~n[: w h v  osdt>l ,  could llot bc placed 
on this tit m Tht. 1 c nsons advatlctd by hrm : t f i . i ~ r l ~  t plact - 
ment ot older\ on thrs fi: 171 LVCIT that i! was ~ c ' \ L  In the 
fwld, had ncjt built up arty 1.t1putation for 11s ~nanufac- 
tllres and. therefore, was not dependabli* f oi qua11 ty  and 
t mt ly  supplies On the 10th Junc!, 191i5, thc Additional 
Chirf Engineer(I1) again ~ i ~ r o t c  to the Superintending 
Survc.yor of Works (Electrical) forwardin:: certain docu- 
mcnts 1ccei1.c.d from M/s. . . . . Col porat~on 
and called for his comments. On the 15th June, 1965 
+.he Superintending Surveyor of Works (Electrical) 
wrote to the Executive Engineer stating that his explana- 
tion was not considered satisfactory, and asked to explain 
the case further and to intimate what action he proposrd 
tn take In view of the representation of the firm about 
their competitive rates. The Executive Engineer offered 
further explanation vide his letter dated the 6th July, 
1965 in which he strewed the importance of prompt de- 
I i v e ~  of stores which, in turn depended upon the 
capacity of the firm. On the 26th July, 1965, Superin- 
tending Surveyor of Works (Electrical) 'finally advised 
the Executive Engineer to remove the temporary ban 
imposed by the Executive Engineer on the firm and to 
consider placement of orders as far as practicable, parti- 
cularly in respect of sizes where the rates were specially 
low. This was followed by a letter from the Additional 



Chief Enginccr I1 dated the 30th July, 1965 to the 
Superintrnding S u ~ w y o r  of Works (Electrical) in which 
he exprcrwd his strong disapproval of the actlon taken 
by the Executivc Engineer." 

"'rllc iirnit of placing supply orders with Mls. . . . . . . . . . . . 
had been raised by the Director General of Supplies and 
Disposals in July. 1965 from Rs. 30,000 to Rs. 60,OC)O/-. 
It was rr*pc~rtrd that thc amendment letter issued by the 
D.G.S. & D. in July, 1965 was not received in the Div.- 
sional Office. The D.G.S. & D. r a k  contract includes. 
scvcral hundred Direct Demanding Officers to whom ail 
comlncnications relating to the rate contract are endors- 
ed. The* possibility of 1o.s of a few of these communi- 
cations in postal transit cannot be ruled out. Thr Supe- 
ratending Survcyor of Works (Electrical) had carried out 
a Ihol.ou;h scarch of the Divisional OfTice records. in- 
cluding the Diary Register, and had satisfied himself that 
the letter in question had actually not been received in 
the Divisional Ollice. The firm had, however, written to 
the Executivc Enginecr on 30th July. 1965 tmlosing 3 

copy of the D.G.S. & D. letter of Julv revising thc limit 
from Rs. 30,000 to Rs. 60,000 The executive Enqincer did' 
not takc notice of this on a purely technical ground :hat 
hc  had not received the letter issued from D.G.S. & D. 
nor did he make an attempt to vcrifv from Directol. 
General of Supplies and Disposals." 

2.89. The Comn~i t t~e  cunsider it unfortunate that tilc Executivc 
Engineer did not avail hinlsclf of the cheaper r~tc.;  of firm 'A' and' 
placed orders worth Rs. 3.25 lakhs on three other ratt. contract-holders 
during April, 1965 to June, 1965, involving an extra expenditure of 
Rs. 65,500. They are concerned to note that the Executive Engineer, in 
disregard of the instructions of the Superintending Engineer-to avail 
of the cheaper rates of the contract onered by firm 'A'-again placed' 
orders worth Rs. 1.10 lakhs in November. 1965 and June, 1966, on sollie 
other rate contract Arms, resuling in an extra cost of Es. 5,500. The 
Excsulive Engineer could have placed orders with the firm 'A' upto 
Rs. 60,000 as the D.G.S.&.D. had raised in July, 1965, the limit from 
Rs. 30,000 to Rs. 60,000. The Comnlitter are not convinced by the plea 
that the Executive Engineer did not receive the letter of the D.G.S.8c.D. 
raising the limit of individual orders on firm 'A' Jwcause the firm itself 
had sent a copy of the letter of the D.G.S.&.D. along with its com- 
munication to the Executive Engineer on 30th July, 1965. If t he  
Executive Engineer had any doubt about the authenticity of the letter 
he shouhl have got the facts confirmed from the D.G.S.L.D., specially 



when the higher authority had expressly asked hinr not lo ignore the 
cheaper rates of firm 'A'. 

2.90. The Committee suggest that the iapbes in tf~csc cases, which 
resulted in extra expenditure to Coverumctni, sholrkl be iuvestigatcd 
early with a view to fiximg responsibility. 

Loss due to denlolrtion of qzml  ms-para 63, pages 84-85. 

2.91. Instructicms 1ver.e issued by the\ L"t-l!c~l Engineer. Ccntl.al P u b l ~ c  
Works Department in December, 1962 that no construction in Delhi 
should start without the prior approval of the plans by the local bodies. 
Failure to observe these provisions in respect of certain buildings 
constructed for the Employees State Insurance Corporation resulted 
in a loss of Rs. 56,563. 

2.92. The work of construction of 64 type-I1 quarters a t  village 
Basai-Darapur (Delhi) was awarded to a contractor on 12  November, 
1965 a t  12-96 per cent above the estimated cost of Rs. 6-63 lakhs. The 
work was actually started on 15 December, 1965, although the approval 
from the Municipal Corporation of Delhi, of the plans which had 
been sent to them on 4 Novcmber, 1965 was still awaited. 011 14 
March, 1966, the Corporation served the Department with a notice 
requiring the latter to explain why the construction which had been 
undertaken without their sanction and which "fouled" with 3 road 
proposed in the draft development plan for the village Basai-Darapur 
should not be demolished. This was later followed by an  order issued 
by the Municipal Corporation of Delhi on 7 April, 1966 to demolish the 
construction within five days. Consequently, 24 quarters over which 
the  work of the value of Rs. 56,563 had been done were demolished by 
the Municipal Corporation on 13 and 15 May, 1066. 

2.93. The Committee desired to know the reasons why 24 quarters 
over which the work of the value of Rs. 56,563 had been done were 
demolished by the Municipal Corporation. The witness explained 
that they submitted the lay-out plan on 14th October, 1965 and later 
on received certain queries from the Town Planner on 5th November, 
1965. The replies were sent on 15th December, 1965. 

2.94. According to Section 337 of the Municipal Corporation Act 
1957, if no reply was received from the Corporation within a period 
of 60 days. after they had sent the replies to the queries, the plans 
stood approved. In addition to these lay-out plans, they had also sub- 
mitted the building plans. Those could not be approved by the Delhi 
BJLunicipal Corporation because they said that unless the layout. plans 
were approved, they woud not approve these plans. The period of 60 
days expired on the 13th February, 1966. On the 15th February, !%R, 



a notification was received from the Corporation that the layout fouled 
with a development of road of the Basai-Darapur Development 
Scheme. The witness added that when this came to their notice, they 
informed the Corporation that the Delhi Development Authority was 
being approached for revision of the plans and they took i t  up with the 
Delh~ Development Authority wI:o sent the draft plan of the re- 
development of thc Basai-Darapur showing the alignment of the road 
to the Municipal Corporation for their taking cognizance of it and to 
furnish their comments. It  was still being pro:cssed in the D.D.A. 
when the Corporation served a notice on the 7th April. 1966 that the 
quarters which were corninq in the way of the road near the Basai- 
Dararjur should bc demolished within five days. Thc matter was 
taken up with the Commissloncr of the Corporalion who was 
rcquwted not to take this action till the D.D.A. had finalised the 
alignment in thc Plan The Corpcation did not wait for i t  and on 
12th Mrly. 1966 nrdcrcd the  demcllition of the quarters 

2.95. The witness stated that they were ttlklng up with the D.D.A. 
tlic qitcstion of altering t11e alignment of this road by another 10' to- 
wald., the Basai-Darapur Village where the laud was available and 
that would enablc them to retain thc plinths I t  would rcduct? theil 
los, h v  Rs. 25,000. Thr p r r s ~ n t  loss was Rs. 56.563. 

:? 96. In rcply to a question the witness stated that they started 
ronitl-uction in  the month of December itself considering thzt the plot 
was vnr-marked for the Employees State Insurance Corporation by 
the I1.II.A. In reply to a question the Secretary, Department of Works 
& tfouslnc stated inter-alia : " .  . .His objection came two days 
after thc expiry of 60 days period.* The Committee asked if the 
D ~ p ~ ~ r t m c n t  could not have waited for the completion of 60 days after 
submitting the plans to the Pelhi Muni ipal Corporation the witness 
stated "Urgency was being expressed by the Director General of 
h p l o y e e s '  State Insurance Corporation. Since area was earmarked 
by the D.D.A. for the Employees' State Insurance Corporation wc 
started the work." 

2.97. Asked about action taken against the officer who sanctioned 
the construction of the building before the statutory permission was 
obtained, the witness stated that the matter would be examined. 

2.98. The Committee regret to note that a loss of Rs. 56,563 took 
place due to demolition of 24 partly constructed quarters. The Com- 
mittee are unable to understand why the Cenbral PubIic Works 

*but the fact is that we also did not wait for 60 days; we started 
in between otherwise, nothing could have happened. . . . . . . - - .. . . . . 
S o  they are at fault and we are at fault." 



-nt did not wait till the lay-out plan was sauctioned or the 
perM of 60 days was over as prescribed in the MunicIpaI Act. The 
Committee have w doubt that action will he taken against the o(tlcia1s 
responsible for overlooking this statutory provision. 

2.W. The Committee hope that, learning from tile cxperienco in 
this case, the Central Public Works Department will take effeclivc 
meclsures to ensure that work is not started without approval of plans 
hy the local bodies wherever necessary. 

2.100. The construct:on of residential quarters in  Ramnkr~shnn- 
puram, New Dclhr was unciertaktw by thc C~ntrrtl Publi: Works 
Department In 1958-59 Nu anti-term~tc. tieatmenl wnL;, l~u~vcver ,  
b?ivcn 1 % )  : ic so11 In the foundations a t  tho time of, or plior to, the 
con:;tructlc r?, with th r  r rwlt  that extcnsnVr damage to wood work 
was cnusc.i by whit? ants. The estcnt of the total damngc has not 
b e w  ;~sscssed so f31. (November. 1966) A n  ocpcnditurc of Rs. 3!l,800 
was, however 1ncurn4 up to  March: 1965 on rcplaccmc>nt of \vood  
work tlqrnaged hy wh~tcl ants in rwpect of fhc qunrtcrs in NF1-I 1 , )  
NH-fir 

.., , . . - On n sul3wy of the d a m a g ~  caustxl, j r r  Ma1 ('11, 19631, ;I c l ~ r ~ m n  
was thlccr. by Governmrnt (January, 1965) to accord post-anti-termite 
treatment to tho quarters in NH-V and NH-VTT. Accordinglv, tht> 
work for anti-termite treatment to 2,844 quarters (with a total area of 
7.52 l ~ k b  ~q fcct) was awarded to four specialist firms in August, 
1%35 st R.c 48 per 100 sq. feet involving a total cost of Rs. 3.61 lalrhs. 
As p. :r-3nti-termittl treatment 1s ostlier tha11 pre-anti-termite treat- 
ment, iI:t. failure to acco~d anti-termitc treatment before the work of 
const~lictinn. rcsllltcd in an extra expenditure of Hz;. 60,000, computed 
on t!~.. basis o f  the rate of Rs. 4.29 per sq. metre (Rs. 40 per 100 sq. 
fee?) i! :~,hich the work of pre-antj-termite treatment was awarded. 
hy the Department in  September, 1965 in respect of certain qu?lters 
In NH-YXI. 

2 l t . 1  In rcspe-f of the (71rarle s in NH-I  tn NH-IV. involving an 
?apegats  area of 15.48 lakh sq. feet, the cost of post-anti-termite 
trea'y-an+ was &irna4ed bv  the Department in March, 1964 at 
Rs. 7 2 5  lakhs. On the basis of the difference in the cost of post- 
anti-termite treatment and pre-ant'-termite treatment. the extra 
expenditirre in'this respect would work to about RE. 1.20 IalJns. 

- " 

3 1Q3. The Committee enquired whether it was not possible tb 
find .out by conducting soil, teds that the atea was prone to tehi te  
infeaatipn and wPeQer any soil analysis was done bdorh e&b&: 
ing an large srale construction, in an area where ~overhm"$nFhad h*t 



constructed qua1 Wrs earriel.. The witness stated that in the omas 
adjacent to Ramakrishnapuram, they had constructed in Moti Ba@. 
Nanakpurtl and Netaji Nagar and no terrmte menace was n o t i M  at 
all. In 1958, when construction in Ramakrishnapuram NHI to IV 
was started, the Department had no knowledge of any termite 
infestation in that area. Government had given contracts for about 
4,852 quarters by November. 1959. It had to be treated only after 
the degr-cc of infestation had became known. Large scale infestation 
panw to ::,)ticrh rn 19132-63. By that time, they had taken up construe- 
Lion in  Sectors V to V I I  SO, pre-treatment was out of question. 
After a survcy had been conducttnd in 1964, post-treatment was giver. 
on a 1;irge scale. After that whatever construction was taken up ir: 
NII XII. pre-trea trnen t tvas don(,. 

:!.104. Thc Committee enqu~red about number of quarte:s cons- 
t r~ : t ed  before 1959 and after 1959. The witness stated that 34 con- 
tracts for 4,852 quarters were let out bcfore November, 1959, and IC 
1961, construction of 2,844 quarters had been taken in hand, and in 
all these quarters only post-treatment against termites was done 
In the quarters which u.cSi,e taken later in Sectors XI and XI1 pre- 
treatment against termites had been given as by that time thev k n e ~ ,  
that the infestation was on a large scale. 

2.105. In reply to a question whether the yuarterh were safe after 
the post-t t-eatment, the witness stated that they had noticed consi- 
derable tmprovement. Further damage had been arrested. The pre- 
treatment was technically considered to be much more effective 
because the poison barrier that they built in the process of pw- 
treatment was better. 

2.106. The Committee desired lo know whether it was not possible 
to treat the Roor and the foundation in such a way as to prevent 
termites getting into t h ~  basement. the witness informed the Com- 
mittee that they were doing so now by pre-treatment. 

2.107. In reply to a query. it was stated that in four sectors wood 
work had been replaced at an  expense of Rs. 39,800/- 

2.108. The witness added that it was incorrect that pre-treatment 
was always cheaper than post-treatment because they had on record 
that the rates for pre-treatment were higher than the post treatment. 

2.109. The Committee Bnd that the failure to give anti-tedte 
treatment to the soil in the foundations at the time of or prior to the 
construction of NII-I to NH-IV quarters in Delhi resulted in 
extensive damage to woodwork by white ants. For this lapse 
Government had to incur extra expenditure of Re. 39,806 upto Much, 



1965 on replacement of woodwork. Further in the case of NH-V 
a d  NN-VII quarters Cfivcrnment had to incur extra expenditure of 
Rs. @.OW on ~acouu t  of post-anti-termite treatment to 4,844 quarters. 

9.110. Tbe Committee feel that. beforc rwibarking on such large 
scale construction, the C.Y.W.D. should have tested the soil to And 
out whether or not the area was prone to termite iufestation. Since 
pre-anti-termite treatment is technically considered to be much more 
effective than post-anti-termite treatment, the Comn~ittce hope that 
Government will in future take sufficient care to ensure that, Wore 
such large scale constrwtion is taken up, the soil is tested and a11 
precautionary measures are taken to a ~ o i d  c x t r ~  work and expendi- 
ture at later stages. 

APPROPRIATION ACCOUNTS, 1965-66 

MINISTRY OF WORKS, HOUSING & SUPPLY 

2 111. Grant No. 146, page 2OU-Other Capital Outlay of the  
Ministru of Works & Housing. 

D-?--Grants to Municipal Bodies in Union Territories for S l u ~ i ~  
Clearance. 

Total Grant Actual expnditure Saving ----- ------I -_-- 
0 95.40 in lakhs rupees 
R : -64.40 3 I '00 30'00 -1 '00 

Nearly 67 per cent of the savings (Rs. 65:40 lakhs) were under the 
bead "D. 2-Grants to Municipal Bodies in Union Territories for Slum 
Clearance S2heme" and were mainly due to slow progress in execu- 
tion of certain works undertaken by the Delhi M.unicipa1 Corporation 
during the year. During 1964-65 also, a sum of Rs. 36'50 lalchs (48 
per cent of the original provision) remained unutilised under the 
head. P 

2.112. The Committee desired to know the reasons or slow progress 
in execution of works. The witness stated that nearly 67 per cent 
of the original provision remained utilised mainly due to the slow 
tempo of progress in execution of certain works like slum clearance 
works undertaken by the Delhi Municipal Corporation. Asked if 
any steps had been taken to accelerate the progress of such works. 
the witness stated : 



"So far as the Corporation is concerned, quite a large number 
of funds are being given to ~t under Jhuggi-Jhonpri and 
Slum Clearance Scheme. Because of this unsatistac3ory 
state of affai~s,  a review of the scheme has been undertaken 
and a study group has been appoint~d. But the Corpo- 
ration as you know, is an independent body and a11 that  
can he done is to withhold futuw grants." 

2.113. The Comm~ttee asked the witness as t o  why allotmi nts arc  
bwng made when the Corporation was not able to spend t h t  ,mount. 
Thc witness stated that thc slums had to be cleared and only the 
Corporation could do that. Allotments were being made with tht 
h o . ~  :hat thc  schcarne wuulti be executcld. The Committee asked i f  
lesscr amount could not have been provided, tlie witness stated that 
thtl plrlpcar. de-ision would be takcn on this point after the report of 
t h i n  S:utly Group was rt.:.c~vr.d hy Governrnt nt.  

1.1 11. The Coninliitce arc* surprised that Iiinds to the extent oi 48 
p'r cctlt in 19133-65 and 67 per cent in 1%5-66 under tile head 'Grants 
to Mujticipal Bodies in Uniun Territories for S h m  Clearance'should 
haw rcmaincd unutiliscd dire to the slow tempo of slum clearance. 
AI tlic problem of slums in Dcllii is arutc a t d  cxtensivc the Com- 
mittw suggest that Governn~cnl should deviw a well thought out plaa 
to rlt~ar t h  dunis and provide f m d ~  on a I-ealistir basis in order to 
ohtiate largc surrrndcrs nt the end of a financi:~l year. The C o w  
~ n i t t ~ e  understand that ;1 Study Group is now going into this problem. 
The Conirnittre have no doubt that Government will take suitnble 
action on receipt of thc Study Group's recommendations to speed up 
the work of slum clrarnnce. 



MINISTRY OF FOOD, AGRICULTURE, COMSIUNITY 
DEVELOPMENT AND CO-OPERATION 

(Department of Agriculture) 
Audit Report (Commercial), 19ti6 

Dellti Jlilk Scheme-Scctlon X S I I I .  pagt3s 2-40 352 

INTRODIJCTION 
The Delhi Milk Schernc started functioning in Novc-nibt>r, 1959. 

The object of the Schcmr is to reorganisc the milk supply in Pclhi 
city with a view to increasing milk production by assuring a a<.- 
munerativcl market to  thc milk producer on the one hand and sup- 
plying good whole-some milk at a reasonable pricc- to  thr  conwmer 
on the other. The Scheme is a public utility undertakinq and is to 
run more or less on 'no-profit-no-loss basis'. - 
Working results-Para 2 

3.2. (a) The working results of the Schemc. for thib Illircc years 
ending with March, 1965 are given below:- 

IRupccs i n  Inkhs7i 
Gcwcrnmcnt capital at the close of the 

year 164.68 1 0 . 6  IS- 7 1  

Inti-rest on capital . 6 .34  6 . 2 6  8 . 3 2  

Pe!..xntage of Lossec on turnnvcr . 3.69 6 . 7 2  3 2 . 2 6  

Percentage of lowes (excluding interest 
c v  capixal on turr.vver) . 1'39 4.90 ? c .  : , 

-. ,.-,- 
3.3. The increase in losses during 1964-65 was mainly on account 

of increases in the purchase price of milk, establishment charges 
(Rs. 6.44 lakhs), stationery and printing (Rs. 2.74 lakhs) and excess 
consumption of bottles and stores (Rs: 18.88 lakhs). 



3.4. The rates of depreciation of the plant and equipment have 
been fixed on an  ad hoe basis w~thout  eorrelatmg these rates with 
the useful life of each asset. Moreover. the depreciation has been 
charged by reducing the value of the assets pro rata on thc basis 
of the utilisation of the rated capacity ~f each machine during a 
year instcad of on the f u l l  valuation of the asset, the underprovi- 

. sioning on this account k i n g  Rs. 64,281 per annum (approximately). 
The expert team which cxamined the working of Delhi Milk 
Schcmr* during thc period from 27th July. 1964 to 5th Septenitwr. 
1964 also considered t h e  depreciation provision to be inadcquntr. 

3.5. The Management have stated (January, 1966) that the ratcs 
of depreciation h a w  bcen adopted provisionally with rcfcrencc to 
the available technical information and the experience of the 
technical officers of the Scheme and that approval to the 1.a1t.s of  
depreciation is under thc consideration o f  Govcrnmcnt. 

3.6. (b) Thc Scheme has been incurring losses since its ~ n c e p t ~ o n  
and the cumulative Iosws up to 31st March, 1965 amounted to 
Rs. 140.68 lakhs. The main reason for the continued losses is the 
high cost of procurement, processing, distribution, etc.. as compared 
with thc selling prices, as  indicated below- 

(Figures in paise per litre) 

Cost ScIIinq ( ' ~ s t  Selling E ~ t i -  
Seilinp price price price price mated 

price as as on 3s on ;IS on effec- cost 
on 31st l r s t  ?rst - 71st tive 
March. March, March, March, from 
1 9 ~ 4  1964 1965  I 2th 

1965 Nov.  
65 

Ruffalo milk . 62 67 70 89 8.1 Su 

Cow milk . . . 62 69 70 95 84 $ - 
'Toned milk . 12 (Not worked out) 44 62 54 67 

(with effect 
from 5th May, 
1965) 

-- 

NOTE 1. Buffalo milk was discontinued with effect from 9th June, 1965 and 
supply of standardised milk with 5 per cent to 5.05 per cent fat 
and 8.5 per cent solids-not-fat was introduced. 

2. In the case of cow milk the handling and processing cost alone 
amounted to 50.44 paise per litre during 1964-65 as against the 
cost of 44.35 paise per litre paid for the raw milk. The Monage- 
ment have stated (January, 1966) that cow milk is being obtained 
from a long distance i.e. from Bikane~ because of its availability at 
a low cost there. 



5 5 
3.7. The Committee enquired whether the Ministry a1 Food, 

Agriculture, Community Development and Co-operation (Depart- 
ment of Agriculture) have reviewed thr  working of the Delhi Milk 
Schemc with a v ~ e w  to  findlng the po;siblr. n.ays €0 minimise the 
losses. The Secretary of the Ministry of Food. Agriculture, Com- 
munity Development and Co-operation (Dvpartmcn! of Agricul- 
ture), stated that the scheme was intended to work gt no-profit- 
nebs basis. The purchastb of milk had to be decided according 
to the prevailing market pricc. Thc Chairman. Delhi Milk Schcmr, 
had been given the right to fix thc rates of purchase o f  milk after 
going through the prevailing markct rates and ascertaining the 
requirements. The fixation of the selling pricc had to bc done by 
a long time-consuming process. Hc added 'First OF all :he nxrtter 
has to be placed before the Advisory Committee. Thcn it has to 
be brought before the Management Roard and finally af tw all this 
Government fixes the  pricc. It  has been our experience that the 
price fixation at a fair ratc always lags behind the markct ratc of 
purchase. Now. unless the scheme has got the authority to fix its 
sale price, on an  economic basis, according to accepted principles. 
the loss is onc of diflerence between the pricc paid for thc milk and 
what we  are able to get for the product sold in thc markct .' 

3 8 .  The witness stated that the sale price of buffalo mrlk in 
1963-64 was 62 paise per litrc. This price was main ta ind  till 30th 
November 1965, when it was revised to 70 paisc ocr litrc. As re- 
qards the selling price of milk in market. thcb witness statcd that, as  
reported by the Economic Statistical Bureau of Delhi, it was 85 paise 
per litrt in 1963-64. It  went upto Rs. 1-10 per litrc. in 1964-65. In 
1965-66, i t  had gone upto Rs. 1.20 to Rs. 1.25 pcr litrc. Tn 1966-87, 
it had remained at Rs. 1.20 to Rs. 1.25 per litre. Jn 196748, thc 
selltng price of milk in the market was Rs. 1.50 per l i t r ~  Thrh Delhi 
Milk Scheme was still maintaining it at  84 paisc per litrc. The 
Delhi Milk Schr.me was able to meet only 30 per cent of lhc demand 
of Delhi. 

3.9. Thr1 witness added. "We have gone up f o r  r t v ~ s ~ n g ,  thc 
price. .  . . . . . . ... We wanted the pricc of 96 paise pnr litrc. f n r  
standard milk. 72 paise per litre for toned milk and 60 paisc pcJr 
litre for double toned milk. It  was felt that this would probably 
enable us to balance our budget. The Advisory Committee which 
included members of the various parties recommended 90 paisc 
per litre for standard milk 60 paise per litre for toned milk and 
50 paise per litrc for double toned milk. A straight loss accord- 
ing to our calculation was of 10 paise Der litrc for all milk supply. 
It  will straightaway mean the loss of about Rs. 70 Iakhs without 
any rct~lrn." 

3.10. The witness further stated that in 1964 due to floods, the 
Schemc could not get enough milk and therefore the ghee, bu t t e r  



etc., which were profitable items. could not be manufactured. In 
addition, every year, because of the pressure of demand, they in- 
creased the number of cards for supply of milk. To ma~ntain the 
supplies on the cards they ~ssued more toned milk. In toncd milk, 
the lorn was very heavy because they had to put in s k i r n n ~ ~ d  milk 
powder for toning. 

3.11. In 1965, on the basis of the economic return. t h ~ l  witness 
stated, th:~ Delhr Milk Schvmc wanted to fix the sale price of 
standardised milk a t  90 paise per litre and of toned miIk at 6t) 
paise per litre, but the price of standardlsrd milk was flx,d a t  84 
parse per litre. The increase in pricc of toned milk from 54 paise 
to 60 paisc was not accca~ted. In 1966, they iupnllcd molta of 
standnrdised mllk and cut down all toncd mllk as losscs ~ - c ~ r . c  less 
rn s t anda rdkd  milk. 1rr this way, they ww able to bring down 
tho lossr. to about Rs 14 lakhs in 196647. He added that In 1967- 
68, tho puwhast. price of milk had further gonth rln whllc thc aalr 
pricc had rcmained the surrlc 

3 12 In wciv nf hii!h rriccs prc~al l ing for milk. I(> r~lc~rtlt~d that 
they had to  r . fa lvrw7  th(b p r i rng  nf milk in f h ~  Schfvnt. I l t .  added 
"It ,s always ncwts;*lrv to consldrr subsldis nr: of a m a t t 4 a l  l ~ k e  this 
to thv vnlncrnhl~~ swtmns But thcw aqrain our cxpc.ri~nct. has 
breri this Wt hnvca this doublc toncd milk for thc vulntmblv sec- 
tions. R ~ i t  as regards standardiscd milk whlch is bourrht h y  cvcrv 
body and t o n 4  milk which is also part of the gtm-rnl s ~ ~ n p l y .  
I heorctioallv, t h ( w  sc~r?ls to  bp no 1.cr:son for suhsidis~ng this milk 
particularly against nrtwailing pees in thv rest of t h ~  country" 

3.13. Thc Commi ttec nointcd out that h te hdvlsory Con1:nittec 
was m e n d  to br Advisory and that it was not n rate tisinq statutory 
Con~mittee with 3 right to decidc Iht. priccs. The Sccrctars of the 
Ministry stated. "It is not, it is an Advisory Committt~e." Thp 
Committee desired to know wbv uyhen thr Schcme was based on 
no-profit-no-loss basis. their proposals of fixing the selling price of 
milk, even though they were reasonable, were given up. The 
witness stated, "Ours was based an an eco~~omic  price. And when 
it was decided not to raise it. we have to presume that the decision 
was to subsidise it." 

3.14. The Committee drew the attention of the witness !o the 
fact that the Scheme was conceived to be run on a no-profit-no-loss 
basis. Yet from the very inception, i t  had been running at a loss 
in spite of the repeated increase allowed in the sale pricc of milk. 
The Secretary, of the Ministry stated, "Every time the rise in prices 
did not cover the loss already made during the previous years. We 
start the operation for fixing the price, and it takes a certain time, 
say, 6 months or 8 months or 10 months and during this period we 
are  losing regularly." 



3.15. In reply to a question, the witness stated. that the Dclhi 
Milk Scheme had to be given the authorlty to revis'c the selling 
priae of milk according to the situation. He added that there might 
be e "strong Board to look after the interests of the consumer a ~ d  
to ensure that there is no profitcerlnp". The witness added that 
the price of the milk should be detrrrni~ed commercially and not 
administratively. 

3.16. On being asked whether all thc rrltlk schcrr~c run by Gov- 
ernment elsewhere were incurring loss~s. thc witness stattd "Ycls. 
because the pricc is nrver an conon;ir pric.(. ~t nt.vtlr rcachps that 
level in time." 

3.17. In reply to a question, the witness stnted that the Aarey 
Milk Scheme was also running a t  a loss hut Kaira District Co-opera- 
1:ve M ~ f k  PrdacL-rs '  Uri!l>n 1,td.. A~\.rnci. was w o ~ k  np \.:ell. The 
Kaira Unidn had not incurred any loss berausc they wcrc supplying 
milk at an economic price. The Kaira Union were also making 
milk powder and baby food. whole milk powder, cheese and butter. 
Out of all these, the most profitable item was baby food. He 
added, "We also took note of this and our planning was that in 1968, 
we would have our spray milk powder unit in operation, and we 
hope that thls year wet would at  least makc. somc1 munrky o u t  of our 
butter and ghce and a1.o o u t  of  ou r  tollcr tnillc pon.dt.~ :t.hcrcb wc 
would get some profit. We do propose to make whole milk powder 
next year, b ~ t  wc. h a w  to go in for  I ~ a l ~ y  food if we ate to make 
profit." 

3.18. The Comm~ttc.e hsivc bwri ~n to rmcd  that the f 0 1 1 0 ~ 1 l l ~  
action was taken in pursuance of the recommendations of the ex- 
pert Committee which had gone into the working of Delhi Milk 
Scheme in 1964-65: 

(i) Maintenance of the equipment, building and transport by 
enforci'ng proper maintenance schedules and by putting 
back into work as much of the equipment and plant as 
possible by obtaining essential spare parts on a priority 
basis. Except two items of machinery, they had ~ u t  
everything back into worki'ng shape. 

(ii) Intensive drive for improving the sanitary conditions of 
the plant. The witness stated that they had acted on this 
suggestion. 

(iii) Gradual rep3acement of the system of procureme~lt 
through contractors by a system of procuremerlt through 
milk producers' co-operatives. The witness stated that they 
had not b e n  successful in this direction in  Punjab and 
U.P. They had, therefore, tried departmental collect ion 



in one centre in jalmana near Karnal and in Bikanef a n d  
Yurt had proved tTlwcedul. 

(iv) To raise the quality of raw milk accepted by the D . M S  
and ensure that good quality miik was distributed by 
tlghtsalng quality control and Axing responsibility. The  
wi- rtated that they had implemented this suggestion. 

(v) Improvement in arrangement for distribution of miIk to 
consumers by fixing responsibility at  various levels and 
replnc~mtlnt of the prepaymP,-it qystem by a system of 
cash and carry. The witness stated that they had follow- 
ed this suggestion and after 1965 they were not having 
any arrears i n  the accounts of the various depots. They 
had also cleared a lot of the old arrears under the pre- 
vious system. 

(vi) Delhi Milk Scheme should be converted i40to a public 
limited company. This had not yet been done as there 
were various difficulties particularly with the staff who 
did not want to go into a public limited company. The 
witness stated whether such a private limited company, 
with Governmc.nt bcling the sole share holder. would have 
fsccbdom to fix the prices, wa.; not clear. A public com- 
pany, might also find i t  difflcult to develop milk sheds as 
it might not be able to get cooperation to the extent 
necessary from the State Governments. 

3.19. At the instance of the Committee, the D e p a r t m ~ ~ ~ t  of Agri- 
culture have furnished a note giving the following figures of handl- 
ing and thc procrss in~ cost (per litre) of cow's milk during 1965-66 
and 1966-67 gnd the average procurement price of different varir- 
ties of milk during 1966-67:- 

I .  ColIection (S: Frcczing and 
Tmnsportntion to Cenrrd 
Dairy. 

2 .  Procewin,: and !!o:tlin.~ at 
Cen;rdl r h i r y  F* 

3 .  D'strihution charge.; 
3 Overhead chwgcs 
5 Tnterwt h r g e s .  

26. -4 
Accounts under cow- 

. pilation and hence 
4.55 cost fiyures not yet 
3.14 ready. 
I .q8 ---- 
32'17 

"The above costs are worked out on the quantity of milk pro- 
cured, received at Central Dairy and finally pracessa for Distri- 
bution as cow milk." 



3.20. "The average procurement price of cow milk a t  Bikaner 
(flat rate) was 43 paise per Kg. upto 20th November 1966, 50 paise 
per Kg. from 21st November 1966 to 31 December 1966 and from 
1st January 1N7 was 55 paise per Kg." 

3.21. "The average procurement price of buffalo milk during 
1966-67 was Rs. 69.7'73 per quintal exclusive of commission of milk 
of 6.5 per cent fat and 9 p r  cent SNF." 

3.22. In the note, t h ~  Ministry have also stated that a compara- 
tive analysis has been made of cost of procurement, processing, dis- 
tribution, etc., of buffalo/standard milk and cow milk per litre for 
t h e  past three years uit., 1963-64 to 1965-66 and this is as under: 

(Figures in Paise) 

Bujfalo Standard Milk : 
Prmremcnt charges . 
Processing 8r Ronling . 
Distribution charges . 
Overheads 
Interest d-arges . 

Total handling cost 

Cow Milk : 
Procurement ch:!rges . 
Processing 8: Bottling . 
Distribution charges . 
Overheads . 
Interest charges . 

Total handling cost 

3.23. The amount of overheads per litre of milk during the afore- 
said three years is as follows:- 

(a) Overhead percentage on fac- 2.85274 3.77% 3.524 % 
tory cost including distribu- 
tion expenses. 

Paise per litre 
(b) Overhead cost per litre on I -82  3.16 2.64 

buffalo milkktandard milk. 
-do- for cow milk ' . 1-87 3'34 3'14 

254 (Aii) LS-5 
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3.24, The reasons for the higher cost of procuring cow milk fror; 

Bikaner are: - 
( i )  Cow Milk is coIIeded from remote villages in the desert 

area of Bikaner District in Rajasthan. 

(ii) While Buflalo Milk is chilled at  Delhi Milk Scheme chill- 
ing centres, cow milk is frozen in a hired ice factory. 

( i i i )  Unlike Buffalo Milk which is transported to Delhi from 
Chilling Centres in insulated tankers, cow milk is trans- 
ported from Bikaner Railway Station bv passenger t r a h  
to Delhi. 

(iv) Low procurement from Bikaner has also an adverse effect 
on the prclcurtlmcnt charges per litre of cow milk. 

3.25. The Committee desired to know the annual financial turn- 
over of the Delhi Milk Scheme for the last three years. The wit- 
ncAss stated that the turnovclr in 1964-65 was Rs. 3 crores, in 1965-66 
Rs. 5 crort3s and in 1966-67 Rs. 6.7 crorcs. 

3.26. The witness also informcd the Committee that the Delhi 
Milk Schcrnc suffered a loss of Rs. 39.21 lakhs in 1965-66 and 
Rs. 14.66 lakhs in 1966-67. The attention of the witness was drawn 
1 0  t h c  p n t d  complaint that thc persons at the distribution centre; 
wcrr in the habit of not keeping handy small change which w n s  to 
be paid back to customcrs with the result that the customcrs had 
to undcrgo this loss. The witness stated that the Delhi Milk Sctieme 
would take steps to  keep small change in the milk depots. 

3.27. As regards the rates of dcvwiat ion commented upon in the 
Audit Para, the Department of Agriculture have intimated that 
stright linc method has since been adopted as the basis for deter- 
mining t h t  ratw of dcprcciation with effect from thc accounts for 
the vear 1967-68. 

3.28. The Committee are concerned to note that the Delhi Milk 
Scheme has been incurring losses since its inception and the cumu- 
lative ioss upto 31st March, 1967, was Rs. 19455 lakhs. The maximum 
loss of Rs. 97.77 lakhs was incurred during 1W-65. The Committee 
@pd that the losses iq 1064-65 were not only on account of the sale 
price of milk lagging behind the procurement and prpcessing cost of 
milk but also due to increases in establishment charges (RF. 6.44 
lakhs), stationery and printing (Rs. 2.74 lakhs) and excess consump- 
tion of hottler; and stores (Rs. 18.88 lakhs). The Committee stress 
that the I k l h i  Milk Scheme should explore all avenues for effecting 
economy i~ overhead expenditure, particularly on the collection, 
transpartstion. processing and di~tribution of milk. 
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3a- The Committee note that, while the purchase price of milk 

?s tlxed with reference to the prevailing markct rates, the sale price 
mf milk is fixed by Government after proposals in this behalf have 
been considered by an Advisory Committee and the Management 
Board of the Delhi Milk Scheme. The result of following this pro- 
tracted procedure is that the sale price of milk continues to lag far 
k h i n d  the purchase price of milk. The Committee suggest that 
Government should evolve a more businesslike procedure for review- 
Ipy the sale price of milk vis-a-vis the purchase price and overhead 
charges so that it can be suitably adjusted to ensnre that the sclieme 
mns on a no-profit, no-loss bnsis ns far ns possible. 
Target and achievements-Para 3, pages-242-245: Szib-para ( a ) ,  

pages-242-243 : 
3.30. Establislzment of centres.- (i) The table below indicates 

that the opening of milk collection and chillii~g centres, milk depots 
and all-day milk stalls has fallen short of the anticipation based on 
the targets laid down in 1957-1959 by the ad hoe Milk Board 
appointed by Goverament: - 

.- - .  - -- - 
PnrticulLm Number to ht. Position as on 

opened by 3 I st  -- 
March, 1961 ? ~ s t  31st 

Marcb, March, 
1961 1965 

Milk collection 30 
a r t  chilling (Subsequently ( i )  In operation 6 14* 

centres. redwed to 20 (ii) Invtallation 
for the perioJ completed but 
upto 31% Alar- not functioning 
ch, 1961) owing to inade- 

quate supply of 
milk. - 3 

(iii) Workr regar- 
ding inrtallation 
of machinery, etc. 
in p: ogresr. 9 4 -- 

Total IS 2 I 

Milk depots . 1,000 357 1703 
All-day milk stalls -- 50 2 I I 

3.31. (ii) The particulars of 8 milk collection and chilling centres 
.on which a capital investment of Rs. 18.30 lakhs had been made 
but which were not functioning as in January, 1966 are indicated 
below:- 

*Includes (i) the centre at BalIabgarh, which had to be closed on 16th January, 1965 
.tor want of sufficient quantities of milk (it has, however, been re-started from 27th 
November, 1965) and (ii) the centre at Bahadurgarh, w'lich was closed down on 16th 
'Yamary, 1965 for want of sufficient supply of mdk. 





3.32. The Committee asked why the opening of milk collection 
mu chilling centres, milk depots and all-day milk stalls had fallen 
short of the anticipation and whether any remedial measures had 
been taken. The witness stated that some of the chilling centres 
which they had started nearabout Delhi did not get the milk as 
people were able to sell milk directly to clients in Delhi. This hap- 
pened in the case of centre at Ballabgarh near Faridabad. They 
had also to close down five centres at Bahadurgarh, Alipur, Najaf- 
w r h ,  Bawana and Ballabgarh because they were not getting suffl- 
cient milk. They now establish a chilling centre if it came upto 150 
quintals level in the flush season. With regard to chilling centre a t  
Sampla the witness stated that though the building had been comp- 
leted but they did not install the equipment because they feared 
tha t  they would not get milk there. 

3.33. In reply to a query, the witness stated that Newari and 
Sonepat centres, had since been commissioned. 

3.34. The Committee enquired why a centre should be opened 
at a place where milk was not available. The witness stated that 
milk was available in those areas but they were not able to get 
it as it was being sold directly by the milkmen to consumers in 
Delhi. 

3.35. With regard to shifting of machinery from non-fu@nctioning 
centres to other the witness stated "They will be shifted. we 
have to develop not only the chilling centres but we have also to 
develop the Central collection Centre, the pasteurising ccntre, for 
which the work has just started this year and before 1969, it will 
be ready." 

3.36. The Committee are perturbed to note that the opening of milk 
collection and chilling centres, milk depots and all-day milk stalls has 
fallen short of anticipation and the milk collection and chilling 
centres set up at Bahadurgarh, Alipur, Najafgarh and Bawana at  a 
amst of Rs. 11.04 lakhs had to be closed down owing to their unecono- 
mic operation or the non-avilability of milk. . 

3.37. The Committee feel that, before opening such centres in 
fnture, the Delhi Milk Scheme should carry out a detailed survey of 
the  area covered to ensure that milk will be available in sufficient 
quantities so that cases of such avoidable expenditure do not recur. 
The Committee also desire that the Delhi Milk Scheme should find 
alternative avenues of using their buildings at places where the 
aentres have been closed down. The machinery should also be trans- 
derred early to other places where the new centres are to be set up, 



Milk procurement-Sub-para (c), pages 244-243. 

3.38. The Plant has an installed capacity of 7,000 maunds (2% 
lakh litres) of wholesome milk per day in double shift. The ackral 
procurement of milk during the last 3 years was as fo1laws:- 

(Quantiry in lakhs d litres) 

Year I3uffalo CAW Total Awragk 
milk milk procurt- 

nxnt per 
day 

3.39. The Management have attributed the fall in procuremekt 
during 1964-65 to heavy floods, disease among the cattle and heavy 
increase in the prices of foodgrains and cattle feed. It has further 
bccn statcd (January, 1966) that the Installed capacity of 2.55 lakb 
litrcs is now planned for achievement after the Third Plan period. 

3.40. Thc Committee were informed that the Delhi Milk Scheme 
had p1rrnnc.d procurement of 7,30,000 quintals of buffalo milk and 
69,580 quintals of con7 milk in 1966-67 but the actual quantities 
purchased durinq the year were 6.43.419 quintals of buffalo mi& 
and 25,226 quintals of cow milk resulting in a shorfall of 86,581 
au~nta ls  of buffalo milk and 44,354 quintals oE cow milk This 
shortfall in milk procurement was one of the main reasons for the 
loss of Rs. 14.66 lakhs sustained by the Delhi Milk Scheme in 
1966-67. 

3.41. The Committee enquired about the average procurement 
of milk per day during the year 1966-67. The witness stated that 
the average procurement in 1966-67 was 1,77,695 litres. The 
maximum quantity handled on any one day was 2,35,472 litres. 
There was no appreciable improvement in the supply of milk in 
1967-68 also. 

3.42. At the instance of the Committee, the Department of 
Agriculture have furnished a note about the measures taken to 
develop milch cattle in the area supplying milk to the DeIhi Milk 
Schme and the steps taken to enlist the cooperation of the State- 
authorities in implementing the programme. 



bS 
3.43. "Like the Package Programme in agrkulture, a scheme 

called Intensive Cattle Development Project has been formulated 
to step up milk production in the milk sheds of dairies. Each pro- 
ject will eventually cover 100,000 breedable cows or she-bufialoes; 
the artificial insemination programme is to be stepped up; proper 
attention is to be paid to feeds and fodder development. F'rovision 
has been made for granting loan to farmers to buy good quality milch 
cattle. The Government of India have recently sanctioned 4 
Intensive Cattle Development Projects one each in Bikaner, 
Gurgaon, Karnal and Mecrut Districts. These are Centrally spon- 
sored projcctb for which the pattern of assistancc 1s 75 per cent 
grant' and 25 per cent loan. Sanctions from the State Govern- 
ments, which have to follow the Government of India's sanction 
orders, have issued. For 1967-68. Rs. 6.25 lalths have been sanction- 
ed for thc Bikancr Project, Rs. 13.48 lakhs for the Guqaon and 
Karnal Projects. Rs. 3.27 lakhs for the Meerut Projcct. Thc Meerut 
Project was sanctioned in the year 196465 by the Government of 
Uttar Pradesh under the Crash Programme. From the ccrrrcnt year 
this will continue as a centrally sponsored scheme. In the model 
scheme the provision for these projects for the Fourth Plan period 
is Rs. 313.52 lakhs (Bikaner Rs. 120.00 lakhs; Gurgaon Rs. 57.07 
lakhs; Karnal Rs.65.90 lakhs; and Meerut Rs. 70.55 lakhs; total 
Rs. 313.52 lakhs)." 

3.44. "The World, Food Programme will provide annually Tor 
three years under Project No. 348, 2,500 tonnes of maize and 
serghum (i.e. 7,500 tonnes in all) free of cost which will be utilised 
in manufacturing cattle feed to be distributed to farmers in the 
Intensive Cattle Development Project area of the Meerut district. 
The sale proceeds constituting the counter-part funds, will be utilis- 
ed for further development of milk supply." 

3.45. "The State Veterinary and Animal Husbandry Department 
provide the basic service of developing milch cattle and disease 
control. The Delhi Milk Scheme acts in close cooperation with the 
Department of Cooperation and purchases milk from the milk co- 
operative wherever possible. . . . . . . . . . . . . . ." 

3.46. In reply to a question, the witness stated that they had 
asked for a cattle colony to be located round Delhi like Aarey Milk 
%heme. The Ministry of Works, Housing and Supply would have 
to allot the land, but not much headway had been made in that 
direction. 

3.47. The Committee have been informed in a written note by 
the Department of Agriculture that the Milk Producers' Coopera- 



tive Societies in the area from which the Delhi MiIk Scheme collects 
mi I k are not functioning satisfactor~ly. The State Cooperative 
Departments look after these societies. It has been stated in res- 
ponse to another question that information is being obtained from 
Gujarat State about the measures taken by Kaira District Caopera- 
tlve Milk Producers' Union a t  Anand to develop milk resources on 
cooperative basis. 

3.48. The milk supplied by the cooperative soc.eties to the Delhi 
Milk Scheme during the last three years is as follows:- 

1964-65 . . 25,533 quintals 

11165-66 . . 35,318 quintals 

1966-67 . . "48,017 quintals 

3.48. The Committee co~isider that the solution to the problems 
of the Delhi Milk Scheme lies in inrrea4ng the availability of milk 
on an assured basis to match its proces4ng capacity and the require- 
ments of consumers. This can be achieved only by increasing the 
production of milk in the areas surrounding Dclhi. The Committee 
arc glad that four Irlten4vc Cattle Development Projects have been 
taken up in the adjacrnt districts of Haryann, Uttar Pradesh and 
Rajnsthun. The Committee find that the question of establishment 
of a cattle colony formvd an integral part of thc original Delhi Milk 
Scheme. Though a period of more than 8 years has lapsed since the 
Scheme came into efPect, Government have not come to any final 
decision on the cstablishmeni of a cattle colony. The Committee 
hardly need emphasise thc desirability of taking an early decision on 
the cctablishrnent of rattle colony on the lines of the Aarey Milk 
Colony in Bombay so that the Scheme could have a substantial 
quantum of supply of wholesome milk from its own sources. 

3.50. The Com~nittee suggest that a detailed study should be made 
of the methods followed by the Kaira District Cooperative Milk 
Producers' IJnion Ltd., Anand, in establishing rollaction and chilling 
centrcs an s cooperative basis so that snitable steps may be taken to 
develop dependable centres of milk supply for the scheme. EBorts 
should be i a t e ~ i k d  to increase milk resources around Dclhi so that 
the Delhi Milk Scheme call drew on Rn assured supply of milk to 
cater to the needs of the rising population of the metropolis a t  a fair 
price and also manufacture butter, ghee, ice-cream, milk-powder and 
baby food in larger quantities to  augment its income. 

38,017 quintals according t o  Audit. 



Utilisation of plant and machitaery-Para &Pages 245246. 
Sub-para (a) -Page 245. 

3.51. The table below indicates the extent of under-utilisation 
of the various groups of plant and equipment: - 

Name of the plant Rated mpacity percentage of capacity achieved 

Mi lk processing plant 2 . 7 3  l n k b  litrtls 48.42 51.26 50.57 
a day of dnuble 
shift. 

B l T t  er manufacturing %,om kgs. a day of 12.05 5.23 1 0 . g  
pl ant double shift. 

Ghe e manufacturing T ,000 kqs. n day of 7 3 . 3 0  48.1 o 19 -87  
pl ant double shift. 

Roller dried skimmed 18,ooo litres a day 34.69 30'03 17.70 
milk powder plant of double shift. 

Bottling plant . 4.80 lakhs bottles (Not available) 57.00 
per day. 

Ice-cream plant . 57.63 lakh cups 3'6 4 ' 1  
and bars per year. 

3'4 

Milk sterilisation Lying idle since 
plant Septcmber, I 964. 

3.52. The Committee pointed out that there was a large short- 
fall in the utilisation of plants during 1964-65 and enquirred why 
the ice-cream plant remained idle. The witness stated that as milk 
was not available they could not utilise the ice-cream plant. 

3.53. The Committee enquired reasons for the low percentage of 
utilisation as compared to the rated capacity. The witness replied 
that in the milk processing plant the average capacity had gope up. 
In 1965-66, it was 64.2 'per cent and in 1966-67, i t  reached 78.92 
per cent. He added "But these figures are deceptive beceause in 
flush season the maximum has to be handled. The capacity will 
-have to be judged on the basis of flush season maximum. The 
;average will be below 100 per cent. We came upto 2.35 lakhs litres 



in 1966-67. Wc should not take the average in this plant, but allow 
for the fluctuatmn between sumnlcr and flush season and we can 
increase the flush capacity by putting in a little rnrlr~ work. But 
we cannot increase buttcr, ghec and roller dried ,iki-nr,;:d milk 
powder. They are dependent upon our getting sour cream from the 
collecting centres." 

3.54. The Committee stress that every effort shoald be made t@ 
increase the procurement of milk consistently with requirements so 
as to pat the existing plant and machinery to the optimum use. 

Sub-para ( b )  (i) -Page 245: 

9.55. Plant and machinery vaIucd at Rs. 4.62 lakhs, purchased 
between 1961 and 1964, have not been used so far  (January, 1966). 

3.56. "With regard to this sub-para, thc Dcpartment of Agricul- 
turc has furnished a note stating that the Audit pointed out that 
Plant & Machinery worth Rs. 4.62 lakhs is lying unutilised. At 
prcccnt thc following machims rema~ned unut~lised from the dates 
montioned against each : 

I. Alfa Laval Plate Milk pasreurism R?. 30 570.66 22-3-61 

2. .4lilk I'virporating Plant . . Rs.1,68.1gq.oo 1962-63 

Rs. I 98.764.66 

3.57. The reasons for non-utilisation of the plants as given by the 
Ministry are as follows : - 

1. Alfa Laoal plate Milk Pasteuriser: 
The Milk Pasteuriser in question is 'Ultra High Temperature' 

type and operates with heating of milk upto 135°C as 
compared with 75'C on H.T.S.T. (High Temperature 
Short Time Plants). The 'Ultra High Temperature' eq- 
uipment was installed as i t  was expected that quality of; 
milk to be received in summer would require high temp- 
rature treatment. Actual experience showed that the 
quality of the milk procured in the milk shed area of 
Delhi even in summer did not require treatment at sr, 
high a temperature as 135°C. Action is being taken to. 



modify this pasteuriser into H.T.S.T. type. The modifi- 
cation cost would amount to Rs. 3,400.00. Orders for 
the additional equipment for modification have been 
placed. 

2. Milk E.uaporating Plant: 
Operation of th.s plant has been cxaminrd by Mr. F. Wester- 

duin, F A 0  Dairy Expert and tcchn~cnl oficcrs of the 
scheme. The plant requircs about 8500 gallons per hour 
of water for its operation which cannot be spared from 
our present sources. It has now been decided on the 
advice of the engineers mentioned above to shift this 
plant to the new wing for use along with the milk powder 
plant after :nstallation of a cooling pond to conserve 
watcr. Orders for thc necessary equipment h ~ v c  been 
placed." 

3.55. The Committee regtct to note that the Alfa Lava1 Plnte Milk 
Pasteuriser. which was pulchased at a cost of Rs. 30.570, remained 
unutilised for more than 7 years. The Milk Evaporating Plant pur- 
chased at a cost of Rs. 168,194 has not kcen utilised from 1962-63. 

3.59. Thc Committec* notc that a c t i ~ n  is now being taken by the 
Department of Agriculture to modify this pasteuriser at a cost of 
Rs. 3,400. The Milk Evnpor~ting Plant will be shifted for use along 
with the milk powder piant after installation of a cooling pond to cot-- 
serve water. 

3.60. The Committee regret that thc Dclhi Milk Scheme did not 
take action all these years to modify or instal these plants at an 
alternative place and they remained unutilised for a long t h e .  
They desire that the reasons for not taking early action may be 
examined and steps taken to avoid a recurrence of such cases. 

Sub-para (b) (ii) -Page 246: 

Defective planning 
3.61. An order was placed in April, 1964 for the import of eight 

automatic decrating and recrating machines along with crate 
stackers and other spares valued at Rs. 7.43 lakhs. 

3.62. While examining the working of similar machines (which 
had not been put into operation) fixed on one of the existing bottl- 
ing plant an expert team reported in  September, 1964 that  the 
stacking machines should be eliminated and the process done by 
manual labour. In view of this recommendation the question of 



the purchase of the machlnes was reviewed in November, 1964 and 
an attempt was made without success to get the purchase order 
cancelled. 

3.63. The machines which were received in April, 1965 have been 
lying idle; efforts made to dispose of these machines have also not 
met with success so far (October, 1965). 

3.64. In the note furnished to the Committee, it has been stated: 

"Th(* ~ w r a t i n g  m d  de-c;~:: r12 m;<-'!;.~e. wf  i-: in- - ( 1 :  as 
the automatic equipments were labour saving and consi- 
dered to be more cfiicient than manual operations." 

"It was found that the crates get knocked out of shape in 
handling and cannot be used successfully in these auto- 
matic machines. In 1964 the Expert Team advised 
against automatic rccrating and decratlhg machines. 
Accordingly, efforts were madc to cancel orders which had 
been pending for four sets of these machines. The sup- 
pliers did not agree. Action has already been taken lo 
resale these machines through the manufacturers. In their 
latest communication they have offered to circulate to their 
dea1cl.s in different countries about these equipments 
nva~lablc for sale. The Management Committee directed 
that the working of one sct of recrating and dr-crating 
machines which had already been installed on one of the 
bottling lincs should be studied further by using plastic 
c ra t~s ."  

3.F5. It is evident from the above facts that an order was placed 
for automatic dccruting and rerrating machines along with crate 
stackers and other spares at a cost of Rs. 7.43 lakhs without making 
sure that these machines were required and would serve the pur- 
pose with the result that they are lying unused. The Committee 
would like to be informed about the disposal of the machines and 
the loss incurred in the transaction as well as the steps taken to 
ensure that such lapses do not recur in ordering machinery in 
future. 

Process losses--Para 5-Pages 246-248. 

Sub-para ( b )  (+-Page 246. 

3.66. The following paragraphs indicate [hat the losses and wast- 
ages are still on the high side. 



7 1 
Breakage of bdties: 

The table below indicates the breakage of bottles during the. 
period from 1959-60 to August. 19'65:- 

\'due of Percentage 
hottles of 
hrnken breakage 

Rs. 

rg63-6q . . Nnt Not 
available. available. 

/-- - 
3.67. The Management have attributed the large-scale breakage 

of bottles to the purchase of poor quality bottles, poor operational' 
condition of stackers and pilferage of filled bottles. 

3.68. At the instance of the Committee, the Department of Agri- 
culture has furnished a note which inter-alin states: 

"Purchase of poor quality bottles was one of the reasons for 
breakage. This was taken up with the supplier and also 
the D.G.S. & D. which inspects the bottles purchased. But 
the question of fixing responsibility was not taken up. 

Steps taken to reduce breakages are as under: - 
(i) Educating the staff handling bottles as also incentives to  

drivers for efficient handling of bottles during distribu- 
tion. 

(ii) Proper maintenance of machines such as bottle washers, 
fillers, crates, 'etc. 

(iii) Mechanical improvements such as introduction of new 
stillage type trolleys and stillage frames carrying 30136' 
crates at  a time instead of only 5 crates. 

(iv) Tightening security." 

3.69. The Committee regret to note that the peiciiziige oL break- 
rrge of bottles has increased from 0.77 between 1959 and 19624% 



to 1235 between Aprfl, and August, 1W. In a period of five mmths 
( A m  1tW to Au-, IfssS) €he value of bott)tr brekm m s  as 
high as Br 2.80 lakhs. One of the reasons for breakages is stated 
to be the paor quality of bottles purchase. 

3.70. The Committee desire that the question of improving the 
quallty of bdttles should be agsfn taken up with the suppliers through 
the Director General, Suppljes and Disposals It may also be ascer- 
talned whether the bottles supplied are according to the prescribed 
specf0cationa Action may be taken to flx responsibility for the 
lossea In case it is found that the bottles are not supplied according 
to the prescribed specifications. The Committee would also like 
the Delhi Milk Scheme to devjse immediate remedial measures to 
bring down the breakage of bottles to the minimum. 

3.71. Admixture of cow milk'for the preparatioi~ of toned milk.- 
In thc prcparatinn of toncd milk a wrtain quantity of buffalo milk is 
mixed to attain 3 pcr ccmt fat. :>uring the pcrlod froin October, 
1964 to Scptcmber, 1965, 2.41 lakh litrcs of cow milk was mixed 
instcad of buffalo milk for the prenaration of toned milk. As the 
cost of procurcmt~nt (on the basis of fat content) of buffalo milk 
is Icss than the cost of procurement of con? milk, the use of cow 
milk rcsult(4 in an extra expenditure of Rs. 64,057 (approximately). 

3.72. The Management have stated that the cow milk used for 
the purpose of toncd milk was either substandard o r  procured in 
excess of requircmcnt. 

3.73. In n note the Department of Agriculture have stated: 

"In Bikancr. Delhi Milk Scheme purchases milk directly from 
individual producers. Every producer brings his milk to 
the collection centre in the village, whrre it is tested for 
purity by lactamcter only-an easy but approximate test. 
This test works fairly u ~ l l  in most of the cases. However, 
the tcst not being very accurate and the milk being re- 
ccivcd from a large number of individuals, there have been 
occasions when sub-standard milk could not be detected 
before it was pooled. Steps have been taken to make the 
testing more effective and milk rcceivcd from various indi- 
vidual producers in each can is now tested a t  Bikaner be- 
fore pooling. Responsibili tv for substandard milk is fixed 
whenever possible, and suitable action taken against ' the 
supplier. The fat testing and other dairy tests would not 
be practicable or worthwhile at  village level and would " ,  add very much to the cost of milk collection." 



3.74. "The practice of admlsture of cow milk for preparation 
of toned milk continues. The level of distribution of cow 
milk as such is decided on the basis of the quantity avail- 
able on the average during the lean season. Otherwise, 
the Delhi Milk Schemc runs into dificultics if it accepts 
a commitment of sale of mart: cow milk to customers than 
it can collect during the lean pcrind. So far during thc 
flush season for cow milk, thtx Dt.lhi Milk S c h ~ m c  has 
not put out more cow milk in tht- market bccausc expcri- 
ence shows that malpractices dcvvlop when milk is sold 
without token. Further, impor t4  skim milk powder 
which currently costs Rs. 3,300 pcxr tonnc is saved by using 
SOW milk. 100 Kgs. of cow's milk \vould yield 9 Kg. of 
solids-not-fat corresponding to that  quantity of skim milk- 
powder." 

3.75. "Unlike 1964-65 when the landed cost of r<rv; milk was 
six paisc pcr Titrc mom than buffalo milk, t h ( ~  rmsition rr-  
versed in 196566 when the avcragc cost ncr l i t  1.r. of buffalo 
milk (80.19) was two paise more than l a n d d  cost per 
litre of cow milk (78.19). Tn 196546, 3.67 lakh litrcs of 
cow milk was used for standardisinr and 1.68 1:ikh litrcs 
for toning. It was necessary to utilisc cocv mdk to this 
cxtcnt for standardising in order t o  maintain the level 
of distribution and as ~ u c h  cannot bc rcjiardcd as  a loss." 

3.76. The Committee stress that the Delhi Milk Scheme shoulq 
ensure that substandard milk is not procure0 in the Brst instadcp 
and that cows milk is used for the prepara$iqn of toned mil& to 
the extent necessary and found economic as against buffalo mQF. 
Stores-Para &Page 248: 

3.77. The table below indicates thc value of stores and spares 
'(consumable items, spares for dairy equipment, transport and work- 
.shop, fuel, etc.) at  the close of the last three years vis-a-cis the 
consumption for those years:- 

(Rupees in Ikhs) 

Closing balance of stores and sparcs at 10.30 17-72 39'2 
the end of the year. 

Consurn?tiop during the yex- 24.51 32'57 5 1 - 5 3  
*Closing balance in terms of months' w n -  5'0 6 '5  9'1 

sumption months' months' monthb' 



4.78. No minimum and maximum limits for the s'nc'xing of vari- 
ous fkms of stores have been laid down so far (October, 1965). 

3.79. In a note, the Department of Agriculture have given the 
following upto date position of fixation of minimum and maximum 
limits for stocking of various items:- 

I .  No. of items for which limits had to he fixed a$ in Sep- 7- 
tember, 1#6. 

2 .  Subsrqucnt additions (ccw i t f r s j  to ( I ?  :tovc PS on 1285 
18-11-1967. ---- 

TOTAL. . 9185 ---- 
. No. c f itc rr.s for H hich limit l-as bet n fixed 5339 

4 .  h'o. of items for which limits haw to be fixed and work I993 
on ~ h i c h  is in propress. 

5 .  No. of items for ~ h i c h  fixing of limits is considcrcd im- ~8j3* 
pr;~cticnl/unnecessary.~ ---- - TOTAL. 9185 

*Includes rhc items of a casual n?ture. P . R .  building mnterials, spares 
and accessories receivcii along with machincry. special tools, items required 
direct consumption such as ice, furniture, ctc. and the items linked with the 
production programme (ghec tin$, ice cream cups etc.) drawn up Corn 
time to time. 

3.80. The ~ o m k t t e e  hope that the limits for stocking the re- 
maining 1993 items will also be Axed at an early date. The Com- 
mittee need hardly stress that by keeping proper control over their 
stocks, the Delhl Milk Scheme can essily reduce their overhead 
costs and thereby bring about an over all reduction in working ex- 
pens# 
Uneconomic working of a centre-Para 7-Sub-para ( a )  -Page-248: 

3.81. In 1962 procurement of cow milk was started from Bikaner. 
Against the economic quantity of 21,816 litres a day, the average 
daily procurement from the centre during the last three years was 
nominal as indicated below: - 

Year Average procurement 
in litres per day. 

1962-63 3.209 
1963-64 5,088 
1964-65 2,624 

3.82. The low procurement has adversely affected the cost of. 
handling the milk upto Delhi as i t  amounted to 34.34 paise per litre 
in 1964-65 against 19 paise per litre estimated by the Management on. 
the basis of minimum supply of 8,726 litres per day. The average- 
handling charges for other centres are 6.46 paise per litre. 

3.83. The Committee desired that a note might be furnished stat-- 
ing the daily average procurement of milk during the year 1966-67- 



95 
from Bikaner centre and the cost of handling the milk during this 
year and how did that compare with cost of handling for other cen- 

They also desired that the steps taken to ensure that the 
Bikaner centre worked on economlc lines might also be indicated. 

3.84. The note has been received. The Department have stated 
that: 

"The daily average procurement of milk frotn Bikaner Celltre 
In 1966-67 G,704 1i:rcs. There has been inlprove- 
ment in procurement since. The daily average for July, 
1967 which Lvas the highest. rose to 14,129 litres. 

The cost of handling milk in the Bikaner Centre and other 
centres in thc year 1966-67 is noLyet avn~lable. How- 
ever, taking the previous yiwr 1965-66. tlw average daily 
procurement was 5.862 l ~ t r e s  per day. Thc handling 
charges, on the actual quantity received and processed 
for distribution as cow milk during 1965-66 amounted 
to 26.74 paise per litrc only as compared to  34.20 paise 
per litre in 1964-65 as pointed out by Audit in the Audit 
Report. 

The handling zharges of buffalo m ~ l k  procured from other 
centres were 6.86 paise per litre in 1965-66 

In 1965-66 the daily average price of cow milk was 51 45 paise 
per litre as against 73.34 paise per litre for buffalo milk 
at  other places with the result that the landed cost at  
the Central Dairy was 78.19 paise per litre for the cow 
milk as against 80.19 paise per litre for buffalo milk 
The economy depends on level of procurement. efforts 
have been made to increase the procurement at  Bikaner 
Centre to make it more economic. The handling charges 
of Bikaner milk are higher because the milk is frozen 
and transported in that condition by brake vans to 
Delhi. Government have sanctioned the setting up of 
a Balancing Station at Bikaner and a chilling centre at  
Mahajan which in the first stage will handle upto 50,000 
litres of milk per day. Milk would be chilled at a much 
lower cost instead of being frozen. This will be trans- 
ported to Delhi in rail tankers." 

3.85. The Committee note that the coct of hondline milk from the 
Bikaner area fell from 34.34 paise per litre in 1964-65 to 26.74 paise 
per litre h 1965-66, but it is still higher than the original estimated 
cost of 19 pai* per litre. The Committee note that Government have 

a Balancing Station at Bik~ner and a Chilling Centre at 
Mahajan and that these are expected to help in bringing down the 
handling costs. The Committee stress that, apart from wing a 
254 (Aii) LS-6 



cheaper method of chilling. every effort rbould be made to fnasllse 
the procurement of milk from tbe Bilrsner are+ so that the test of  
banding c'an be appreembly reduced as s nnult of ecoaornies cf 
i~calc. 

Sinking of tube wells--Para 8, page-249: 

3.86. In order to ensure the supply of 4 lakh gallons of water per 
day for operating the dairy it was planned in 1957 to sink 2 tube 
wells each with e capacity of 10,000 gallons per hour at an estimated 
cost of Rs. 60,068. The supply of water from the tube wells was not 
only considered dependable but also economical as it was estimat~tl 
to cost onlv l,/5th of the Municipal rates. The approval of Govern- 
ment was obtained in September, 1958 and May, 1959 and the tube 
wells were completed by June, 1961 and March, 1962. 

3.87. The Schcmt> startthd supplying milk from November, 1959. 
As the tube wells were not completed by that date. the entire suppl! 
of water was procured from the Municipal mains at a cost r f  
Rs. 93,966 upto August, 1961. 

3.88. Even after completion of the tube wells their utilisntion ha< 
been insignificant for the purpose of the central dairy. T!rcse were. 
opcrated for 2f hours per day during the period from January ' 

March, 1962 to July, 1963 and their operation was cornpletc~l\.- stoppctl 
from August, 1963. Thereafter the entire water supply was obtained 
from the Municipal mains. During 1964-65, the expenditure on 
water supply from Municipal mains amounted to Rs. 3 lakhs 
(approximately). 

3.89. The Management have stated that the tube wellr: are being 
kept as stand-by and used for horticultural purposes. As the IT- 
quirement of water for horticulture is about 8 to 10 thousand gallons 
per day only and as the object of sinking the tube wells was to 
supply water to the central dairy, the expenditure of R.;. 60.OF;C 
(approximately) incurred on their sinking has become unproductive. 
The chemical analysis of water from the tube wells indicated tbzt 
water is suitable for both drinking and the boiler feed purposes. 

3.90. At the instance of the Committee, the Department of Agri- 
culture has furnished a note on this para stating that according to 
original proposal, the tube-wells were sunk mainly for the Dairy. 
In 1957, the Dairy Development Adviser proposed and it was agreed, 
that nearly 3 lakh gallons of water would be required daily for the 
Central Dairy itself and for residential quarters, etc. The total re- 
quirement was likelv to exceed 4 lrtkh gallons a day. The Municipal 
water was very costly and a dependable source of water supply was 
essential for the Dairy. 



3.91. Data regarding occasions involving utilisatjon of tube wells 
due to failure, interruptions, or low pressure of municipal supply 
during 1965-66 and 196667 is indicated below:- 

w5-66 I I oxasions Total running hours 
70 hours 45 minutes. 

1966-67 12 occasions Total running hours 
r $3 hours 5 rmnutes. 

1st April 196- 39 occ;isions T o t J  running hours 
to 3Ist 418 hours 30 minutes. 

October I*:. 
3.92. In addition to the above, one tube well was run for an ave- 

rage of 6 hours every day for horticulture purposes. 
3.93. The expenditure incurred on municipal water during '9966- 

67 was Rs. 2.21 lakhs. 
3.94. In the note it is also stated that it would be cheaper to use 

tube well water instead of municipal water. The cost of municipal 
and tubewell water are Rs. 1 . 7 5  and Re. 0.51 per 1,000 gallons res- 
pectively. 

3.95. The Committee suggest that thc* Delhi Milk Scheme should 
investigatp titoroughlv whether tube-well water. if found free frpm 
health hazards and cheaper, can be used in place of water from the 
Municipal mains. 
Losses, write-off, ere.-Para 9. page 250. 

3.96. A total loss of Rs. 83,145 was incurred in the following 
cases : - 

S1. l'articulars of loss Amount hlanapment's reply/ 
KO. involvcd 1)cpnrtmental action 

----------- -. 

Its. 
r The Scheme suffcred a loss 2 r .79o 

of Rs. 2 1790 on account 
of deterioration of skim- 
med milk powder (I  I -86 
31. tons 'B' grade indige- 
nously produced and 2'4 
AI.  tons imported in 1962) 
resulting from long sto- 
rage. The indigenous pow- 
der was buried under- 
ground in July, 1965 and 
the imported stuff had not 
been disposed of (October, 
1965). 

'I'hc Management have sta- 
ted (January, 1966) that 
the indigenous powder 
was in reality a trade 
uastc accumulated over 
a number of years and 
retained in the hope of 
finding a suitable market 
for it. In the absence of 
any purchaser, this had 
to be buried under-ground 
after obtaining approval 
of Government. No one 
was considered responsible 
for it. 



5 Tn Ikccmhcr. 1963. Audit  
pointed out ccrtdin Ji4- 
crepnncies in the main- 
tenance of <rock accounts 
of cans. A departmental 
investigation c\tal~lislie~l 
il shonnge of 954 c . ~ ~ s  

Rs. 
5 . r ~  T h e  .\lanapement have sta- 

ted iT3nuar-y. r @  that 
the discrc j~nn~~ in quet- 
tion ir unJcr !n\mtigarion 
and rl.:~? ~ C C ,  jvnsilsility 
will IY  fiuc,! in due course. 

4 4 . ~ 3  T11c .Mc~nag~.ment ha\.c %I- 
tcd ('J.~nuar\.. r gW' that 
the Special Police \vhc 
invc-stiparccl the case  ha\^ 
closed it  t iw want of e1.i- 
dencc and hm.e not been 

able to fis responsibility. 
They 1.rm.c further sattcit 
that the niatrcr is; still 
heing pursue,! t o  estah- 
lish the esssr shnrtngc 
and to regulnrisc i t  

3.97. The Department of Agriculture h a w  stated thc  position in 
respect of each of the five cases as follows:-- 

As regards the first-case, it has been stated that  
'In the process of production af skim milk powder uTc get some 

burnt chippings. solid rolls and sweepings, which zre 
kept apart f r o n ~  good quality skim milk powder. These 
are trade waste in production of skim milk powder. In 
the beginning when the  D.M.S. started manufacturing 
sldm milk powder, the power was not being properly 
graded and these arisings also were taken on stock book 
charge as 'B' Grade skim milk powder.' 



"Efforts were made to deliver these arisings as 'B' Grade polv- 
der to the various purchasers, but the purchawrs dec- 
lined to accept this as 'B' Cmdc powder.' 

The nccumulation over a number c ~ f  years was about eleven 
tonnes. This had d e r o m p o ~ ~ d  and crcated a sanitation 
hazard. 

Efforts Lverc made to st.11 thc arisings as animal f ~ c d  and for 
that  purpose a numbrr of ( ;o~r rnment  organlsation and 
private parties \vert3 approached S O  sntisfiwtory res- 
7onse \vns :-cccived 

T h e  matter regarding dlspos;~l of the 11 86 tonnrs of powder 
\vas placed before the Management Cornmittcc on 18th 
December. 1964. T h e  Munagc.ment Committee felt that 
there was real danger at dt~terioratcd 'B' Grade skim 
milk powder being used for adulteration of milk and 
milk products and that  lt \voulcl be drslrablc to destroy 
it effectively i f  ~t could not be sold t o  Government pig- 
c t ' r ~  farms or for use as manure in (;ovc>rnment farmr;. 
Further, efforts to sell the  cntirc. lot of 11.86 tonncs of 
skim mllk powder to Government Or~nnisations were 
made but  Lvwc not  s ~ ~ c c e x s f ~ ~ l  Thv p*,wdcr was flnally 
buried under ground in ,111ly. 1!)65. 

As ~ygardh  thit o thc~l  1 ~ ;  ( 1 1  dt~:tmoratrd off grad(, imported 
Australian skim milk powdrr (3.4 M. tonnes) referred 
to by A u d ~ t  the same was sold In the usual course in 
January,  1966 at  Rs 1.50 per kg., the highest offer receiv- 
cct In response to t)prn tcntler. thcrebv reducing the  loss 
on this account :)v Rs 3600. 

3 98. As reprcls the s tm,n i l  case about thc non-accountal of 5,000 
packets of butter it has been stated. 

"After concluctlng formal enquiry, the mat tw was reportcd to 
the Special Police Establishment on 14th October, lfl6.5 
and after considerable correspondence with them final 
reply from S.P.E. was received on 16th Mav, 1966 wherein 
they suggested onlv departmental enquiry against the 
official conc~rncd .  Accordingly on 22nd July ,  i966, 
A.M.D.O. was charge-sheeted. Departmental enquiry is 
in progress." 

3.99. With regard t o  the third case, it has been stated t h a t  
"The loss was on account of 8868 melted ice-cream cups and 

140 bars valued a t  Rs. 3676.00 only was caused to the  D.M.S. 
in  January,  1965." 



3.100. "The loss was due to the leakage of ammonia. Tbe 
tant Charguman was charge-sheeted. The Enquiry Officer came to 
the conclusion that the Assistant Chargeman was not responsible 
for the loss. The loss has been written off by the CoPcrnment." 

3.101. As regards loss arising out of non-accountal of 850 Kgs. of 
ghee received by the All Day Milk Stalls/Agencies, it has been stated 
that "This is regarding the loss of 850 Kgs. of ghee at the All Day 
Milk Stall Central Dairy. The examination of the various records 
maintained in the Central Dairy, All Day Milk StaUKentral Dairy 
has already been completed and orders have been issued to charge- 
sheet the concerned officials." 

3.102. As regards the shortage of cans, the Ministry have explained 
that "shortage of cans was reported to the Central Bureau of Inves- 
tigation who registered a preliminary enquiry under No. ;12,'64. The 
C.B.I. did not And evidence to hold anyone responsible. Thercafter, 
attempts were made by the D.M.S. to fix responsibility for the losses 
by calling for explanation for the shortages from various officers 
holding the cam In the absence of proper documentary evidence, 
it has not been possible to fix responsibility. Necessary account 
adjustment on account of the lost cans has been made In the profor- 
ma accounts for the year 1965-66. The loss will be finally regularis- 
ed by obtaining the sanction of Government for write off of the  
amount involved." 

3.103. The Committee stress that all cases involving loss should be 
promptly investigated crnd suitable remedial measures taken to 
eliminate their recurrence. Disciplinary action should be taken 
against the parties found to be at fanlt so that it may act as a 
deterrent to others. 

CONCLUSIONS 

3.104. The Delhi Milk Scheme was set up in 1959 with the avowed 
objective of increasing milk production by assuring a remunerative 
market to milk producers on the one hand and to supply good whole- 
some milk to consumers on the other. The scheme was envisaged 
to run on a no-profit, no-loss basis. The working results of the 
Scheme show that till 31st March, 1967, it had incurred a total loss 
of Rs. 194.55 lakhs. The basic reasons for this loss are two-fold, 
namely, failure to develop assured sources of milk supply in conso- 
nance with tbe installed capacity and requirements, and the time lag 
in the revision of the sale price as compared with the cost price of 
miUq including procuremmat, processing and handling charges. 



US. The Gommittee c o d e r  that Gsvernment &odd pay closar 
attention to  the question of developing milk resources in areas 
surmunding Delhi. The four intensive Cattle Development Projects 
taken up in the adjoining districts of Haryana, Uttar Fradesh and 
Rajasthan &odd be implemented with vigour so as to provide a n  
asswed and adequate base for the supply of milk to the Scheme. 
This should enable the Delhi Milk Scheme not only to meet to a 
larger extent the demand of the public for milk but also to bring 
down the cost and sale price as a result of ecotlomies of scale and 
putting to optimum use the installed capacity for the processing and 
manufacture of milk and milk products. 

3.106. Government should also dcvisc a more business like pro- 
cedure to revise the sale price of milk. keeping in view the cost price 
including the procurement, processing and distribution charges. 

3.107. The Committee would also like the h l h i  Milk Scheme to 
tighten up its distribution and supervisory arrangements to eliminate 
complaints from consumers sbout the failure to supply milk and/or 
to return the ba1aa.e amount in full. 

3.108. The Delhi Milk Scheme should set a high example of em- 
cient management and supply of milk of unquestionable quality at 
competitive rates. 

Audit Report (Commercial), 1967: 

Forest Department ,  Andamans-Sectio?~ S X V I  II-Page 293 
3.109. A flcet of heavy vchicltls lying icllt. Thc Divisional Forest 

Officer, Middle Andamans ncyui13ed bctwetn April, 1953 and August, 
1962 one locomotive and 11 tractors a t  a cost of Rs. 9.48 lakhs for  
reclamation work. The locomotive and 5 tractors have been lying 
idle for want of repairs for long periods as indicated below:- 

Surnbcr and type of 
\.eh icles 

- - -  

For over a year but less t l u n  2 ycarG. . . I tractor 

For 2 to 3 year.; . . 2 (one tractor and 
the locomotive) 

For 3 to 5 years . . 3 tractors 

3.110. The Divisional Forest Officer has stated (January, 1966) 
that the vehicles were of American make and could not be put 'into. 



operation for want of spares for whose importation foreign exchange 
had not been released. 

3.1 11. As a result 15 operational staff employed on them remained 
idle for a total period of 529 months up to December, 1965; their Dav 
and allowanc~s for thC perlod amounted to about Rs. 73,000. 

3.112. The Department of Agriculture has stated in a note* that 
according to the Chief Commissioner, Andaman Administration, the 
r e sene  stork of spare parts is always maintained by the Andaman 
Forest Department but in respect of idle tractors under reference 
certain spare parts which did not happen to he in stock, could not be 
obtained in time as they had to be imported from foreign countries 
and their procurement involved foreign exchange, all the tractors of 
the Department being of Amerlcan make. Arrangements for such 
spare parts had necessarily to be made through the agencies of the 
D.G.S.&D. end the Director General, Shipping, and were therefore 
beyond the control of the Andaman Administration and the Depart- 
ment of Agriculture. 

3 113. The total amount of foreign exchange required by t h  
Andaman Forest Departmeqt for procurement of spare parts for t h  
idle tractors was Rs. 55.756 only. 

3.114. No ~pecific report. that the locomotive and tractors werp 
lying idln due to non-release of foreign exchange, was received from 
the Andaman Administration by the Government of Indiii. 

3.115. Out of five idle tractors, two have been put into operatior, 
with effect from 1st November 1966. The remaining three tractors 
are still lying idle for want of spare parts. The locomotive has 
already outlived its utility period and has been considered to bc 
beyond economical repairs. The case for the write off of the loco- 
motive is being put before the Condemnation Board constituted by 
the Andaman Administration, for fins! decision. 

3.116. Tt is also stated i i l  the note that tractors are used by t5e 
Andaman Forest Department for haulage of logs and not for reclama- 
tion of land. There has, therefore. been no retardation in the pm- 
gress of re:.lamation work. on account of the tractors remaining idle. 

3,117. With regard to the amount spent on pay and allowances of 
idle staff after December, 1965, it is stated in the note that after 
December, 1965, the operational staff of the idle tractors were engaged 
on five tractors released by the Ministry of Rehabilitation and or1 
.other maintenance works. The services of the driver of the idle 

--.---- 
Not Ye teri by Audit. 



lo-omotive were utilised mainly as fitter-cum-mechanic in Tractor 
Workshop and occasiontilly as spare locomotive driver against 
vacancies. There was. therefore, no idle staff after December, 1965. 

3.118. The Commitkc are concerned that three out ot five tractors 
are still out of operation and that it is only after a delay of more t h ~ n  
two years t h ~ t  proceedings for condemning the over-aged locomotive 
have been started. The Committee stress that steps should be taken 
to put the remaining tcacbnr to use and to ensure that in future 
repairs and replacements of parts of trwtors arc undertaken 
expeditiously to obviate 10s.; on account of idle mochinory and man- 
power. 



DFPARTMENT OF FOOD 

Non-recovery of outstanding dws-Para %Page 49. 

4.1. Mention was made, in paragraph 18 of the Audit &port, 
1954 of the erstwhile State Government of Delhi. of certai:~ irre- 
gularities committed by the Delhi Grain Syndicate, who were ap- 
pointed by the State Government in 1944 as agents for the pr0cui.c- 
ment, storage and distribution of the ratiuned food-grains in the 
State. The State Public Accounts Committee in their First Report 
(1956) decided to postpone t h ~  discussion on these irregularities as 
the case was already being tried in a court of law and was sub- 
judice. In a note dated 20 November, 1964 the Ministry informed 
the Public Accounts Committee. that three further cases of fraud in- 
volving a sum of Rs. 16.79 lakhs had since come to notice and that 
in  one case the Directors of the Syndicate were being criminally 
prosecuted in the court while in the other two cases the matter was 
heing examined to see whether criminal proceedings shonld be 
started against the Directors or not. The Ministry intimated in 
January, 1967 that the criminal case filed in the c w r t  had slnce 
been decided resulting in the acqu~ttal  of all the accused, w h ~ l ~  out 
of the remaining two cases, one was being tried in the  court. 

(ii) The functions of the Delhi Grain Syndicate were taken over 
by Government on 23rd September, 1952. The position regarding 
recovery of Government dues was reviewed by the De2hi Adminis- 
tration in August. 1960 and i t  was found that a sum of Rs. 43.39 
lakhs was recoverable from the Syndicate, as detailed below: - 

(in lnkhs 
of rupees) 

(i) Sale proceeds not deposited b!. the Syndicate with I 7.73  
Government 

' (ii) Shortages in stores : 
(a) Noticed prior to 23 September, 

1952 Rs. 9-31 lakhs. 
(b) Noticed after 23 September, 

1952 Rs. 9-96 1 a s .  



(i) Commissioa not due but wrongly paid to the Sydnicate 7-29. 

(iv) 1n;cr:st on unauthnriscd withdrawals from the Bunk by 0.83 
ihc Syndicate. 

(v) Unhwiing charge wonply paid to the Syndicate . 0.53 

(vi) Amwnts realised against railway claims hut ~ithheld by 0. 12 
the Sydnicate. 

(\.ii,, Overpayment of railway freight . 0- IZ 

45 '89 
Less amount\ hi. to the S!.ndicate 2.50 

4.2. On a reference from the Delhi Administration, the Ministry 
;of Law advised in November, 1960 that (i) the claim for Rs. 9-96 
lakhs in respect of shortages in stores noticed after 23rd September, 
1952 would not be maintainable in the court due to the State Gov- 
ernment?~ omission to make a stock- taking of the stores on that 
date; and (ii) the claim for Rs. 0.83 lakh was also untenable because 
of the omission to prefer a formal demand giving notice to the 
Syndicate that interest would be charged from the date of such 
demand until refund of the amounts ~nauthorisedl~ withdrawn by 
i t  from the Bank. Accordingly, the Ministrv of Law suggested 
filing of a suit against the defunct syndicaie for Rs. 32.60 lakhs 
on& (i.e., after excluding the amounts of Rs. 9.96 l a h a  grid Rs. 
0.83 lakh from the total claim). Subsequently in 1964, another 
amount of Rs. 0.19 lakh was found to be due against the Syndicate 
on account of certain cheques dishonoured by banks. 

4.3. The civil suits for the recovery of the amounts of Rs. 32.60 
lakhs and Rs. 0-19 lakh have not been filed against the defunct S'yn- 
dicate so far (February, 1967). 
-I 

4.4. The Ministry stated in January, 1967 that subsequent i~vesti-  
gations about the assets of the ex-Directors of the Syndicate showed 
that they did not own suffici'ent assets and that, as such, there were 
very poor chances of realising the decretal amount, in the event of a 
decree in favour of the Government, out of any assets of the clefen- 
dants. In February, 1967, they fu~ the r  stated that "a decision re- 
garding filing of a civil suit against the Directors for the recovery 
of the amounts from their personal property would depend on the 



judgment of the court on the crimi.ns1 cases pending against them, 
tmides the question as to whether the Directors own sufficient pro- 
perty for realising the decretal amount." 

4.5. The Committee desired to know whether Government had 
conducted a detailed e n q u i p  i'nto the tardy manner in which the 
Uelhi Administration had looked into the case regarding recovery 
of Covcbrnment dues and initiating criminal action against the 
office bearers of the Dclhi Grain Syndicate. The Secretary, De- 
yartmwt uf Food, giving the background of the case stated that 
the Syndicate was established i:~ 1944. The circumstances which 
led to the setting up of the Syndicate and whether the credentials 
of the office bearers thereof were properly investigated were nc\t 
precisely known. The Agreement entered into with the Sj%d~cate 
was defective in many ways inasmuch as "it did not provide ad+ 
quate safeguard and coverage of Government interests or money 
placed at the disposal of the Syndicate" and even the arbitration 
clause in the agreement was defective as it could not be invoked. 

4.6. Several irregularities of a very serious nature came to light 
when audit of the accounts of the Syndicate was conducted in 1952. 
The case was handed over to police for investigations. The witnes!; 
stated that the following three types of actions were poss~blc at that 
point of time:- 

(;) criminal action; 

(ii) civil action; and 

(iii) departmental action. 

4.7. The Committee were informed that criminal prosecutions 
were launchthd fairlv promptly against the Chairman, the Directors 
and the officials of the Sy'dicate. The first case was launched m 
October, 1952. and after that about 15 cases were launched in 1952 
and 1953. Though in many cases convictions were obtained in the 
Sessions Court, these were not upheld by the Supreme Court. Even 
though departmental inquiry against the officials was instituted 
immediately charges could not be established after inquiry. Explain- 
ing the reasons for the delay of six years in launching civil pro- 
ceedings, the witness stated that a number of criminal cases had been 
launched against the Syndicate. which involved placing of records at 
the disposal of the court as exhibits. The witness stated "that may 
possibly be one of the reasons why civil proceedings could not be 
started earlier", and "probably the factor which postponed consi- 
deration of taking civil proceedings was that the administration was 



anxious to see what the result of the criminal cases was going to 
be." Round about 1959 the question of b k h g  civil action against 
the Syndicate was considered After the lrrcgularl ties were noticed, 
Government raised a claim against the Syndicate for Rs. 40 lakhs 
but the Syndicate also put forward a counter claim for Rs. 43 lakhs. 
Initially, it was proposed to hvoke the arbitration clause so that 
disputes regarding recovery of the amounts dut. to Government from 
the Syndicate could be referred to an arbitrator. Thc Chicf Com- 
missioner of Delhi who was mentioned as the nrbitratnr in  the 
agreement pleaded inability to discharge the functions o f  the arbi- 
trator due to other preoccupations. Efforts to get another arbitra- 
tor were not successful. 

4.8. The opinion of the Solicitor General was sought which, 
I~owever, took some time. The Solicitor-General advised that under 
ihe agreement arbitration could not be forced 0.1 t h e  partv and sug- 
gested in 1959 that a civil suti could be filed not arising out of tne 
agrecAment but purely under the gentml law. Thtb C h ~ ~ f  Secretary 
c ~ f  Delhi considered the different aspects of th opiniol.1 of the Solici- 
lor General and it was decided to file a civil suit. The judicial' 
department of the Administration, however, pointed out that the 
stamp fee involved in this case would be to thc tune of Rs. 31,000. 
The agreement did not provide for the mortgage of the property of 
the members of the Syndicate and subsequent enquiries made by 
the Delhi Administration reiwiled that the members of the Syndi- 
cate had little or no assets. "obviously they had transferred them to 
other people in the meanwhile. As a result of that, the view seems 
to have prevailed that it was throwing good monev after bad if we 
wanted to pursue te  question of civil proceedings." 

4.9. At the instance of the Committee the Department have given 
a detailed note in this case (Appendix VI).  This note inter alia 
states that the scheme of rationing was introduced in Delhi in 1944 
and two agreements were entered itnto with MIS Delhi Grain Syn- 
dicate-Wheat agreement in 1944 and Rice agreement in 1948 (with ' 

retrospective effect from 4th March 1946). The Accounts of Direc- 
tdrate of Civil Supplies were audited by the Audit Party of the 
A.G.C.R. As a result thereof, grave discrepancies and irregulari- 
ties in the operations of the above agreements were noticed. Ac- 
cordingly, the matter was handed over to the Police who registered 
a case against the then Rationing Officer (Accounts), a clerk of t h e  
Accounts Branch of the Civil Supplies and the Chairman and the  
General Manager of the Syndicate. To Ratiomng Officer was; con- 
victed on 7th September 1955 but this sentence was reduced by the 



High Court on 6th May 1958. On his appeal in the Supreme Court 
be was acquitted on 30th April 1962. 

4.10. The Syndicate was suspended and its functions were taken 
over by the Delhj Administration w.e.f. 23rd September 1952. The 
Agreements were Anally terminated on 19th January 1953. 

4.11. "The Ministry of law submitted detailed note ( in August 
1958) on the various legal aspects of the case to the Solicitor Gene- 
r a l  of India for his opinion. His opinion was received on 30th 
December 1950. The Solicitor General, after the examination oi  
the Agreements, opined that the contracts with the Syndicate did 
not conform to the legal requirements m d  as such arbitration 
clause contained therein was Incapable of enforcement. He further 
advised that a c i ~ i l  suit should be filed against the firm." 

4.12. I t  was dcclded to request the Government of Indla to exa- 
mine the Government claims in the light of the advice of the Solici- 
tur  General in consultation with the Ministries of Law and Filnanre 
so that the Delhi Administration could take further necessary action 
in the light thereof. The Food Ministry got examined thc case and 
forwarded to Delhi Administration with their letter dated 5/6th 
Decmbc.r 1960. Accordingly, the claim of interest was dropped and 
claim for shortages was reduced from Rs. 19,27,194-15-11 to Rs 
9 3  1.484-10-1 resulting in  the reduction of the total claim from Rs. 
13.38.822-14-2 to Rs. 23,60,100-0-0 and the Government advocate was 
asked to file a suit against the Syndicate on 25th January 1961 on 
23rd October 1961 he informcd that a sum of Rs. 30,526:80 would be 
required on account of Court Fee and. therefore. requested for sanc- 
tion of the Delhi Administration. On receipt of his request, t ? ~  
case was referred to the Judicial Department for their concurren:e. 

4.13. The note further states that in accordance with the advice 
of Judicial Department in February 1962, the Collector, the Cornrnis- 
sioner of Income Tax and the Registrar of Joint Stock Companies 
were requested to intimate the details of available assets of the 
persons connected with the Syndicate. 

4.14. The Deputy Commissioner, Delhi, on 7th March 1962 re- 
ported that information regarding the immovable property held by 
S\Shri 'A' an@ 'B' "can only be given by the Municipal Corjmra- 
tion of DeUli which keeps the requisite record!' 

4.15. Enquiries made from the Income-Tax authorities Registrar 
Joint Stock Companies, New Delhi Mmicipal Committee etc., and 



investigations carried out by police revealed that Shri 'A' had trans- 
ferred a11 his moveable and immovable properties to his daughter 
and Shri 'B' had no property. 

4.16. As regards the departmental riction taken against the offi- 
cials of the Ratluning and the Civil Supplies Department, the De- 
partment have stated that a number of cases were registered against 
the then Rationing OfRcer, a clerk. the then Accounts Officer, and the 
then Director Civil Supplies. 

4 17. The Rationing Officer who was camicted by t h  lowcr court 
and High Court was acquitted by the Supreme Court. on appeal on 
30th April 1962. On the advice of the Solicitor General, the cases 
against the Government officials were dropped. 

4.18. Departmental enquiries were, ho~vever, conducted agains: 
the then Director Civil Supplies and the thcn Accounts Officer. Both 
the officers were fully exonerated by the Enquiry Officer. 

4 19. The Department have further stated that there is no 
chance of recol'ering the outstanding amount from the persons con- 
llectecl w ~ t h  the affairs of the Delhi Grain Svndicate. The enquiries 
made through police and municipal bod~cs have revealcd that no 
~mmoveable property stands in thew names and their moveablt 
assets are also negligible. The civil suit i f  fiied against S:Shri 'A' 
and 'B' will, therefore. become infructuous as it would not be possi- 
ble to recover the  decretal amount from them even in case the suit 
1s decreed against them. The spending of large sums of money 
on court fee. remuneration of lawyers ctc., would, therefore, he 
hlghiy illadvisable. A separate deference is being made to the 
Government of India to  write off the losses. 

4.20. The Committee regret to note that a large number of lapses. 
were committed in this case which have resulted in the non-recovery 
06 a sizeable amount of Rs. 43.58 lakhs from M/s. Delhi Grain Syndi- 
cate. It is rather surprising that Government have not been able 
to investigate whether the antecedents and the standing 02 the Direc- 
tors of the Syndicate were verified before appointing them as agents 
for procurement, storage and distribution of foodgrains. 

The contract entered into with the Syndicate was also defective 
inasmuch as it did not provide adequate safeguards and coverage 

o f  Government interests or money placed at the Uispesal of the 
.Syndicate. The Solicitor General had also opined in 1959 that "the 



oarb.cts witb tbe Syndicrtc a d  not conform to the legal n q u h  
monb rad as snob arbitration clause conkbed the& was h a p -  
able of en forament." 

4.21. Further out of the amount of Rs. 4358 lakhs due from the 
Syndicate, Rs. 17.73 1akh.u were on account of sale proceeds not 
deposited by the Syndicate with Government while another amount 
of Rs. 7.29 lakhs was wrongly paid as commission to the Syndicate. 
The Committee are perturbed to note that Government did not 
exercise a proper check at the time of taking over of the functions 
of the Delhi Grain Syndicate on 23rd September. 1952, for if stocks 
and accounts had been thoroughly checked at that juncture. i t  
should have been possible to settle all outstanding issues without 
delay. 

4.22. The Committee suggest that, learning from this costly 
lesson, Government should issue standing instructions about verifica- 
tion of the antecedents of a party before it is entrusted with work 
as a Government agent and that adequate security should invari- 
ably be taken to safeguard default in payment. Meticulous care 
should be taken in drafting the agreement to guard against Govern- 
ment's interests. Proper arrangements should also be made to en- 
sure that the checking of accounts is done simultaneously and 
thoroughly so that irregularities are brought to notice for remedial 
action without delay. 

4.23. The Committee are not able to appreciate why it has taken 
Government more than eight years to decide whether a civil suit 
should be filed against the Syndicate and its directors as advised by 
the Solkitor General in 1959. The Committee cannot help feeling 
that if the matter had been pursued vigorously and decisions taken 
promptly it should have been possible to recover at least some part 
of the money through judicial processes. 

424. The Committee stress that Government should investigate 
the delays which have occurred in this case a t  various stages with 
a view to Br responsibility and to take adequate remedial measures 
to ensure that such lapses do not recur. The Committee would like 
to be  informed of the action taken in the matter. 

Scheme for the purchase of foodgrains-Para 70--Page 89. 

4.25. The State Trading Scheme for the purchase of foodgrains. 
introduced in 1943-44 continued during the year 1965-66. A State-. 



ment showing cumulative profit/loss from 1943-44 to end of 196546 
is rpproduad below- 

(in rupees) . 
1_ 

Nme of Grain From 1943-4.4 Profir(+) 3'0 the end of 
to 1964-65 I.oss(-) . 

during 
rg65-66 

Maize . . . (+j2,61,54,881 (+)614K387 (+)3.23.13.268 

Oats . . . 

Bajra . . . (+)22JK764 (+)22,88,764 

Deduct indirect ex- 
penses not classi- 
fiable grainwise . (-15 1 4  ~ 3 ~ 9 1 7  (-)Ci.37,43,664 (-)57,58,97,58r 

'Interest on Capital . (-)32,25,38,91? (-)6,13,87,470 (-)48,39,26,738 

- - 
NOTE:-A sum of Rs. 18.26 crores being the instalment for the 

year 1965-66 for the loss incurred on the sale of foodgrains outstand- 
ing in the Food Trading Scheme was adjusted by transfer to re- 
venue. The total loss charged to revenue to date amounts to Rs. 104. 
'$6 crores leaving a net surplus of Rs. 10.64 crores excluding interest 
a n  capital. 
254 (AH) LS-7 







Directorate General of Food 0.36 0.39 0.42 
Regional Directorate of Food . 3-06 3 '55  3'57 
Maintenance of godowns . 2.20 I .81 1.70 

Misce1laneous . . - 0.49 0.91 0.68 
- ------ ----- ----. - --------- --- -d- 

The cumulative loss fn the scheme to the end of 1964-65 was 
Rs. 156.36 crores (excluding interest amounting to Rs. 42.25 mores), 
of which Rs. 69.76 crores awaited write off to revenue a t  that time. 
Of this, an amount of Rs. 18.26 crores was written off to revenue 
during 196568 leaving a balance of Rs 51.50 crores. Taklng into 
account the gross profit of Rs. 62.14 crores during 1965-66, a net 
cumulative profit of Rs. 10.64 crores as at the end of 1965-68 has 
been shown in the accounts. 

427. The follow~ng points were noticed:- 
(a) Working results:-The profit in the scheme is ~ccounted for 

mainly by decrease in the average landed cost from Rs 438.95 per 
tonne during 1964-65 to Rs. 414.21 per tonne during 1965-66 in the 
case of imported wheat, and from Rs. 661.36 per tonne during 1964- 
65 to Rs. 640.57 per tonne during 1965-66 in the case of Imported rice 
and increase in their issue prices as shown below:- 

- -- -- - -- -- -- -- - - -- - - .- - - -- - -- -- - - 
Issue prices Increases Increases effea- 

. inthe ive from 
prices 

(in rupees per tonne) 
Wheat 375 10 104. w January, 1965 

. . 20.00 November, I 965 
428.70 91 -30 January, 1965 

Rice to to 
803.80 264.20 

4.28. During evidnece the Committee desired to know why ex- 
penditure on the Diretcorate General of Food and Regional Direc- 
)orates had increased from Rs. 3.42 crores in 1963434 to Rs. 3.94 crores 
in 1964-65 and Rs. 3.99 crores during 1965-66 despite progressive 
transfer of work to the Food Corporation of India and to what ex- 
tent the work had been transferred to the Food Corporation of 
India. The Secretary Department of Food stated that the Food Cor- 
poration of India was set up on 1st January, 1965, and the work 



ral.titr(l to the Southem Region romprising of the S t a b  ot Andhra 
Plrbrb, Mym'e, Mdrm and Rerala was handed over to it on 1st 
April 10db. 

4.28. He added that there was no scope for any reduct~on in the 
exp#abrture on the Directorah General of Food and Regional Direc- 
torates on account of the following reasons:- 

1. The establishment of the Food Corporation itself involved addi- 
tional work in the Directorate General of Food. A cell had to bc 
created there as the Food Corporation being a new venture required 
a great deal of supervision. 

2. During 1965-66, due to droueht, the Directorate was subjected 
to increased pressure of work. 

3. Beginning from 1964, handling of foodgrains was dcpartmenta- 
lised in certain ports and this expenditure was reflected in th r  
accounts of. the Regional Dircctora~cs 

4 30 The Committee urcrc informed that  in thtl Southern Region, 
where the work was transferred to the Corporation in 1964-65, thc 
expenditure was Rs. 73.49 lakhs which camc down to Rs. 42 52 lakhs 
in 1965-66. resulting in a saving of Rs. 30 lakhs. Nc addwl that in 
the Southern Region. evcn though the Central dcpots werv handed 
over to the Food Corporation. thc ports still continued to remain 
with the Department of Food. 

4.31. In a written note **the Department of Food have furnished 
the following particulars regarding the quantity of foodgrains 
handled by them in the Southern region during the period 1961-62. 
1962433. 1963-64, 1964-65 and 196566 and the expenditure incurred 
in handling thereof. 

I .  Qrranrity handled in the Southerr1 Region :- 

Year 

Quantity Quantity 
handled handled 
at the at the 
Ports. Depots. 
M.T. M.T. 

** Not vetted by audit. 



''L'hc I k p r t n ~ c n t  have stated that the expenditure figures rdatin 
hrrndling m. in the Southern Region art being hoaknd -y, kz 
August, 1963 onwards and aq such information regarding hemllin$ ecpeascs 
and cmablinhrncnt charges incurrcd)has bcen'givm onlv for the two complete 
yes*rg&q-65 and 196566. 

4.32. The note of the Department of Food further states:- 

"The saving of Rs. 30 lakhs made by the Departmknt of eobd 
during 1983-86 in the Southern w o n  mainly r e w W -  
ed the saving in the cost of expenditure on pay and a h -  
wances of establfshment of the peksonnel transferred to 
the Pood Corpdratlon of India in that Re#on. The mala 
function of this establishment M o t e  its tmnstrer to the 
Fdnd Corporation was looking after the Central  st&^ 
godowns, receiving supplies in and issuing food-grlll~ts 
from these godowns to the recipients under allmation RPrn 
the Central Goernment." 

"After taking over of the Central godowns by the Corporation 
in this Region, the Corporation staff not only performed 
these limited functions but a h  took over procurement 
of food grains both on Central and State Government 
accounts, conversion of wheat into wheat products and 
distribution thereof; procurement of paddy in Andhra 
Fhdeah and Madras under the Paddy Levy Scheme of 
the respective State Governments; distribution of food- 
grains (locally procured and brought in from other States 
or abroad) in Andhra Pradesh and Kerala and movement 
of gram and gram dal from Punjab and Rajasthan to the 
Southern States. These functions of the Corporation 
covered a sales turn over of about 24.4 lakh tonnes of 
food-gra-ins during the year out of which roughly 19.8 
lakh tonnes represented the sales t u n  over on account of 



the "Qln4&4a Gsvcrmncnt and 1.6 lakh tonnes on account 
d a e  Slt.lk -ermnmts. On the basis of this tutn 
omw tibr mugb rnlhcetbm of expenditure cm astrrbli&ment 
d .FCI sn &ntral transactions and other ttansclctions is 
llsunbtr: 

From the above it will bc sccn that even in rcbspect of 
transactions on account of the Central Government for 
which the Corporation incurred an expenditure of about 
Rs. 68.14 lakhs, manv of the functions performed by the 
Corporation were in addition to thosr which werc being 
performed by the establishment of the Department of 
Food prior to its transfer to the Corporation." 

4.33. The Cernm#tee find 4hat. as against a saving d about Rs. 33 
lakhs in 1965-65 as c o r n p a d  with 196445 in esrpeaditure on estab- 
lishment in the Southern Region by the Food Dcpnrtment, there 
has been expenditure of Rs. 68-14 hkhs by the F d  Corporation 
of India on central transactions. The Committee note tlrat the Food 
Corporation of India was performing m e  of tkcrse functions which 
were not undertaken earlier by the Southern Regional Directorate 
af the Food Department. Tbcy w d d ,  however, like Government 
*tarkeap a dose -6th ever CStcblisbaEmt expeudmwe 0n the Food 
DegjrFtment and Ue Food Corporation of India. Efforts &odd be 
made to ensure t h t  the setting up of the Food Carporotian of 
India does not inflate expenditure on establishment unnacessarlly 
as cmmpnnd with the expendtture i n c u d  by the Food Department 
earlier. 

4.34. Asked whether consequent on the creation of the Food 
Corporation of India and in view of increase in the administrative 
cost. there had been any corresponding improvement in the hand- 
ling, storage, and distribution of foodgrains, the witness ~ t a t e d  
that the Corporation was established with a view to be the biggest 
single wholesaler so far as foodaains were concerned ao as to 
"assume a commanding role". For this purpose it was necessarv 
for the CorporaEion to procure foodgrains, to move them from point 
to point and to stare the same. Soon after the creation of the Cor- 
poratiaa the storage depots were transferred to it. Unfortunately 



during 196566 and 1966-47 as a result of severe drought end famine, 
the Food Corporation of India had not been able to function in a 

. manner which was orginally visualised for it. T&jB witness, how- 
ever, added that in respect of functions which had been assigned 
to them like storage, handling. procurement etc. "they have func- 
tioned as well as, say, the Food Department functioned while in 
many respects they have even been more economical in the sense 
thijt they have functioned both for the Centre and the States; 
thereforv the storage places which were previously engaged sepa- 
rately by the State and the Centre for storing foodgrains and the 
separate staff requ~red for that was cut down and so some of the 
overheads are cut down. I think, we will be able to pass a really 
considered judgrntmt on the functioning of the Corporation only 
after a vcar or two". 

4.35. A s k d  whc*ther the functions of the Department and the 
Corporation h:id btuw clearly dcmarcated. ,the witness stated: 

"Before thc establishrncnt of the Food Corporation the Minis- 
try maintained In the  country a large number of central 
storage dcpots. Secondly. it .performed certain procur- 
mcnt opcbrations, that IS, procurement of foodgrains on 
Central account. Thirdly. i t  handled the grain that was 
being imported at the ports. These were the three broad 
functions of the Food Department before the establish- 
ment of the Food Corporation. With the establishment 
of the Food Corporation, initially in the South all the 
central depots were handed over to the Food Corpora- 
t ~ o n  as also the procurement of foodgrains in that region. 
In other words whereas previously we had our own set- 
up in Andhra Pradesh for the procurement crl food- 
grains, that got automatically transferred to the Food 
Corporation!' 

"So far es the ports are concerned, it is only Cochin, Manga- 
lore. Tuticorin--the Kerala ports-that were handed 
over to the Food Corporation. So far as the ' other 
ports are concerned. they still continue to be with the 
Food Department. This is the position so far as 1965-66 
is concerned." 

"As to the division of functions and work transferred to the 
Food Corporation upto-date, the Central storage godowns, 
in the States of Andhra Pradesh, Madras, Mysore, Kerala, 
Orissa, Ra jasthan, Punjab, Haryana. Uttar Pradesh, 
Madhya Pradesh rand Delhi covering a capacity of rough- 
ly about 1.1 million tonnes along with the stock of food- 



% i 
grab and the pa%mne1 pmployed have been tra~~ldem 
ed in various stages since the esta151ihent of the Fbod 
Corporation. So far as procurement is concerned, the 
extent to which procurement operations are being under- 
taken by the Food Corporation depends on the agree- 
ment which they reach with the State Government. As 
I explained, because of the existence of drought the 
scope for the Food Corporation operating in the manner 
originally envisaged has bccn considerably restricted, 
but in the matter of purchase of  foodgrains they are 
operating fully in the South. So far as procurement is 
concerned. they are opcrting l n  Rajasthan. Orissa, 
Punjab, Haryana, Assam and Madhya Pradesh. Last 
year they were also entrusted with the procurement of 
fnodqrams in West Elengal." 

- :JO Tn : x $ > ~  to a question, the witness statcd that for the year 
1965-66. the overhead charges for thc Corporation worked out  to 
Rs. 155 lakhs for a total purchase of 26.12 lakh tonncs of foodgrains. 
The Committee dcsircad to know whethw this amount of Rs. 155 
lakhs and the sum of Rs. 3.99 crorcs incurred by the Department 
durinc 1965-66 had been passed on to the consumer or treated as 
suhqidy. thc Secretary of thp Department stated that in arriving at  

' 7 1  economic cost of foodgrains whether imported or locally pro- 
cured all the elements of cod incurred whether on staff or other 
items were taken into account. "Therefore, the expenditure on 
staff incurred by the Directorate or by the Food Department would 
ultimately be taken into account in working out the economic cost 
of foodgrains." 

4.37. Asked whether the expenditure on the Directorate General 
of Food was treated like any other administrative expenditure of 
Government or it was treated as a commercial department and ex- 
penditure was incurred with the expectation of it% being recwer- 
ed. the witness stated "It is part of the p t o f o m  accounts and there- 
fore, i t  is part of the commercial operation." 

4.38. The Committee desired to be furnished with a statement 
showing the incidence of cost per tonne of foodgrains handled by 
the Department of Food and the Food Corporation of India from 
196546 onwards : - 

4.39. In a note furnished to the Committee the Department have 
stated that a reasonably accurate comparison of the incidence of 
cost per tonne in respect of foodgrains handled by the Department 



(1) lb a a m d t  of the b o d  Corporation are p r e p m d  stnchy 
on cm&nm$al lhes on a liability boris while the pto 
farmu accaunt Yor Yhe Pood Department is prepared 
generatly on the basis of actual expenditure incurred 

(ti) The expntiiture incurred by the Food Corporation 1 : ) -  
clwles also the expenditurtb on procurement of foodgrains 
on behlaf of the Ceritra'l and the State Governments 

iili) Depreciation on assets is an item uf expenditure in *se  
profit and loss amounts of tht. Food Corporation. The:? 
is no corresponding ftem in the pro f o m a  ac~ount of !'*e 
Food Department. 

(iv) Interest on capital in the c w  of Food Corporation 1s ea;- 
culated on the basis of actual interest paid or payab!?; 
for the 'Food Department. however, interest on capl!.ll 
is calculated on a p ~ o  fonna basis. 

(v) In the case of Food Corporation, there is no incidcncc ) f  
cost on account of gunnies in respect of foodgrains h a d ' -  
at the po+ts, Food Department supplies the gunnies ' c  
the Food Corporation of India for bagging the foodgrains 
received in bulk a t  the ports by the Food Corporatior. 
I d a .  

(vi) The year 1965 was the year of commencement of opercr- 
tiom by the Food Corporation. They started handling 
foodgrains at some of the ports only with esect f m n  
1st October 1985. The incidence of cost per tonne for the 
Food Corporation for the year 1965-66 cannot. therefort., 
be taken as representing the true average for the whole 
year as in the care of the Food Department where '"0 
operation continued throughout the year. 

4.40. However, the overall incidence of cost per tonne in the case 
, of Food Department and the Food Corporation for 1965-66, exclud- 

ing depreciation from the side of the Food Corporation and the ex- 
penditure on gunnies from the side of the Food Department. work- 
, ed out as follows : - 

Department of Food . . . . . . . .  Rs.39.4': 

'1Pbod Corporation of India . . . . . . Rs. 29.71 



Rs . Rs. 

(iii) fntwlat on Capital 7 '00  
(iv) Handling at depots 2 . 5 0  

(v) Inland W i t  17-90  

(vi) Hariding at Ports 9-00 

*(dculated by adopting the P. & A.0'8 f iCrurts of quantity hnndka et 
the Tut icorin port and other ports of Kerala). 

4.42. The Department have further stated in the note that b e  
total of itemwise incidence of cast will not work up to the overdl 
incidence of cost due to the fol10wf~ factors:-- 

(i) In working out the overall incidence of cost. the actual 
expenditure incurred is reduced by the amount of receipts 
during the year. 

(ii) Codown rent: For this purpose, in addtibn to the &fit 
actualy paid by Gotrrctnimrnt for the hSM gddoJvhs, the 
arseostd rently value of ~ v e r n m z n t m l d l  $MoMh 
is also taken into accbunt, whielteas for csW1atlng the 
overall cost of incidence only the rent actudlly b i d  is 
wma 

!(iii) Interest on Capital: For this purpose, the Food Corpo~a- 
tion of India has also taken into account the interest on 
Equity Capital paid by Government whereas in comput- 
ing the overall incidence of cost of the Corporation only 
the interest actually paid on borrowed funds is taken. 

(iv) Handling at Ports.-For this purpose, only the quantity o f  
foodgrains handled by the F d  Department at the 
ports is taken whereas far workihg out the overall ddst 
the entire quantity purchased during 1965r-86 is taken into 
account. Similarly, for working out the unit cost of 'Hahd- 
ling at Ports' ih the cade of the Fwd C6rporatbn of Wdia, 
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the quantity W e d  by them from 1st October, 1965 to 
art Much, 1966 at the Kerala Ports as we11 as the Tuti- 
wrin hao been taken ink, account. 

4.43. Tb Audit have given the following observations on this 
note of the Minfstry :-- 

"It is seen from the data given in the note that the cost per tonne 
in respect of operations of the Food Corporation is higher than 
that in the case of the Food Department in respect of major items 
of expenditure vu., establishment, godown rent and handling at 
ports; the interest on Capital and inland freight which are com- 
paratively higher in the case of the Food Department are not of 
much significance in judging the economics of handling by the Food 
Department vis-a-vis the Food Corporation as the interest on Capital 
would depend upon the period for which the Capital remains locked 
taking into account the pace of clearance of food grains: and  the 
inland freight rate would ciepcnd upon the distances over which 
the foodgrains had to be movcbd and would vary with the internal 
food sr tu~tions". 

4.44. The Committee note that even though the two sets of Rgurcs 
are not exactly comparable, the incidence of cost per tonne in res- 
pect of foodgrains handled by the Departmeat of Food and the 
Food Corporation of India works out te Rs. 39.47 and Rs. 29.77 res- 
pectively They, however, find that the incidence 61 cost per tonne 
in respect of operations of the Food Corporation is higher than 
that ln the case of the Department of Food in respect of major 
Items of expenditure, viz., establfshment, godown rent and handling 
a t  ports. The Committee, therefore, feel that there is a great amjm 
for the Food Cerpanth of India to reduce farther the .incidence 
of tbe dost of handling foodgrab. They hope that the Food Cor- 
poration of India will try to reduce the coat of handling food-gratns 
m u to achieve one of the matn objectives underfying its btablish- 
maat. 

4.45. Asked why major ports like Bombay, Calcutta and Madras 
were not handed over to the Corporation, the witness stated that 
because of the large quantities of imports handled at these ports 
and because of the fact that during the last two years operations 
were being conducted on a 'ship to mouth' basis. it wa's decided 
that the Department of Food which was operating in these ports 
should continue to do the handling work till the crisis was over. As 
regards the ports of Kerala. the witness stated that the Depart- 
ment was experiencing considerable difficulties in regard to berths. 
labour and handlinq and therefore, it was decided not to saddle the 
Corporation with additional ~esponsimlity. The Department fn- 
tmded to hand over all the ports to the Corpciation. I t  was a 



qtamtbn of time. Ansawing a specific query tlie witness ,skated . tht it was fntmded to hand over the ports at Bornby, Calcutta 
ukd Ytrdnr durlng the bext year or two to the Food Corporation 
of India. After the transfer of these mafar and' other minor gorts, 
the work d the Department will be substantially reduced and the 
bcpcrrtment will be left with the work pertaining to the formulation 
of food policy and the overal supervision in rrgard to the arrange- 
ment of imports Excepting the staff who will be required to deal 
d t h  t h w  items ot work, others would be transferred to the Corpo- 
ration. lhom a note furnished by the Department, the Committee 
flnd that so far 5914 employees comprising of 131 gazetted officers, 
2810 non-gazetted ofacers and 2973 class N staff have been trans- 
ferred from the Department of Food to the Food Corporation of 
India along with the work they were doing in the Department on 
'as is where is basis' and none of them has been declared surplus on 
this account. 

.4.46. The Committee were informed that thc total quantity,of 
foodgrains handled by the ports in 1964, 1965 and 1966 was 7 million 
tonnes, 8.5 milIion tonnes and 12.4 million tonncs rcspectivelv. On 
being pointed out by the Committee that betwecm 1,964 :and 1965 
the additional quantity handled was onlv 1.5 million tonnes and 
supervision could not have been a great difficulty, the wltnt,ss stated 
that the work at the ports had to be hnndlcd with snwd and it was 
not thought proper to hand over the work to the Corp01- 3 t' ]on. 

4.47. At the instance of the Committee, the Department has 
furnished a statement indicating the figurc.; nf food mains handled 
at the ports as under : 

Quantity of Foodgrains handled at the Ports of India: 

Year Quantity 

I 964-65 . 6.66 
1965-66 . 7-73 [exclusive 

of figures 
in (b) 
below]. 

1966-67 . 8.98 - d o -  



4.4. 'Fhe hPve f d e r  informed thgt the percentage of ~~ at PoS'ts and d m r  ports from 1962 to l!MW in res- 
~ e C t  of *aim and fertillscrs 7s ss under :- 

Minor ports . 4 '7  8 .2  9 ' 9  49.5 81 *a 

4.49. The Deportment of Food @ye stated irr 8 written vote ''One 
of the reasons whv perma~ent  impr~:~cments for handling of id- 
mains cannot be taken up in a big way at minor ports is the un- 
certainty about the futrre need for w,inq them. Efforts are, how- 
euer. being made to use more and mow of power tugs to imprcve 
tun ro~md of barqes and thereby i~r'prave tbe discharge. Morc 
effective supervision over discharge oi boats and ,barges is also being 
ensured. The major ports are well-c~nnected with hinterland with 
broad gauge railway and the availability of wagons etc. at these ports 
is also much more than ::t minor ports DUF to better discharge p tc .  
the ocean freight for major ports is :~ lw less than the freight fcr 
minor ports. At most of the major ports, discharge and handling 
operations have been departmentalistd and therefore. better control 
over the operation is ensured. 

4.53. As the handlmg a1 rninor por!. is first in mid-stream from 
the ~ a r e n t  ship to  boat^ 2nd barges an,! then from boats and barge.; 
on the wharf. this dorlnlc handling results into some unavoidable 
wast<age." 

4.51. The Ministrv hvve %]so fulS~:+hed a note indicating the 
various steps taken to improve discharge of foodgrains at  various 
ports. The Note is at (Appendix VII) . 

4.52. The Department of Food have also given the profit gamed! 
loss suffered on the worklag of the Soncme for the purchase and 



Year Pmfitt; (+) or Loss 
(-) gained,sufi~ted 
by Govcrnmcnt in 
crorcs of ~ p e e s .  - - - - - - - -  

1 9 6 3 6 4  (-133 4 7  
M 4 - 6 5  . ( 4 3 3  '94 
1965-66 ' ~-)56*0o 

--- ---- . 
d53. The are glad to note that the Department osl W 

waq able to handle beravy imports of fnodpdns at the ports and Chnt 
tbe quantity of foodqrarns handled incrensed from 4.73 million metric 
Laanes in 1963-64 to 6-66 in 1W-65, 7-13 in 1969-66 and 8.98 miiuolr 
a ~ t ~ i c  t o a m  in 1-7. 

4 58. The GmdtW fkrd tmm tlre datamaat &owing tbc cumu- 
htive ~roflt/lore t h t  fmm 19434 to l#US-66 State Trading in f 4 -  
p i a s  has rurtllted in a low ot Ba 1&(n cmm. the s a p  
dad, there was a cwnaislive p d t  of Us. W98 cram on *eat end 
*eat flour alone and cr low of Bs. 83-82 crore~ an rice. 

4.55. Tbe Comm~ttee suggest that Covcrmnoat d d d  eritiully 
review the entire functioning of State Trading in fdgrains and in, 

the grant of the subsidies for rice and other foodgdns 
iq tbe ligbt of the reqrrircments of lltc country and the cmulativu 
lass mffercd so far in respect of each type of foodgrain. 

'56. The Committee note that in 1965-66, State Trading in food- 
plPins resulted in s net profit of Br. 56 crnres which w a s  mainly due 
ta a decrease in the landed cost of f d m m i w  and an incream in thePr 
isme price. They, howcwr, fiqd that the expenditure on establish- 
lwnt of the Department increased frrm Rs. 3:(2 crores in 1968-64 to 
Bs. 3-99 crores in 1969-66. Further, the Food Corporation of India. 
&o incurred an expendiwe of h. 68;14 lakhs on central transactions 
during 1965-66. As the cost of establishment in included in working 
o* the ~cewnic cost af foodgrainr, t b  Committea desire that every 
Hart should be made to reduce the expcndtl?rre on establishman1 4e 

minimum necessary The Canunittee brvpe that the overhead cost 
4 handling foodpains hy the Food Cotporation of Indh as we11 as by 
the Department of Food will ke eonatantlg kept under review so rs 

rhieve maximum eeorroasg. The Committee I-t that e- 
$6rt g b d d  be made to avoid wer-layping of frnctiass betwmn the 
~ C e r p a n t k m d I s d i a a n d t h e ~ e d F a d .  
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4.57, (b) Lnrr fn voyage-The table below shorn thc perantage 

of Iow of fmported foodgrains in voyage during the four y e m  ended 
with 1961168:- * 

-----. 
4.58. No claim lies against the steamer agents in case of food- 

grams imported in bulk. In respekt of bagged cargo, however, claims 
for shortlandings are lodgcd.again4t the steamer agents on the ba'& 
of the short-landing certificates issued by the port authorities.   he 
following table shows the number of such claims notified to the 
stc:tmtsr agents up to April, 1965, reported (February, 1967) to be 
pending settlement: . .. 

Number Amount 
of claims involved 

(in lakhs 
of rupees ) 

Southern . 25 6 .97  
3C- . --- 

4.59. The Coknmittee invited the attention of the witness to the 
figures in the Audit para which showed that loss of imported food- 
grains during voyage was substantially higher during 1964-65 and 
10ti5-66 and desired to know the reasons therefor. The witness stated 
that it was due to increase or decrease in moisture content of the 
w i n .  The grains coming from America passed through the tropicd 
w s  and there was increase or decrease in the moisture during 
voyage. The range of increase or decrease varied from 0.1 per ce& 



t o  2.9 per cent during 1965-66, the percentage of increase was between 
6.1 per cent and .7 per cent and it was the same in 1966. The range 
of decrease during 1965 was 0.1 per cent to 1.9 per cent and in 1966 
it  was 0.1 per cent to 1.4 per cent. After. hnlancinp the gains and 
losses, the net loss during 1964-63 was 0.39 pcr cent a d  during 1965- 
a it was 029 per cent. The Department were trying to flnd out 
the causes for increase in percentage in the losses during the last two 
years. One of the pass i):c reasons, the witncssrs added, was that 
during this period large quantities of foodgrainx were handled at 
minor ports as compared to major ports. In the minor ports, the 
ships could not be brought right up  t c  the shore. The grains were 
removed in barges and then taken to tlw xvhnrf side. In such cases 
loss v;as g~neral ly higher than in thc major parts. 

4.60. The Committee find that during 196145 and 1065-66 the per- 
ceri:nge of net loss of foodgrains during voyagc8\ was 0.39 and 0.29 
reanectively and that an enquiry into the causes leading to it is now 
being made by the Department. The Committee. would like to be 
informed of the findings of the enquiry and the steps taken to mini- 
miit such losses. 

4.61. The Committee desired to know whethcr a n y  satisfactory 
procedure had been evolved for enforcing C;ovcrnment's claim 
against the steamer agents. The witness stated that a decision was 
taken as far  back as in 1952 that for short landing of bulk cargo it 
w a ~  not possible to make any claim because it was not possible to 
establish in a satisfactory manner, that short-landing had taken 
place. While the grain in  America was loaded mechanically and 
there were other means of ascertaining the weight of the grains 
loaded, such facilities were not available in the Iildiin ports. As 
the weighment was done on scales in India, it was not possible to 
,establish immediately on landing the exact weight of a consignment. 
An idea about the weight of the grains was available when the 
railway wagons carrying grains were weighed on the weigh bridge. 
The witness stated "So far as the bulk cargo was concerned we have 
not been able to devise the means for establishing or making any 
short landing claim". 

4.62. As regards the bagged cargo, a tally was maintained by the 
Port Trusts and claims for shortlanding, when detected, were made. 
There were 138 claims in regard to bagged cargo, out of this 26 had 
k n  settled. An amount of Rs. 42.16 lakhs was involved in the re- 
maining 112 cases. Out of the pending cases 75 per cent of the  
claims were either pending in the courts or were under arbitration. 

4.63. From a note furnished by the Department, the Committee 
flnd that the number of claims repudiated by the Steamer &gents 
254 (Aii) LS-.-8 



on account of 1-s hevhrq occurred while the fdrfratns were in 
the custody of the Port Trust Authorities during 1!MB, 19f34, 1966 and 
1966 were as urder: - 

4.64. Thc Committee drew the attention of the witness to the 
rccommrndation contained in nara 4.14 of their 59th R e ~ o r t  (Third 
Lok Sabha) and desired to know thc progrcss madc to improw t!lt. 
percentage of imports of foodgrains in Indian bottoms. 

4.65. The Department of Food have stated in a written note that: 

"Undcr P.1,. 480 Agreement 50 p w  cent of the imdgrains ;arc 
to be imported in Americnn flag vessels. T i e  halancc 50 
per cent available for carriage by non-U.S. flag vessels 
cannot be covered complttelv by Indim bottnms due to 
paucity of Indian tonnage. H'owever, to  t+ evtcnt Indian 
vessels arc ava'lablc at  the  required time an1 pxition 
and at cornpctitive rates, they a r r  invariahiv ufilised. The 
details of the quantities carried by non-US. flnq vessks 
are as shown below:- 

Year 1nd;an FI 1rc:pn Nt\n-TJ!; T n w l  Pvcrnt:.gc 
ves: elc; vr.. selt n w  - of 2 to c 

c+nrtcrcd Tnd'm 
hy Tnd'nn vessrls 
cn~pnri :<  

.- . 
1965 . . . 42.000 37,lO,OCO 37,52,SCO . . 
1966 . . 2,29,000 I , _ C I , O ~ O  S I , O I , I ~  5j,81,ooo 4.2% 
1967 (UP to 33-9-67) 6,09,goo . . 28,82,100 34,92,joo 17.5% 



4.66. The percentage of f o o d p i n s  carried by Indian vessels has 
increased from 4.2 per cent in 1966 to 17.5 per cent during the first 
9 months of 1967. Foodgrains (and other similar bulk cargoes) are 
mostly carried in tramp ships and not liners. The Indian tramp 
vessels in the overseas trade are  emplycd  not only for the carriage 
of focxlgrdins t o  India hut also in international cross trades and on 
import of cqrqocs other thnn f o o d p i n s  to India. The total freight 
r.n-.i'ncr.; c f :~ r i r~ ! :  1Wti C;': ot Indion tr:i:r.r, \.rwcls in these three type8 
of employment are given below : 

Import of foodgrains to India Rs. 3.,54 crores. 

Import of other cargoes to India Rs. 3.81 crorcs. 

In cross trades if. (non-Indian tradt. Rs 13.98 crorrs. 

4.67. Since the availability of foodqrain carqocs to 'Intiin under 
P.L.-480 drpcnds unon the issue of pur-base authoris:~tions by t h e  
U.S. Authori+ies which are issucd piwrmcnl on :! month l o  month 
basis, thc employment of our hulk c:lrric.rs ( i  c 1:iry~ tr:l1711) ships) 
in this tradc cannot bo guarnntccd on nlont:-t(>rni h 4 s .  S~rwc* the 
standinq ch:.:.!:c>s o f  h l k  r:irricw ; 4 r ~  \.clrv hrrth and keeping such 
vessles i4lc vven for short pcrir:dq wcwld :tr'.vcrsc.lv nfTcsct their 
economics for the wliolc ycnr, it is : ~ r l ~ n v f : ~ g t ~ ~ ~ ~ s  from the  point of 
view of the shipowners a s  ~ r c l !  a s  of t ! ~ c  c-oi~ntrt. tha t  such h ~ l k  
cs r r i c r~  v3cure, if p o s i h l c ,  fwnrnnlcwl cmplovmcwt by entering 
into lonq-term charters in cross t rndw tilcrvhv not only ens~tr ing 
full employment hut also c:irnin;r substantial foreign exchance for 
the country. What is intcndrd to convey is that the nnn-utilis?tinrl 
of some of the bulk carriers for thc carriage of foorlgrair:~ t:ncicr 
PL-480 cannot necessarily be intcrprctcd a s  a loss of foreign 
exchange. 

4.68. As regards tankers, it mny b- clarifind that a t   resent fnreign 
tankers are carrving foodgains from U.S.A. to India simply because 
they would otherwise have to come in ballast to carry petroleum 
from the Persian Gulf and Middle East areas. This does not. how- 
ever, mean that in order to augment her foodqrain carrying capacity 
India has to build tankers. The ships normally built for carrying 
foodgrains are large tramp ships called bulk carriers. India already 
has 19 such bulk carriers aggregating 4.33 lakh GRT. and another 
8 bulk carriers totalling over 3 lakh GRT are  firmly on order. Some 
bf these 8 bulk carriers would also be capable of carrying ore and oil 
when necessary. 

4.69. As explained above, no Indian tankers have been built 
exclusively for the purpose of carrying food-grains. However, since 



the Committee has asked for information regarding the tankers, the 
rame is furnished below : - 

470. India has at  present 4 coastal tankers totalling 40,000 GRT 
and 5 overseas tankers of 1.40 lakhs GRT. All these are chartered 
out on long term basis to foreign oil companies or to the Indiar! Oil 
Corporation and are  used for camage of crude petroleum or petroleum 
products. In addition, 2 more tankers totalling 1 lakh GRT are 
firmly on order for being chartered to the public sector refinery a t  
Madras when it starts functioning". 

4.71. The witness stated during rlridcnce that accordin~f to an 
intimation received from the Ministry of Transport the Shipping 
Corl~oration had placed orders for 2 tankers and 3 bulk carriers 
(toi:d tonnage of 1 lakh 85 thousand tonnes\ with Yu~nsl?. ,~ 
Shipyards. The Corporation and the Indian Cornpanics together 
i v t v  likely to acquire 31 lakh tonnes of additional tonnage which 
would enable more food-grains being carried i n  Indian bot tom. 
Every effort was being made for maximum utilisation of Indim 
plicd crssels to conserve foreign exchange. He however, added, "But 
whether all these vessels should be used for the carriage of food- 
grains or not would depend on the comparative earning of c a r r y i ~ g  
othcr cargo and food-grains." 

4.72. The Committee note that the percentage of foodgrains 
carried in Indian vessel\ increased from 4.2 in 19G6 to 17.5 during the 
fir4 nine months of 1967. They hope that, keeping in view the com- 
parative benefit of carrying cargo and foodgrains, more and more 
Indian bottoms will he pressed into service so as to conservejearn 
fo, r i q t ~  exchange. 

4.73. Tn reply to a question ~ r h e i h m  thc Department had anv ad- 
ministrative apparatus to make evaluation consignmentwise of the 
1os;es suffered due to moisture and for other reasons, the witness 
stated that there was no such apparatus for undertaking evaluation. 

The Committee desired to. know the steps that were being taken 
to introduce mechanisation for unloading food-grains at  ports other 
than in Bombay. The witness stated that one of the biggest factors 
that checked further progress in the matter was the attitude of lab- 
our. He added that "So f a r  as the t.ankers are concerned they 
(labour) have no alternative. So far as bulk carriers are  concera- 
ed, they have raised objection. But we told them that they should 
not precipitate crisis on the condition of payment of notional wages. 
If we employ machinery on bulk carrier, they say that they s!~s.)clr! 

I* be paid notional wages.. . .... . 



4.74. Asked why the Department did not consider it worthwhile 
to bring the matter before the Parliament, the witness stated "When 
this question arose, really we had the  alternative of either having 
a show down with labour and quite frankly. I must tell the Com- 
mittee that we had to make some compromise on this question. 
The alternative was to allow the labour to work manually, the dis- 
charge would have been much less that what would h a w  been other- 
wise and therefore, taking into account the ovcrall thinp even 
though some sort of notional payment had to br made. I do not 
think financially we lost very much" This was don(% with the 
agreement of the Ministry of Labour, Transport and Fnod. Notional 
wages were paid in the case of onc or two vrsst.1.; Thc payment 
was, however, not made to labour individuilll~. but i t  was credited 
to thc Labour Welfare Fund. 

4.75. The Committee pointed out t h a t  while unloading grains 
had bem mechaniscd. weighmont was not rnc41;inlwtl a t  Bombay 
Port. The witness stated "We have used a s  ;in t .cprsrirncntal mca- 
sure for weighing in Bombay and wc are tryinq i t  o17t how cffcctivc* 
it can be." 

3 76. Thc M i n ~ s t n ~  h a w  furnished a note ( t lnprndu VII)  indxat- 
ing the notional wages paid so far to thc dock labour at Rombay. 
This >ate stat?.; t h a t  a sum of Rq. "2.578 was paid in the cnsc of S.S. 
PATMOS in 1965 hnndlcd on an ad hoc basis. Tht. s h ~ p  also earned 
the despatch money to the extent of about Ks 12,200. Tt hay also 
been stated in the note that as 3 result o f  the. discussions be twvn  
the Government and the labour leaders in August, 1967 "it was 
agreed that food-grains from bulk carriers would b~ dischargd by 
grain discharging machines at Rombay and an ex-gratia payment 
at  the rate of 75 pawe pcr tonne would bc mad? by thc Govrrnmvnt 
for thc quantities of food-.grains diwhargcd by machines from bulk 
carriers a t  Bombay. The amount will be credited to Bombay Dock 
Tabour Board initially, but the manner in which it would bc credit- 
ed and disbursed would be decided by a Committer consisting of 
representatives of labour and Bombay Dock Labour Board and Re- 
gional DirectoraEe of Food, Bombay. The details are still to be 
sorted out and as such no payment has been made in this regard to 
Rombay Dock Labour Board so far". 

4.77. The Committee find that a sum of Rs. 22,578 was paid to 
dock labour in Bombay in. . . . . . . ., 1965. . . . . . on the basis of notional 
employment even though they did not handle the work of unloadinq 
the food-grains from the ship. It is also strange to note that Gov- 
ernment ha4 agreed in August, 1967, that foodgrains from bulk 
carriers would be discharged by grain discharging machines at 
Bombay and that an ex-gratia payment at the rate of 75 paise per 



tonad would be made by Gwenrmcat to Bombay Dock Laboar 
&#ud tot the quaLWes of food-gmfiur dbdwgd by machines fWpi 
balk carrim in Bombay. This means that payment a o d d  be made 
without any work being actually done by dock labour. The Corn- 
mittcc would like Government to exaxnine tke matter in all its 
aspects as they consider that the making of such notional paymen& 
without any return has far-reaching repercussiws. 

4.78. The Committee note that, in the absence of a mechanical 
device for weighing food-grams at the ports, it is not possible for 
the Department to establish los.sa during voyage. They find that 
at Hornbay Yurt we)fiiunenl i ~ o \  twtn  ~ncrbnnised as an exprimen- 
tal mearure and its cWcncy r \  hring watched. Thc Committee 
hope that on the basis 02 the results achieved at Bombay Port, such 
mechanical devices for weighnwnt will be introduced a t  other major 
ports handling food-grains. The Committw wonld like to be a p  
prised of the progress made in this regard 

4.79. The Committee also note that even in respect of bagged 
cargo, out of 138 claims only 2fi claims hove hecn wttlcd and that 
during the four years from 1963 to 1'366 claims worth Rs. 9.18 lakhs 
were repudiated by the steamer agents on account of losses having 
occurred while the food-grains were in the  custody of the Port 
Trust authorlties. The Committee hope that throuyh better super- 
vision and improvement in handling farilities at the ports, such 
losses will be reduced to the minimum. 

4.80. The Committee stress that suitable arrangements should 
also be made in consultation with the port au thomes  and steamer 
agents with a view to apportioning r e s p o n s i b i l ~  for such losses. 

4.111. ( d )  Lossc.s in distribution.--Thc following table shows the 
position of losses in distribution:- 

Nature  of 10; Quanr;tv Q u a ~ t i t v  Quantity Quantity 
of lo' s 3f lo.; . of loss of loss 
awn;tinr! during u ritten an ah ing 
remlhri- thc  ycas ctff  during rcwlnt i-  
w j o n  nt the year s a t h  at 
the bc~ jn -  the end of 
ninp of the the year 
year 

- . - 
Storage losses 24,939 4414 6,428 22,825 
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C8Z Besides, a quantity of 13,053 tonnes of foodgrains got dam- 

aged during the year. The quantity of damaged foodgrains which 
awaited disposal at the end of March. 1966 was 26,714 tonnes shown 
as part of the closing stock. 

4.83. No consolidated record has been maintained to show the 
year in which the losses occurred or when the  foodgra~ns got dom- 
aged, although it was stated by the ILI~n~stry In March, 1966 that 
instructions had been issued to maintain such a record. 

4.84. Also, the damaged foodgrams havc t)ccm valucd a t  the 
sarne cost as applicablt* to sound g l a n s  althottqh 1t1 reply to an 
ob.wrvat~cw frl)m the Public\rZccounts Comm~ticvt, i t  \\'ils agrcqd 
by Government in June, 19G6 that valuatw,: \vouId bc. rlonc on 
the basis of the sale proceeds of damaged grain realist4 dimng the 
preceding three years, etc. 

4.85. The Cornmittre pointed out that thch I)cyx~rt~ncnt of Food 
had informed Audit in August, 1967, that thc  tiuantlty of storage 
and transit losses which occurred upt o 1 !Wi-66, but : iw;~~tt~t l I-cgula- 
risation as on 31st May. 1967, was 23,952 tonncs and 43.i)fiO tonncs 
respectively and that proper consolidated records w w c  now being 
maintained by the Regional Directors. Thc Committec* clesii.cd to 
know whether any responsibility had b c m  f i s cd  for t 1 1 ~  inorcase in  
the quantity of storaqr lossts< \vhlcbh waq due  t o  om s-]on to include 
the figures of certain depots in the Eastern Rw$on. Tho witness 
stated that from a preliminary enquirv i t  was found that "The fai- 
lure to Communicate the storage losscs which occurrc4 in tho East- 
ern Zone in respect of depots which arc dcfunct or h . 1 ~ ~ .  c111st.d down 
was partly due to a misunderstanding on the part oi the Regional 
Director. A final picture of thc stock position in respect of these 
depots was sent to the Pay and Accounts officer and he thought that 
was adequate and that i t  was not necessary to send every year u 
statement regarding the actual storage loss which had occurred". 
T h e  matter was still being investigated whether any responsibility 
could be fixed. In  reply to a question, the witness stated that a 
loss was established when the stock was completely issued. Once 
the loss was established the investigations started. In the Eastern 
Region, the number of cases pending regularisation was relatively 
large as compared to other regions. Two squads were appointrd 
in  1966 to regularise these cases and about 9000 tonnes had been rc- 
gularised. He added "So, I think there has been some improve- 
ment though I must admit that the performance should have been 
very much better." 

4.86. Asked about the steps taken to minimise storage losses, the 
witness stated that part of the storage losses could be ascribed to 
unsatisfactory storage conditions in hired godowns, birds, rats - 

*Para 6.34 of the Public Accounts Committee's Forty first Report (Thid Lok Sabha). 
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pfllerPge and rains. The Department had c o n s t x ~ ~ t e d  modan stor-- 
age places to the extent of aver 2 million tonne5 which was a major 
step taken to reduce storage losses. Steps had been taken to treat 
the grains with insecticides. The need to minimise storage losses 
had also been impressed upon the Regional Directors. He added 
that the percentage of loss was decreasing. The percentage was 0.24 
in 196243 and it had come down to 0.12 in 1966-67. From a state- 
ment (Appendis  IX) received from the Ministry it is noted that the 
percentage of loss of food grains in storage during 1964-65, 1965-66 
and 1966-67 was 0.26, 0.13 and 0.12 and the quantum of loss involved 
was 15,800 tonnes, 6,300 tonncs and 5,096 tonnes respectively. 

4.87. A\ regards the d~sposal of damaged foodgrnl~~s, the Commit- 
tee wcrc informrd that out of 26,714 tonnes which awa~tcd disposal 
a t  thc end of  March, 1966, there rcmained only 1 .00  tonr?cs on 3Xt1 
September, 1967. The witness added that thc \.:ilrl:itinn of the 
damaged foodgrains on the hssis of thcir salc procvcds. during thc 
preceding threc years, could not be made in 1965-66 as the  instruc- 
tions in that regard had reached late. The systcm of calculation had 
been introduced, subsequently. As regards the pcrccntagc of 
damage of foodgrains in storage, the Secretary of the Ucpartmcnt 
stated ' ' v c ~ ~  small per.cchntagc%. Thcrt. have bwn cases where they 
have only corrugated iron sheets and rain water comes in and grain 
does get damaged. I am told that last year only cmc tonne got 
damaged in storage." He also addcd that grains damaged in transit 
was salvaged in the godowns and it gave the impression that the 
grains were damaged in storage. 

4.88. In response to another query the  Committw were inform- 
ed that the total number of claims pending with the Railways on 
1-9-1967 was 4586. 

4.89. The Ministry in response to Committee's query h a w  fur- 
nished the following figures about quantity and amount involved in 
the 4586 claims against Railwavs: - 
---- -- ----- ---- -- ------- 

Quantity Amount 
(in mnnes) [:n lakhs) 

'Tot31 . - - 95-85 
4.90.. The Commit tee note that there has been some improvement 

in storage conditions and the pefientage of storage losses of food- 
pains has come down from 0.24 in 1962-63 to 0.12 in 196641. The 
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Committee rbo note that storage losses am mainly dw to  msafl8- 
factory conditions drtrining in hired godowns. Taty hope that with 
better supervision over these godowns and with the increase in the 
number ot Government owned godowns, there will be further 
improvement in the matter. 

4.91. The Committee find that as many ns 1,586 claims of the value 
of Rs. 95.85 lakhs were pending agninsr thc Railways as on 1st 
September 1967. The Cummitto~, desire that the cases of pending 
claims should be purviied vigorously with the k~i lweys .  Action 
should also be taken to rc~ular iw/wri tc  off slcwogc and transit losses 
where thin has not bccn done so far. 

4.93. Accordmg to the procedure laid down i r i  J t ~ n c ,  l!W, rccov- 
cry of the cost of foodgrains was to hc m : ~ t l c >  from t h ~  Corporation 
on the basis of weekly bills; bilis wcre to !)(a prcfvrrcvi, on thc day 
immediately following the end of the wurk to whirh the claim re- 
lated and payment of the cost was to be made hy the Corporation 
within one week. This procedure was modified in September 1965 
to the effect that bills would be preferred within 4 dnys of the expiry 
of the week to which the claim related and payment would bc made 
by the Corporation within another 10 dnys (as further extcndcd to 
15 days, in August 1966). Under the procedure, in the cvcnt of the 
failure of the Corporation to make payments within thc prescribed 
period, the Corporation is liable to pay penal interest at  74 per cent 
per annum. 

4.94. The following points were noticed:- 
(i) There were abnormal delays in preferrinq claims against 

the Corporation as shown below:- 
-- 

Period of delay Amount of cla;ms - - -_____-_ 
Southern E?astern 
Region Region 

(in I&hs of rvpees) 
- ------------A_- -_ . __ I - 
15 days to one month . J5974.82 3 1 . 3 7 ~  
One month to two  month^ . 609.91 21 om* 
Two to three months . 
Three to f our months . . 91-63 95994** 

34.31 . . Five to over six months 0-67 0.28* 

%laspur Seaor. 'Rajpur Sector. 



Irr the eage of five depots in Rajasthim (Northern ReHon) also 
claim bills for Rs. W.31 lakhs being the cost d t h e  grain 
transferred with the depots on 1 January. 1960 were prc- 
f e r r d  aqnin5t t h ~  Corporation onlv on 6 Nay, 1966, owinq 
to deiay in decdlrlg the rates chargeable from the Cor- 
poration. 

(ii) In  respect of bills in the Southern Region. prcferrt-ri 
during August, 1965 to Septcmlw:. 1966, an v-ou-! f 
Rs. 30.90 lakhs has not been paid bv the Corporatiw '3" 

15 Octohcmr, 1966. Of this. Rs. 7.98 ialths relate to c!?irns 
prrfcrrrd during I965 rind anothcr R; 9.75 I;rkh.: to  LO 
half-year cndcd Junr, 19G6. 

( ~ i i )  I n  thc following caws,  pcnal interest due from thy rt,. - 
porntion has not bren recrwercd so far (1)wcmhc.r. 
1966) : - 

A request from the Corporation for the waiver of penal intc- 
rest is stated (December. 1966) to bc under the Govern- 
ment's consideration. 

(iv) Penal interest amounting to Rs. 21,685 on belated pav- 
ments of the cost, relating to October, 1965 in resect of the 
Raipur Sector was waived by Governmmt in August. 
1966. 

4.95. As mentioned in para 99 (F) of the Central (Civil) Audit 
Report, 1966, the rates charged from the Corporation are the issue 
rates of foodpains with a rebate to cover the expenditure likely to 
be incurred by the Corporation on handling inland freight, rent of 
godowns, establishment, interest on capital, storage losses, etc. The 
delay in the Analisation of the procedure regarding the recovery 
and the rate of recovery of cost from, and in preferring bills against. 
the Corporation has not only resulted in loss to Government of 
interest on the capital blocked up, but has also conferred an  unin- 
tended benefit of interest to the Cowration as an element in the 



rebate allowed to i t  on the cost of foodgrains sold to the Corpora- 
tion. For the same reason, waiver of penal interest due from the 
Corporation also lacks justification. 

4.96. Asked why claims could not be preferred in time against 
the Food Corporation, the witness stated that the Food Corporation 
was set up in January, 1965. On 1st April, 1965, the Southern region 
was transferred to Food Corporation. In the tirst place, the central 
d e p ~ s  in the southern region with stock wert- transferred, "apart 
from the question of procurement and so forth " 'I'hc Department 
had then to decide the rates at which the foodgrains were to be 
issued to the Food Corporation for cventi1,il issue 011 their part to 
the State Gnvcrnment and other ultimate conxutnt~rs This was a 
complicattd exerecise. 

4.97. The witness added "It involved, In the Ji~st lll,~ce ,wcrtain- 
ing that  incidentals should be aliowrd to tllc Food C'orporntion for 
t h ~ s  purpose. Previously when the E'oorl Dcynrttncnt w:ls operating, 
it wnrktyi on the basis of certain ~nc~dcv t a l . ;  i r l l  a11 ,111-1nd1;1 ~ S I S .  

Herc the incidentals had to be asscsscd .ir:u c.rlcul:ttt~d \ v ~ t h  reftv- 
enrr to their o p l i  duon within thr Southcbtn f!c.g~on. In  addition, 
there were difTercnt types of foodg~-:tins-- imported footlgrnins. lo- 
cally procured foodgrains, foodgrains rnovcd from vitrious parts of 
one State to another and so on. Thcsc wcro all cornpl~c~i~ted issues 
which required a considerabl~ amount of ~nvc~st t~at io!~ and ex;mutlii- 
tion. and calculation had to be done in consultation with the Minis- 
try of Finance, Deptts. of Espchnditurc. itnd Ecorwmic Allairs. and 
the Food Corporation. After all. we had to evolve a figure which 
was acceptable to all these parties. That was the main reason why 
this matter could not be finalised before June. 1965. . . . . . . D, 

4.98. In reply to a question why heavy amount remained un- 
realised from the Corporation even when a procedure for preferring 
bills and their payment within 15 days han been evolved, the wit- 
ness stated that it took 24 months to lay down the procedure as 
orders were finally issued in June, 1965. The arrears between March 
and June, had accumulated and the staff had to deal not only with 
bills relating to those arrears but also the new issue made to the 
Corporation after 1965. As a result of this certain amount of delay 
did take place. No responsibility had been fixed for delay in billing 
because the delay in finalising the procedure was valid reason. The 
Committee were also informed that now the procedure had been 
streamlip4 an1 thcre were no delays in making payments by the 
Food Corporation. He also added that the amount outstanding 
against the Corporation for the bills preferred during August 1965 
to September 1968 had been reduced from Rs. 30.90 lakhs to Rs. 5 
lakhs. As regards the payment of penal interest, the witness stated 



that when the claim for penal interest was raised, the Corpora- 
tion had asked for its waiver on va r iou  grounds. After conslder- 
ing the objections raised by the Corporation, orders were issued bv 
the Department in August, 1967 asking the Corporation to pay penal 
interest. He a d d 4  "We expect very shortly the penal interest will 
be made payable." 

4.99. While the Comn~ittee agree that the fixing of prices of food- 
grains, incidentals, etc. recoverable from the Food Corporation of 
India is a difficult emcine ,  they, however, feel that much of the delay 
involved in this case could have heen avoided if the Department had 
initiated some prior action soon after it was known to them that work 
pertaining to the purchase, distribution etc. of the foodgrains was to 
be trnnsfcrrcd to the Food C'orporation of India. A5 the procedure 
of preferring hills to the Food Corpomtion of India has now been 
settled, the Committee hope that the-re wil l  he no delay on this 
account in future. 

4.100. The Comn~ittee a h  tr~rct that the qurstion of recovery of 
penal interest from the Food Corporation of India will be scttled 
soon. 

4.101. Mention was made in  paragraph 69 of the Central (C.vl11 
Aud~t  Kcport. 1964 of the losses due to non-filling of bags of food- 
g1.ains to t h ~ ~ r  capacity, which, undcr cond;ti;)ns of sale of foodgrains, 
are  h u e d  free to the purchaser of grain. In  pursuance of the recom- 
mendations made (March. 1965) by the Public Accounts Committee 
in para 43 of t h c ~ r  35!h Report (3rd Lok Sabha), the Ministry inform- 
ed the Comn~ittcbe (November, (19651 inter alia that the question 
whether, in future, suitable provision could be made while fixing the 
issue price, undcr which the price of grain and the price of gunny 
bags might be recovered separately from the buyers, had been taken 
up for consideration. 

4.102. The Ministry later informed Audit in August, 1966 that the 
proposal was not considered practicable as it involved certain dis- 
advantages and that instructions for efficient standardisation of the 
bags a t  the ports of receipt had been issued in July, 1966. 

4.103. It was noticed as a result of a review conducted by Audit 
that, during 1965-66, 47.97 lakh bags were issued by the Department 
with 44.27 lakh quintals of wheat (net weight) from the depots in 
the Northern Region alone, as  against 46.98 lakh bags worked out 
on the basis of the prescribed capacity of a gunny bag, viz., 93 Kg. 
(95 Kg. in  the case of consignments received ex-Kandla Port). This 



resulted in 0.99 lakh gunny bags issued in excess to the receipients 
without the recovery of the cost of extra gunny bags. Government 
were thus put to a loss of nearly Rs. 1-48 lakhs in addition to the 
avoidable expenditure incurred on the handling of a larger number 
~f extra bags at various stages. 

4.104. Government have stated (January, 1967) that the bulk of 
the stock received in the Northern Region is rece~ved cx-Bombay 
and Kandla ports after standrtrdising the bags, that  the bags of foad- 
grains cease to be standard owing to losses in transit, storage in 
depots, etc., and that a second standardlsiltion of bags would involve 
a larger expenditure than the cost of gunny bags issued in excess. 
The reasons why it is not possible for the Departrncnt to recover the 
,ost of extra bags from the buyers, or to fix the price of foodgrains 

~wAusive of the cost of gunnies to a\vid the t ~ c e s s  issue of bav ,  
':*1 wever, still remain unexplained. 



4.105. The Committee were subsequently informed by the Ceparlinent of Food and also by Audit that I= 
due to excessive issue of bags took place as under:- 

Ewern Reg:c-n, 
Calcutta . 16.33.21fC 

Western Region, 
Bombay 34,28,6";' 

Sovthem Reginn, 
Madm Io,I7,375 

Northern Region ~ ~ 6 , 8 2 9  



ClOb. During evidence, the Committee desired to know whether 
the Ministry had examined why the ratio of bags issued in excess to 
the total number of bags required was much larger in the Southern 
and Eastern Zones as compared to Western Zone. The witness stat- 
ed that standard bags were issued from Bombay and Kandla Ports. 
In other ports where standardisation had not taken place and handl- 
ing was done by manual labour, the bags were not fully filled. This 
was the reason for the difference in the consumption of gunny bags 
i7 the eastern region (where standardisat~on had not been carried 
lut) and in the western region (where standardisation had taken 
place). When pointed out by the Commtttee that non-standardha- 
tion was leading to extra expenditure in hand1 ng cost, the witness 
stated that there was certain increase in espenditurc due to the 
laree number of bags used and probablv as a rcsi~lt thereof, In the 
pavment of labour charges. But the difficulty with t h r  Department 
was to get the labour conform to thc discipline with rccl~rd to w e i ~ h -  
ment and fill.ng up of bags. In Madras the Dcpnrtrnt~nt had sucrredcd 
in gettinq the bags fillcd to a grcatcr w t c n !  than thcv wcrc bcinq 
done beforc by in troduc: 11q sornl. .or-t of incl.v~t ivtas Exnlaining 
the stem proposid to be takcn to i r n o r ~ w ~  thc posttion, ttw witness 
stated "In the case of Bombnv. i f  tht. c.spc\rim<tnt of ;iutornatic uwigh- 
rrwnt is sucrescful that will be rxtendcd--wc. will try to do so In 
Calcutta and other ports." 

4.107. At th'e inytance of the Committt.c. the Department have 
furnished a note which stam:- 

"The cost of gunny bag is one of thc incirhfals  takcn into 
account for purposes of workinr: out thr r.conomic cost of 
foodgrains. Unto 196445 the cost of gunny bag was being 
uwrkcd out on t h ~  hasis of the cxpcnditurc- iricurred 
every year on the purchase of gunnies and the quantity 
of roodpralns r c ~ ~ c i v i ~ d  in bulk during that year. While do- 
inrl sn. tbc rmf n!' nllnvv incllldcd in t h r  Price Control 
Orders issued by the State Governments in respect of 
indiewmus rice was n l rn  k w t  in view. However, in no 
case the element included in the economic cost was less 
than that worked out on the basis of booked exppnditure 
and consequently the entire expenditure incurred on the  
purchase of gunnies stood included in the economic cost. 
For the year 1965-66, the cost of gunnv worked out with 
reference to the purchase price (as intimated by the D.G.S. 
& D. in the various K/Ts for the quarter ending 31.3.1966) 
wa; adopted, as  this  rate was higher than the rate  cal- 
culated on the basis of the procednre followed upto 1964- 
85*. 



"Plod grains an,  at present. being issued at subsidised rates 
and ar the issue price is Axed at less than the economic 
cost on account of various factors, e.g. making the pain 
available to vulnerable sections of the population a t  rea- 
m a b l e  prices etc., it is dimcult to say as to what propor- 
tion of the cost of gunny or for that matter. of other 
incidentals is included in the issue price. Once the stage 
of issuing the foodgrains at  economic cost sets in. the tn-  
tire expenditure incurred on the purchax of gunnics will 
also stand recovered." 

4.108. Asked about the diflicultics in fixing the  price of fooagrains 
exclusive of the cost of gunnies or recovering the cost of extr.3 bags 
from the buycrs, the witness statcd that the matter had bctn esamln- 
ed but thew w a r e  far too many practical difficulties. 

4.109. Th(8 Dcpartmc*n! of Food havc ::atrd in  a \vrittcn ? o t c L  :hat 
the following practical dificultirs would arise. i n  fisine !he prlc of 
foodgrains exclusive of tht. cost of gunny bags 

f i )  In thc case of rice the general practict. is to h a w  the prlcc 
of the grain inclusive of the cost of gunny. The Pricc Con- 
trol Orders issucd by the various State Governmt.nts in 
this connection indicate the price inclusive of cost of gunny 
bags. Whilc purchasing rice from abroad. we also do not 
nt3gotiatc pricc of gunny separately from that of the 
qn in  TI is only for wheat or milo which is received in  
bulk. that gunnles arc provided by the Department sepa- 
ratcbly. Thus, the Department will have to adopt two 
diffewnt prowdurcs and this rnav result in confusion. 

( i i )  Scparatc accounts will havc to bc maintained for the Zum- 
br r  of hags issued and the price rcmwered. This would 
make the grain account more complicated. It may also 
involve employment of sizable additional staff. 

( i i i )  The gllnny prices arc subject to v ide  fl~~ctuations. This 
would mean revision of nrices more frequentlv inx701ving 
aditional work all round. 

( i v )  With the price of gunnies being separately fixed and extra 
gunnies being charged for, the recipients will insist on 
delivery of standardised bags or even for grains to be 
delivered to them in the gunnies providemi by them. 
This will involve considerable work in rebrtgging and 
weighing, which may cost more ultimatelv and which will 
c kir tainly result in delay in deliveries. 



(v) As, a t  present, the issue price is less then the economic 
cost, the question as to what proportion of the cost of 
gunnies should be recovered also comes up for considera- 
tion. 

4.110. The Committee b d  that gunny bags were not filled to their 
gturdud erpacity and as r rcrolt bags in eajcess of the preg~~ibed 
standards had to be issued. The Committee regret to note that Gov- 
ernment had to incur an addjtional expenditure of ELs. 60.12 lnkhs 
due to issue of excess gunny bags in the year 1965-66 alone. 

4.111. The Committee find that the Department have already in- 
troduced on an experimental basis automatic weighment in Bombay 
pod and an incentive scheme in Madras port for filling the bags upto 
the standard weight. The Committee desire that. keeping in view 
the experfence gathered in Bombay and Madras ports to e!Yect stan- 
dardisation of weights of foodgrains in gunny bags through auoto- 
matic weighment and incentive schemes respectively, Government 
should adopt the most suitable method in other ports so as to cut 
down the heavy extra expenditure being incurred on the use of ex- 
eess gunny bags. 

4.112. The Committee also suggest that the possibility of includ- 
ing a condition in the sale that the buyers will have to Day extra 
for the gunnies issued in excess of the prescribed standard should be 
explored so that losses on this account are reduced. Alternatively, 
it may be considered whether arrangements could be made with the 
State Governments to notify the prices of foodgrains exclusive of 
the cost of gunny bags so that separate recoveries could be made for 
the actual number of gunny bags made over. 

.Extra eqendi ture  in the purchase of barleg-Para 73-Pages 96-97 
4.113. On 3 November, 1965, the Chief Director of Purchase issued 

a n  advertised tender enquiry for the purchase of 2,000 tonnes of 
'barley for Defence Services, from various stations; this was followed 
'by a separate tender enquiry issued on the same day to 34 flrms 
~egistered with the Organisation. 

Nine tenders received from registered firms only, were opened on 
1 0  December, 1965, offering supplies from various stations, at  rates 
ranging from Rs. 83.F6 to Rs. 96.97 per quintal (inclusive of freight 
at  military tariff rates up to the railway siding of the consignee, 
.Military Grain Depot, Lucknow). On this basis, three orders were 
placed on three firms on 20 December, 1965 at  a total cost of Rs. 19.25 
lakhs. The table below shows the prices paid and the reasonable 
prices worked out (November, 1966) by the Ministry on the basis of 
254 (Aii) LS-9 



market rates at the time of purchase, obtained from the Directorate 
of Economics and Statistics/Press Reports, and taking into account 
the incidental charges such as freight, transport, handling etc. nnlt 
the premium for the quality required in Defence specitlcations:- 

Firm Quantity Rate per Rcasanable Station of despatch 
(In quintal rate p 
tonna) paid quintal 

0 x 3 . )  (Rs .) 

7 300 83.66 85-60  Raisinphnagar 
'A' 5 

d B' 600 X3-67 68-82 Sitapur City 
10 
71 -70 

'C' 600 83.68 81.28 Alwar. 

4.111. I t  would appear that the rates accepted ex-Sitapur were 
much higher than the market rates, involving an extra expenditure 
of Rs. 72,000 in a contract of Rs. 5.02 lakhs for a quantity of 600 
tonnes. 

4.115. It  was noticed that onl;v one tenderer, the successful firm 
'El'. had offered to make supplies ex-Sitapur. No attempt was, 
howrvw, tnade to secure a reduction in the prices. 

4.116. I t  is also not clear why tenders for the purchase of barley, 
pulses ctc. arc invited on the basis of f.0.r. Military Grain Depot, 
Lucknow when these food-stuffs are required for distribution to 
various units scattered all over the country, thus resulting in avoid- 
able expenditure on their movement. 

4.117. The Commitee were informed by the witness that "normal- 
ly the difference in price between Sitapur and Kanpur should not 
have been more than Rs. 1 or Rs. 2. He added that from the statis- 
tics furnished by the Statistics Directorate, the prices between Sita- 
pur and Kanpur were more or less the same up to the end of Novem- 
ber, 1965. In December, when the tender was scrutinised, "for some 
reason there was quite an  appreciable variation with prices as  repor- 
ted bctween Kanpur and Sitapur." He added, "Bv January, 1966, 
the prices started, coming together again between Sitapur and Kan- 
pur. We have not been able to know the reasow for this particular 
variation." He also added that out of several tenders received t h e  
three lowest tenders were chosen. Asked why the Department d id  



not negotiate when it was known to them that the prevailing market 
rate was Iow, the witness stated that there was no other alternative,'" 
and added, "we cannot negotiate with one party only, we have to  
negotiate with all other parties." 

4.118. Asbed whether it would not be economical to have more 
grain depots on a regional basis, the witness stated that the "sug- 
gestion, I believe, has been considered by the Defence Ministry and 
the Army authorities. They feel that if they established depots in 
various regions, their expenditure on staff, buildings and ancillaries 
that go with the establishment of such a depot, \vould far outweigh 
the saving that would accrue by way of freight. Howcver this is a 
matter which, I feel, we can and should pursur a littlc further with 
the Army authorities, namely. whether one or two more depots 
situated in the west or east or south might not rcsult in an overall 
savings." 

4.119. The Committee consider that, while calling for tenders for 
purchase, Government should pay special attention to the rates pre- 
vailing in the various markets so as to derive the maximum benefit. 
In any case, before placing an order on the basis of tender, a c a r e  
ful  comparison should invariably be made between the prevailing 
market rates as  gathered from the Directorate of Emnomics and 
Statistics/press reports and the tendered rate so as to make sure 
that there is no wide difference between the tendered price and the 
reasonable market rate. 

4.120. The ~ i m m i t t e e  also hope that the economics of having grain 
depots on a regional basis for defence needs will be examined in 
consultation with the Ministry of Defence and suitable action taken 
to rationalise the procurement and distribution of food-grains in the 
in the interest of economy and efficiency. 

Institute of Hotel Manngement, Catering and Nntrition, New Delhi-- 
Para 113, Pages 143-44. 

4.121. The Institute was set up in 1962 as a society under the Re- 
gistration of Societies Act (XXI of 1860), with a view to train men 
and women in the fundamentals of hotel management, general food 
management and catering technology. The Institute derives the 
bulk of its income from Government grants. Thr total recurring 
grants paid by Government of India up to the end of 1965-86 was 
Rs. 8-11 lakhs in addition to capital grants for equipment and 
building aggregating Rs. 21 lakhs during this period. 

An account of the income and expenditure (excluding capital 
receipts and expenditure) for the period ending 31 March, 1966 is 
reproduced below :- 
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4122. The table below will sbow that the cost per trainee has 

been considerably increased during iMW6:-- 

Yew Taral Recei- Net Avenge Gmss Net aver- 
cxpcn- p txpcn- number akr- age PU 
d i m .  (other d i m .  of,qtu- age a t  train= 

than 
Govern- 

sirnu F 
trance 

-ys> 
on acc- 
ount of 
tces and 
char- 
ges for 
food etc. 

(In lakhs of Rs.) Rs . Rs. -- - 

Government have stated (December, 1966) that the increase is 
due to the general rise in prices of food materials, to the increase in 
the expenditure on staff owing to the increase in dearness allowance, 
etc., and that steps have been taken to reduce the cost per trainee. 

4.123. The Committee brought the following facts to the notice of 
the Ministry and desired to know the reasons therefor:- 

(i) the expenditure on staff establishment during 1- 
was four and a half times that in Wj2-&3 while the number 
of students did not even dPMble itelt W n g  the pqiod; 

(ii) according to the data supplied by the Department to 
Audit, the net averag9 ~ w t  wr trainee is reripect of a, 
similar institute in Bombay was only 8s. 877 in lsjl~g$ 
and this was progresgively reduced to Rs. 646 in 1&-6$ 
whereas the cost of training is) t4e %lhi Irsstjtute had e g q  
consistently rising during the last three yqags; 



( i i i )  the ratio of statk to students during each of the last three 
years in the Deihl Institute and step taken to cnntre that 
the staff is the minimum necessary. 

4.124. The Ministry have in their note (Appendix X) stated "It has 
been stated that the expenditure on staff establishment during 196!j-66 
was w e t  41 times that in 196283, while according to the table a t  
page 144 of the Audit Report (Civil) 1967 the average number of 
students did not even double itself during that period. In this con- 
nection it may be stated that the Institute was actually started in 
September, 1962 only and the expenditure during 1962 referred to 
therefore, reflects only the amount spent during 7 months i.e. from 
September, 1962 to March, 1963, and not for the whole year. 

4.125. A statement showing the ratio of staff to students during 
each of the last 3 years is enclosed (Appendix XI). The question 
of the scale of teaching staff to be appointed in the institutes of 
Catering Technology and Applied Nutrition had been under con- 
sideration of the Goernment and it was decided in the middle of 
last year that the requirements of teaching staff should be based on 
the criteria of 22 teaching hours per teacher per week. This matter 
has again been recently reviewed and in view of the present economy, 
it has been decided that the number of contact hours per teacher 
per week should be increased from 22 to 30. The requirements of 
teaching staff, therefore, is not determined on this revised basis. In 
regard to clerical and other staff, although no specific criteria has 
been prcscribcd, thc requirement of additional staff if any is care- 
fully scrutinised to ensure that only the minimum staff is sanction- 
ed. 

"The position in regard to thc higher cost of training in the New 
Delhi Institute as comparvd to thc other institutes is explained 
bclow- 

4.126. The Institute a t  Bombay was being run bv the All India 
Women's Central Food Council until 1st January, 1963 when it was 
taken over under the centraIly sponsored scheme with all the assets 
and liabilities. Since the Institute had been established in 1954 that 
is 13 years ago, its set up  had reached a certain determined pattern 
while the others which started 8 to 10 years later have yet to de- 
velop. The main reason for increased cost of training in the Delhi 
Institute particularly in  1965-66 was that Mr.. . . . A ... . .who was 
specially brought to India from U.K. to work as Principal of the 
Institute introduced new methods of training using different pro- 
portions of foodstuffs a s  an  experimental measure. He also intro- 
duced certain changes for improvements in raising the standards of 
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courses involving a variety of foodstuffs and western dishes which 
were costly, resulting in increas~ 3 expenditure on training food. It 
m y  also be siated that in the Delhi Institute there is an advanced 
4th Year course which is not available in the other three Institutes 
a Bombay, Calcutta and Madras. The entire question of the in- 
creased cost of training food has been reviewed by Government and 
it  has been decided that the Government will bear only a portion 
of expenditure on training food on a specified pattern namely 10 
paise per student per class for the First and Second year students 
and 25 paise per student per class for the 3rd and 4th year students. 
This is expected to bring down expenditure on training food con- 
siderably in the Delhi Institute. The DeIhi Itlstitute has already 
taken steps to reduce the expenditure on these items by reducing the 
size of dishes, eliminating avoidable items, rationalisation in pro- 
cesses, cost control etc., without sacrificing the standard of training. 
The net training cost per student in each of the 4 institutes during 
1966-67 is indicated below:-- 

Delhi - . Rs. 1,760 
Domba, Re. 682 
Calcutta Rs. I ,514 
Madras Rs. 1 , 3 4 8 ~  

4.127. It will be observed that the cost of training during 1966-67 
has been reduced to Rs. 1760 as against Rs. 2,730 during 1965-66 in 
the Delhi Institute. It is hoped that by the time the other three 
Institutes are fully developed with the maximum intake of students, 
the cost of training will come down." 

4.128. The Committee find that the expenditure on staff establish- 
ment has increased from Rs. 1,15,915 in 1963-64 to Rs. 2,98,682 in 
1965-66. The Committee note that Government have now increased 
the  number of hours of training per teacher from 22 to 30 hours per 
week. The Committee suggest that the strength of staff should he 
reduced to the minimum consistently with requirements. 

4.129. The Committee also find that expenditure on food used in 
the process of training has increased from Rs. 24,452 in 1963-64 to 
Rs. 1,21,538 in 1965-66. The Committee note that Government have 
now decided that they will bear only a portion of this expenditure on 
food on a specified pattern, namely, 10 paise per student per class for 
the first and second year students and 25 paise per student per class 
for the third and fourth year students, and that action has also been 
taken to eliminate avoidable items and to introduce cost control. 

*Re. 1,297 as per data subsequently supplied by the Ministry to Audit. 



New Duxx; 
April 10, 1m. 

IVr q. MASANI, 
Chairman, 

I'ublic Accounts Committee, 



APPENDIX I 

(Ref. Para 1.17 of the Report) 

MIMSTRY OF INFORMATION AND BROADCASTING 

E~TMCTS FROM AG-T DATQ ~!?ITH SEPTEMBER, 1960 SIGNED BETWEEN 
SHRI VISHRAM BEDEKAR AND THE PRESIDEN~ OF INDIA. 

Chuse 1.-For this purpose the Producer agrees to submit a 
detailed script pertaining to the said picture to the Government 
within ninty days of the signing of this agreement. In the event of 
any changes/modilcations being suggested by the Governmeqt, the 
Producer shall make available to the Government a revised script 
incorporating the alterations and modilcations suggested by the* 
Government if any, and in accordance with the instruotions of the 
Government or any authority acting on its behalf within thirty dsys' 
of tbe date on which instructions are communicated to the producer. 
The Producer hereby agrees and undertakes to complete the said' 
picture within one year of the date of approval of the script by t h e  
Government and to get the same passed by the Censors immediatly 
&exwards. In the event of the Producer failing from whatever 
cause to complete the work within the period aforesaid, it shall 4e 
lawful for the Government to terminate this agreement on that. 
account and take any other action which it may deem necessary. 

Provided that on an application being made by the Producer, t h e  
Government may grant from time to time and at any time or times 
in writing such extensions of time either prospectively or retros- 
pectively and to assign such other day or days for completion as it 
may deem reasonable. Any extension of time so granted by 'the 
Government shall he held to supersede and be substituted for t h e  
date refeked to above. 

Provided however that it is hereby agreed that the G;ovenunent 
shall not be bound to advance any further amounts for completion 
of the said picture. 

Clause 7.-In case of breach of any of the terms and conditions 
of this agreement, by either party, the party aggrieved y a y  terini- 
nate this agreement under a notice in writing specifying the breacb . . 

13 1 
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committed md claim damaes sdered on account of such a breach. 
In case of a breach by the Producer the Government reserves a 
further right to cornplpte the said picture engaging any other pro- 
ducer or praducers and get the same distributed and exploited as best 
as they can, without in any way affecting the rights of third parties 
with whom the Producer, by that time may have entered into com- 
mitments pertaining to the production, publicity and/or distributior~ 
of the said picture. For this purpose the Producer agrees to submit 
a copy of each commitment made by him w t h  third parties pertain- 
ing to the Production, Publicity and Distribution of the said picture. 

In the event of the picture being left incomplete by the Producer, 
or the agreement being terminated by the Government in respect of 
any portion of thc work executed by the Producer and approved by 
the approving authority, the Government may at its discretion Ax 
such charges as it may deem flt and pay the same to the Producer. 

Clame 14.-Notwithstanding anything contained in this agreement 
the said Loan is agreed to be repaid in full by the Producer to the 
Government within a period of three years from the date of com- 
mercial release of the picture or immediately on termination of this 
agreement under clause (1) hereof, whichever is earlier, with interest 
thereon at the rate of 4 per cent pcr annum computed from the date 
of the receipt of the last instalmcnt of the said loan by the Producer 
from thc Government under clause (I) hereof. Provided, however, 
that the interest accruing during 12 months next commencing from 
the date of receipt of the last instalment of the said loan will be paid 
back by Government to the Producer by way of subsidy within 60 
days of the date of payment ol such interest far 12 months by the 
Producer. 

Clause 20.-If at any time during the continuan:e of this agree- 
ment the Producer shall commit any breach on the observance of 
any of the Agreements covenants and conditions herein contained 
or do any act or thing which may prejudice the Government's rights 
as Lenders and their remedies herein contained, or if a writ of 
attachment is issued against the Producer or any of t b  assets of the 
Producer or if the Producer shall fail to complete the said picture 
and get the same passed by Censors within the period mentioned 
herein or if the Government are not satisfied with the progress of the 
said picture or if the said picture shall be rejected by the Board of 
Film Censors or the same constitutes an infringement of existing 
copyright, the Government shall be absolved from all their responsi- 
bilities under this agreement and shall become entitled to immediate 
payment and recovery of the amount due to Government and t o  
exercise all their rights to enforce swh recovery. 





To 
S8ltVie8, Allowances, Honora- 

aria, ac . 
Paymum to Performing 

Right Society, News Agen- 
cies, Publicity Programmes, 
Artists, etc. 

Power, Lighting, Telephone 
and aher Miscellaneous - 
E x ~ d i ~  

Purchase of Gramophone 
records . 

Maintenance and Repairs 
including hire of furniture 
and equipment . 

Royalty . 
Pension and Gratuity . 
Depreciation . 



Head Quarter charges . 20,30447 2246,161 
(l(d1cction chargrs on 1.icen- 82,2651 1 98,93,958 

ce Fees and charges for 
Antipiracy work paid to 
Posts and Telegraphs 
Department 

F~cess of Income over Ex- 
p-nditure . . . 2940,446 - 

TOTAL . . 6.35,71,485 7,57,h3.262 TOTAL . . 6,35,71,@5 7,57&3262 



(Ref. Para 2.52 of the Report) 

MINISTRY OF WORKS, HOUSING AND SUPPLY 

Statement showing the value of printing work given to private and 
Government Press during the East four years (?year-vise) 

Value of \'slue of work donc Total Pcrcentape 
work cn - in Government of vdlue of of figures 

Yciw trustcd India Presses. printing in Col, 2 10 
t o  thc ------ (:d. 2+4 Co1. 2. 
Private Including Excluding # 
presses. cost of cost of 

paper. paper. 

- - - 
*Includes appropriation figures in respect of two presses. 
+*Proforma accounts not prepared as yet. 

N.B.-Figures in Column 2 represent the actual expenditure on 
account of payment made to private presses during these years. 
Figures in Column 4 and 5 represent the expenditure booked in the 
Government of India Presses for printing jobs. 



APPENDIX n 
(Ref. Para. 2.70 of the Report) 

MINISTRY O F  WORKS, HOUSING AND SUPPLY 
(DEPARTMENT OF WORKS AND HOUSING) 

Para 61 of the Audit Report, 1967-Delay in completion of works 

I. The Arst work of earth filling beyond 1000 f t .  was nwarded to 
the Bharat Sewak Samaj on the 25th August, 1964. The due date 
of commencement of the work as per agreement was the 10th Sep- 
tember, 1964 but the work was actually commenc~d on the 8th 
October, 1964. The first inspection of the work by a Technical 
Examiner was done on the 14th November, 1964. 7'hc following de- 
fects were noticed by him and brought to the notice of the Executive 
Engineer on the 26th November, 1964: 

"I. According to the specifications attached with the njgeement,. 
moorum for filling should not contain more than 20 per ccnt earth, 
but it was seen from the register maintained to ktvp the record of 
the tests carried out in this respect that most of the moorum did 
not conform to the specificattions and containell carth more than 
20 per cent." 

"2. At a few places quarry rubbish had been 111.o~1ght to the site 
instead of moorum." 

"3. Conditions attached lvith the agreement spccify that the soil 
shall be accepted as compact only when its density is not less than 
9576 of the density at optimum moisture contents as determined in 
the laboratory but it was seen that a t  some places thc filled up  earth 
was loose and was not compacted properly. The register maintain- 
ed at site to keep the record of compaction results also confirmed 
that the filled up moorum has not been compacted to obtain the 
specified density." 

(ii) The above mentioned defects had, in fact, been already 
brought to the notice of the Bharat Sewak Samaj by the Executive 
Engineer, before C.T.E's inspection, vide Executive Engineer's 
letter No. 54(2)/64-4234 dated the 11th November, 1964. The Bharat 
Sewak Samaj were informed in that letter that moorum not upto 
the stipulated specifications was being brought to site and tha t  
quarry rubbish and stone metal were mixed with moorum. They 
were instructed not to bring any rnoorum not confirming to the samp- 
les shown by the Asstt. Engineer and to get the substandard moorum 
removed from the site of the work. The Bharat Sewak Samaj w a s  
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also informed in Executive Engineer's letkr No. 34{64)/4291 dated 
the 13th November, 1964 that fleld tests conducted to determine the 
density of wil after compMici& Y l i i l l l  lnsufacient compaction and 
that immediate arrangements should be made .to improve the com- 
paction But, in spite of repeated instructions and notices issued by 
the Executive Engineer, the Bharat Sewak Samaj continued their 
defective work and the Executive Engineer had to ask the Bharat 
Sewak Samaj eventually on the 26th November, 1964 to stop the 
work. The work was stopped on the 30th November, 1964. On the 
repmwntation of Bharat Sewak Samaj, the C.T.E. was requested by 
the Ministry of Home Ma i r s  as well as the Ministry of Works, 
Housing & Supply to look into the disputes regarding the quality of 
the moorum used and the workmanship of Bharat Sewak Samaj. At 
a meeting held on the 10th December, 1964, in which the Additional 
Chief Engineer, Chief Technical Engineer, Director of C.R.R.I. and 
representatives of Bharat Sewak Samaj were present, it was agreed 
that the specifications laid down in the contract for compaction must 
be adhered to as far as the runway and shoulder portions were 
concerned. Regarding filling under the side strips, it was felt that 
certain relaxation of standards might be possible and that the 
Additional Chief Engineer should examine the feasibility of lower- 
ing the standards of composition of moorum and the degree of com- 
paction in order that work could be expedited. It was also agreed 
that the filling already done in a length of 200 ft. of the central por- 
tion would be removed and utilised in the filling for the side strips 
after the work done on the side strips was properly levelled and 
Examiner on the 19th January, 1966. 

(iii) After issue of several notices the contractor recommended 
work in October, 1965. The substandard work done in the central 
width was removed by the Bharat Sewak Samaj at their own cost. As 
regards the side strips, it was decided to pay reduced rates as the 
moonun used was not of stipulated quality and the compaction feil 
short of the specified degree. A reduced rate of Hs. 183.77 per 1000 
eft. against the agreement rate of Rs. 2201- per 1000 cft. was sanc- 
tioned by cornpetant authority on the 16th September, 1965. A 
report on the rectification of defects was sent by the Executive 
Engineer, Aviation construction Division to the Chief Technical 
examiner on the 19th January, 1966. 

(iv) The next inspection of the C.T.E. was carried out on the 
24th April, 1967 by Technical Examiner and his observations are 
given below: - 
"Construction of sub-grades.-It was observed that at  some places 
fie dry density was much lesser than required. The bigger nedules of 



moonun, satt rock, ete, were not powdemd and consolidated at  
rrmne p l a m  The Executive Engineer will conAnn that 95%com- 
paction was obtained before further lagers of earth were deposited." 

In compliance, the areas which had shown lower density at  the 
time of inspection, were got compacted fully to the required limit 
before further layers af filling was allowed. A report was sent to 
the C.T.E. on the 17th June, 1967 and the observutions of the C.TB 
were dropped wide his Memo No. 32(71)67-V/CTE dated the 10th 
August, 1967. 

II. The second work of extension of SE end by 400 Part I Earth- 
work was awarded on the 25th September. 1964. The due date of 
commencement of the work as per agreement was the 10th October, 
1964. But the work was actually commenced on the 16th November, 
1964. In this work the Bharat Scwak S ~ m a j  were found executing 
substandard work as detailed in the case of the Arst work and several 
notices were issued by the Executivc Engineer to the Bharat Sewak 
Samaj from the 16th November, 1964, onwards, asking them to rectify 
the defects. But they persisted with substandard work. The work 
was eventually stopped by the Executive Engineer on the 28th 
November. 1964. This work was also examined at the meeting held 
on the 10th December, 1964 under the chairmanship of the C.T.E. 
and the decisions reached at that meeting for the first work were to 
apply to this work also. S e w r a l  notlces were issued by the Execu- 
tive Engineer to the Bharat Sewak Samaj for rectification of the 
defective work in accordance with the decisions taken at the meeting 
held on the 10th December. 1964 but the B.S. commenced the work 
of rectification only on the 5th June, 1965. The substandard work 
done in the central width was removed by the Bharat Sewak Samaj 
at  their own cost and for the side strips it was decided to pay at  
reduced rate. A lower rate of Rs. 194 per 1000 cft. was sanctioned on 
the 10th May, 1965. 

(ii) The next inspection of the C.T.E. was carried out on the 24th 
April, 1967, by a Technical Examiner. His observations were identi- 
cal with those made after inspection of the first work on the same 
date (eg:-Sub para (ii) of para I). 

Here also, the areas showing lower density at the time of inspec- 
tion were got compacted fully to the required limit before further 
layers of filling were allowed. A report was sent to the C.T.E. on 
the 17th June, 1964 and the observations of the C.T.E. were dropped 
w e  his Memorandum No. 32(72)67-VICTE, dated the 10th August, 
1967. 
254 (Aii) LS-10 



APPENDIX v 
(Ref. Para 2.81 of the Report) 

MINISTRY OF WORKS, HOUSING & SUPPLY 

Pages 8-Para 6 1 - D e h ~  in completion of tumks [Audit R e p %  
(Civfl) lW]. 

Please furnish a statement showing other works which the Bharat 
Sevak Samaj have failed to execute within the stipulated period and 
the action taken or proposed to be taken against the Semaj. 

Besides the work of Extension of runway at Santa Cruz Airport, 
which was the subject of audit para No. 61, 60 other works were 
allotted to the Bharat Sevak Samaj between 1959 and 1966. There 
was delay in the execution of work in all the oases. A statement 
giving the details of the cases and the action taken against the con- 
tractors is attached. In two cases, the maximum compensation of 
10 per cent was levied. In eleven other cases, token compensation 
was levied. The total compensation recovered in these 13 cases is 
Rs. 1,35,658.90. It was decided not to levy any compensation in 27 
oases. The remaining 20 cases are still under consideration for rea- 
sons given in the accompanying statement. 



Staemmt showiq other works which th* Rhurat Sevak Sum$ have faled to e m w e  within ttrc stipulottd period. 

S. No. Name of work Amount of Date of Date of Actual date Action taken or propused to 
agreement -tart as per completion of comple- be takm against the Samaj 

a@. as stipulated tion 
in the 

agreement 

I. Construction of new 0. P. D. 9.?9,421 6 - 1 4 ?  
at Willingdon Hospital, New 
DeLhi. 

2. construction of iq. S.  o f i z  Sx,Gz.S81 i 2 12-63 
Building at NJ. I ,  Dr. R ~ i i n  I t3  
Prasad Rosd, New DAhi 
Phase I. 

3. C o n m c t i m  of drain from N 3 -  ' 7.19~591 1 $-I  2 - 6 3  
tionsl Highway to Power Hwse  
near Jamuna. 

4. Covering of open drain from s.SS,gg~ 1 5 . I  2-63 
Delhi Gate to covered portion 
of Nallah near National High- 
my-  

5-1  -64 31-7-65 Full xon/, comp:nsation am- 
ounting to Rs. 78,50690 -.. 
has been lcvied. P 

d 

I 1 - I  2-65 Work is Queition of l t v  of cornpen- 
nexing com- qation will be deciJed after 
plecion. the %work ?is completed. 

' 14-1 -65 Work is Qustion of levy of cnmpen- 
nea-ly corn sation will be decided after 
plete. the work is campleted. 

15-2-65 Work is  DO.^ 
nearing ' 
axnpletion. 



5 .  Development of 21 8 . 3  Acres of 
Residential Colony near Kalka- 
ji for displaced persons from 
East Pakistan. 

S. H. :-Levelling 170 acres of 
land. 

6. Construction of 203 'H' type 
quarters in N. H. VII at R. K. 
Puram, New Delhi. 

7. Consrmction of 104 'H' type 
qrs. in N. H. VII at R. K. 
Puram, New Delhi. 

8. Construction of I 150 Qrs. of 
various types for Central 
Govt. Employees at Faridabad + S. H. Constn. of 600 Type 
I1 Qre. (Group 'A') 

9. Constn. of r 150 qrs. of various 
types for Central Govt. Ernp- 
loyees at Faridabad + S . H . 
Consm. of 600 Type 11 Qrs. 
(Group 'B7). 

_IT 4 - 6 5  Full roo4 compensation 
amounting to Rs. 47,004- 
has becn bled. 

31-3-66 The case is d e s  amidera- 
tim. 

3 I -3 -66 l l c  case is under considm- 
6 

tian. 

29-4-67 Compensation of Rs. r p o l -  
levid. 

29-4-67 Extension of time cex has 
not so far been decided. 











Constn. of road wnrwccting ,Ma- 
thura Rd. with the pmpoed 
Rd. from Mchmul; Rd. t c ~  
(:hirae;h Delhi Kalkaji Rd. 
m the West of Okhla Indl. 
Estate-FH. Fhth WotL. 

Constn. of y Sports Gads  
Factories, Okhla. 

Dcv. sf rj53 rtcm of ,fd neer 
JhilrnilEbTahirpur for Resdl. 
Coly., Ph. I-SH. S. W. 
Drains 81 Culverts. 

Dev. of land tor Indl. Estate 
near Okhla M a m h h g  Yar J- 
Ph. I-SET. Drains & Culverts. 

Dcv. of land for Indl. Estate at 
Okhla ,Marshalling Yard- 
SH. Sewerage (Block A, =) 

Dev. of 163 acres of land for 
Wesdl. Cdy. SH. Supply of 
soiling Stone & Ballast Rd. 
uwrk. 

9-10-63 N o  ampensation Levied. 

The quation of Icy of 
cornpengation will he 
comiked after the work 
is oomplned. 

1 2-9-63 6-7-64 N o  cumparrarion levied. 



40. Omtn. of Mental Hospital at 
Shahdara. 

41. Ra:sing & Srrengrheninp of 
Marginal Bund at Shahdara. 

43. (3nw-t. c.f two Workshop Shed< 
for Tmininq-Cum-Wnrk Ccn- 
trc at Arab-Ri-Sarai . 

w. Constn. of Hr. Sec. Schcml at 
Model Town. 

4s. Const. of 8 'A' type Factories at 
Okhla. 

46. Const n. d Training-Cum- Work 
Ccnm at Arab-K1-Sad (Phase 
I) Administrative Black. 

16- Still in prtr- Wtvk r \  ;t!ll in prqrccz 6 
prcss. the Quedcln of e m .  of 

time 2s t~nder con.;i&a- 
t ~on  The quantum of 
ccrnpt~tfntion will k 
Jccilfcd lfrer the work is  
r,mpktcd. 



47. Constn. of Model Trg. Instt. 
Works hop Wvrk-cum-Cemte 
at IT1 Pusa. 

q8. Extn. to Workshop and Work- 
shopcum-Traimng Cmtre 
I1 at IT1 Pusa. 

49. ~onstn .  of Hostel for 310 students 
Hostel at IT1 Pusa. 

50. Constn. of Addl. accomociation 
at Police Post Nizamuddin. 

5 1 .  Co~isrn. of Nurses & Trg. cmlrc 
m d  Sister Qrs. at LHAIC. 

5 2 .  Con. tn. of IT1 Arab-Ki-Sarai- 
Phzse II-A&~in:'strative Block. 

53. Constn. of Staft Qrs. at IT1 PUSO. 
( a )  12 'H' type Quarten. 

jb) 4 'D' I I type quartem. 

54. Const n. of Employment Evc hange 
at IT1 &a. 

5-7-65 A ampmation d R*. r q i -  
levied. 

12-11-64 Do. 

5 

No corngemation levied. 





(Vide para 4.9 of this Heport) 

Chronologtcnl Historv of the case of 
M/s. nu lit^ Grain Syndwate. 

8. No. Dok & Year Hrtrf 
w 

1. 1944 Schcl~ne of Ratlon;ng was ~ntrodurrd in Delhl 
f% 
L. 9.5.44. WhcL1 t Aqrccn~cnt cxwutcd \VI th Messrs Delht 

Grain S) :\d:c:ltc>. 
3. 26.7.46. C1atlht.s U t 026 rtqnrding curtmg fur qra~r:: 

to qork7u.n.; added to the Apcclncnt. 
4. 1.10.48. Clat; - t k . ,  27 rtyclt ~Ang unloading for gl a m  

acldcd tu tht* A,t.yctmcnt. 
S 61248 E i ~ c . c b  Act c.c~nwnt v,fith rt~trospt.ctive c f f c ~ ~ t  from 

4-.'i-1946 
6. 16.2 52 The Acc~~~~i i t . i  r , !  1 1 1 ;  c.rtorattB of Clvr l  Supplies 

to were audltt d by thl* Aud~t. Party of the A.G.C.H. 
28.4.52. As a rc>sult thercv)f, gravc3 c i !sc~ ty.incic~s and irre- 

gularitics in the 0pt~1rrt1on.s of the ,>hove agree- 
ments wercl noticc. Ac:-01 tl~ngly, the matter was 
handed over to the Polict who registered a case 
i.c., FIR 310 dated 6-10-1952 u/s409/120-Bj4201 
468/471/17$/1PC & 5(2) Prevention of Corruption 
Act (IT), 1947 in P.S. Civil Lines against Sarvasrl 
Shyam Chandra the then Rationing aficer 
(Accounts), 0. P. Tyagi a Clerk of the Accounts 
Branch of the Civil Supplles and the Chairman 
and :he C;cnrr.al hrclnagcr of the Syndicate. SM 
Shyam Chandra was convicted on 7-9-1955 u / s  
477A, 468/1PC to 313 years R/I. under each sec- 
tion and 1 / 1  t clnr u / s  13013. H I S  scntmce was 
tvduced by the fIiqh Court on 6-5-1958 lrom 313 
years to 111 ythar R/I  whereas one year was reduc- 
ed to 6 months u / s  120B On his appeal in the 
Supwmc. Goitrt hc was acquitted on 313-4-1962. 
In add~tion, 15 m o w  caw1; were registered by 
the Policc* A copy showing partiwlars of all 

cases registered with Police is enclosed. 

7. 23.9.52. The Syndicate was suspended and ib f u n o  
tians were taken over by the Delhi Adrninistra- 
tion w.e.f., 23-9-1952. The Agreements were Rnal- 
ly terminated on 19-1-1953. 



A n o t m  u/s 80 CPC was received fm~ Shn 
D. P. Bhandari Advocate on behalf of the DeM 
Gram Syndicate., alleging that the Accounts of 
the Syndrcate were never reconciled and callfng 
upon the Govcrnmcnt to render accounts, etc. 
In rcply to the nolicr, the Delhi Admi~istm- 
t ~ o n  by their letter No. F.G(33)/53-CS, dated the 
14th Jarruar-y, 1966, prepared certain claims to 
thc agqrcpate value of Rsr. 40,67,2325-11. 

The Syridleatc. then preferred counter claims 
by thclr Ic-ttcr dated 16-3-1938 for the value af 
Rs. 43,16894434 which were examined and fcund 
to he untrnable and finally repudiated They 
furthw I-cquested the Chief Commissioner to 
take up the nrbltration proceedings in respect of 
the Government and the Syndicate claims. The 
Chid  Commis&mer howmer, expressed his 
.nabilitv to take up thc case owing to pressure 
of urgent publlc business and suggested that the 
party mav take ne?cssary action to appant  an 
cry~.c*vd t i r  bitrator 

Ily rhwr Icttcr d a t t ~ i  ti-11-195; the Syndic-ite 
~ q h r d  tlrirt tht1)' dad not concur in the appuinr- 
n l w t  of Si1t.i 1'11tam Slrigh as an arbitrator 

111s op~nion was rcccived alongwith letter 
No. 49S2J59-Y.B.. dated 30-12-1'359. The Solicitar 
Generai, after the examination of the Agree- 
ments, opmtd that the contracts with the S.m- 
dicate did not conform to the legal requirt~entcl 
and as such arbitration clause contained 'therein 
was incapable of enforcement. He further ad- 
vised that a 5viI suit should be filed against the 
Arm. 



153 
14. n.l.t~o. 'Ire then Director. Civil Supplies, by his 

D.C. No. F.6(36)/60f95, dated 27-1-1960 to the 
then Lnm and Judicial Secrekry requested hfm 
to examine the caw in the light of the advice 
of !he Solicitor Gncra1  and then to d isxss  the 
case with him and the Finance Sccretaiy in a 
m e ~ t  ing 

15 26.8.69. A nvxt nq was heid In room of ihe Chief 
Secretary on 2C4-1960, to discuss the cla~nls  of 
the Govcrnmcnt amounting to Rs. 43,38,822-14-2. 
The various aspcts  of the caw were d i s c u d  
at  length in that rnreting and it was decided to 
request the Government of India to exaxnine 
these claims in consultation with the Minktriea 
of I*aw and F'inance so that the Delhi Adminis 
tsat~cm ~wuld take further necessary action in 
the 11ght thereof. The Food Ministry got ex+ 
mmtd the case and forwarded to t h ~ s  Adminis- 
t ra t~nn by their letter No F. 14(9)/6&BFCl., 
dated 516-12-1960, a note dated 9-11-1960 of the 
M ~ n ~ s t r y  of l a w  for taking necessary action. 
The 1.aw Ministry had advised that the c l a ~ m  
for mttbrest arid for shortago dcbitcd after 23-9- 
195? the. h t c  on which funct:ons of the Syrldi- 
cat<. wtst c p  t akm over by the Department shoi~ld 
b~ l  d i u p p ~ , i  ,is utitc.nablc~ and the rest of the 
-1air-n s!rnuld bc ir lcl~dcd in thc* suit  to bcb filed 
i t  t I I A~.c.or.dlnglv, thc claim 
of ~ntc.~c.st \l-.ii, d101)pcd ; ~ r i . l  v la~ rn  for Wor.tnr!tbs 
was ~rdi~c-c.d f~ 1:;) 1!~.27.1!M-l:i-l1 to 11s. 9,S1,404- 
10-1 rcsultinq in t h ~  r.c\ductio:l of the total da lm 
from Rs  43.38,!)?2-14-2 to 32,10,100-0-0. 

A d&it of Rs 1!).41.)2-9-6 relatmg to non-recovery 
of dues from Muslim ARDS who m~gr+at(.ri to 
Piikistan was, however, raised in thc year 1964 
in plirsymnce of Government of India lctter No. 
F. 17(151/54'BFC, dated 4th May 1963 thus rai- 
sing the total recoverable sum of Rs. 32,79,529.G0 
P. The Advocate, who was appointed to conduct 
ca.ws against thc. Syndicatc. was askcd by lctter 
No. 6/5E/tjO. dated thc 25th January, 19Cl to file 
a suit for the rccovery of the outstanding dues. 
On 23rd October, 1061, he informed that n sum of 
Rs. 30.526.80 would be required on account of 
Court Fee and, therefore, requested for sanction 
of the Delhi Administration. On receipt of his 
request, the case was referred to the J u d l d d  
Deptt. for their concurrence. The Judicial Deptt. 
by their U.0, note No. F. 12(34)/62J~dl., dated 
the 23124th January, 1962 which was also seen 
by the then Chief Secretary, advised as under:- 

"As far as the legal aspect is concerned, the 
case hardly requires any further examC 



~ t i O n  because tk Law hfhbtry &we 
already gsven their opinion. Armed 
with it, tbe Administrative Department 
is t o b g  step to Ale a sult for the re- w"'x. of the amount as advised by the 
Law anistry, but at  the some time the 
prcwnt financial pwitiun of the defen- 
dents be ascertained, If the claim is 
decreed and decretal amount can not be 
remvcred or realised from the Judgement 
debitors, ~t wilt not be worthwhile to 
throw good money after bad one." 

16. 11 2.02. 111 pursuat~w of xht. a d v ~ x  of the Judicial 
Ihptt . .  the Collector, the Commrssioncr of Income 
Tax iind thc Registrar of Joint Stock Companies 
were r~aircstcd to int.mate the details of avail- 
rhlc absets of the persons connected wtth the 
Syndl-atc. 

The Ihsputy Comnllwonw. L k l h ~ ,  by his Iet:cr 
N o  F :i ( I / G O - M I W ( M ) / ~ ~ I ~ .  dated 7th March, 
1Dfi2 rt~portcvl that  ~nfo~-rn;~t ion  regarding the im- 
movnhle proi,t*rty hc'ld hs S/Shri 'A' and 'B' "can 
only  t x b  given hv thc !~lun!c!pal Corporation of 
I ) t * l t i ~  u7h1r.h k c ~ p  !hr. ~ ~ e c ~ u ~ s i t c  record" He 
f u r t  hr~r tntirnated that h c *  was 1 cquesting S.P. 
(Crime) to rnquircl Into the matter. and furnish 
his report. 

On 30th April. 1962 t h e  Income Tax authorities, 
uskcld thls  Admn. to dr'putc one of our oitic~ale 
to discuss thc matter personally with them. Ac- 
cordmgly. the Inspector Civil Supplies, who was 
deputed to gather the requisite information, re- 
p0rttv.j as undel on 7th May. 1962:- 

"In view of letter No. STBICBRI (89) 1611 
1279. dated 30th April, 1962 received 
from the Commissioner of Income Tax, 
New Dc~lhi I visited the Income Tax 
0~lic.c arid cnntactcd Shr. . .  
Omcer a n  Special Duty. Since all the 
rnattcl-4 rclritlng to assesses are by law 
to hc kept confidential Shri . . . . . . . . . 
gavc mc the following few facts about 
the financial position of Sarvashri 'A' 
and 'R' the persons who were managing 
the affeirs of the Syndicate. 

Shri 3' is occupying 15 Keeling Road, New 
Delhi which does not stand in his own name. 
No information was available as to who was the 
actual owner of this bunglow. 



Shri 'A' is bed ridden with parxlys~s. He can 
neither walk nor speak. He has no indcpcndent 
:nwmtx but dep~nda  on his son-in-la.& who is a 
w r l i  knrn~1.n phy~iclan 111 E4c.ncali hlarkct. fie 
FJSS.  s i: 3 ;r ir v. S ~ X S  (RnlOtlIlt not c f ~ b : h ~ d )  in 
Iiuh tak I A b I '  L '  ' r r~nspor t  and Tradrrs li:~di.  Shri 
"A ' i : , ~ s  a,r w d y  dlscloscd these assets In Inco~ne 
Tit.< !ictui-ns :t:itt would t t ~ c r c f o r ~ ~  be ;ldJustcd to- 
A+.lI-&, h ~ c ~ t l l t *  Tc*\ d k l t ~  W h l d l  R I r l  Into I~I~!Is".  

The i J o ~ n t  Stock Cotnpmits inti- 
mntt(~,  in h.s itxttrr No SC/757/4iOl, dated the 
9 t h  ?,1.ip !I, 19ti2 :!:at ' h t  lL i \ :  G o  i ~ i ~ ~ i > : ~ t  bub111it- 

i ) ,  t : i ~  r ~ , i ~ p r i y  arw L I ~ ~ Y I  (111 rword by him 
was thc ; l r ~ i l ~ i ~ l  rcturn ;IS on 31st  I ) * v m h t ~ r ,  1952, 
"A!I 1 I: 3' 1) . I *  - ! i t ) :? \  t I 1 1  - ~ O C I I I L ~ (  271 tkl :~t  w I I o I ~ '  
~ ) i  ? ! l i p  < I \  ' ~ I O I  i < t b ( I  l 's lpI\ iI i  had h t ~  11 S U ~  'rlbed 
.ind ~ u d  up. A; thc Cotupmy not lilcjl any 
i K h c t ~ t ,  thit i30.,.t:011 r~j23 (: I I ~  U S ~ L ~ I S  and 
liat)11 tic\ of this ('owp:ir~v rimnot bc> ii~ctmarncd". 

On 29th August, 1962 another m w t q  to d~r; 
~ i s s  all the l l t i p t ~ o n  cases was held. A list of 
diswsslon In regard to the cases is enclosed. The 
Govcr nment of India was apprised of the wh: lc 
toslilon which emerged as a rrwdt of these en- 
qu~ries  vide this Admn. lettrr  N o .  F. 16(12)/60- 
E'&CS, dated the 17/24th September, 1962 and 
:hrb~r directions wcr, soli9ted whether the pro- 
!)o;ed suit should !.e filed or not in view of risk 
involved as ult;rnatelv the claim and costs may 
cot actually be realised from the judgement 
debitors who cbd not have any worthwhile asje:s. 
The Government of India, in consultation witn 
the M~nistry of Law advised Delhi Adrninistra- 
:,on, by thcir letter dated 6th November, 1962- 

(i)  to inquire into the financial position of 
D.G.S. from Registrar of Companies and 
Police Authorities etc., and 

(ii) to find out the terms of the mortgage 
deed executed by the Syndicate. 

zs4 {Afi) US-ll 



1% 
Ztbr SuprintenQrnt of Pahe (South) who w u  
requested by the Deputy CommirFsianer on 9th 
A'o\cmbr.r, 1962 to enquire about the assets of 
thew two persons intimated in his letter No. 
fiU31, SD. dattd the 17th August, 1963 as under :- 

"Enquiries made rcweal that Shri "A" is put- 
ting up at  No. Todar Mai Road; New 
D.*lhi, with his son-in-law. All the 
moveablc and immoveablc propel ty ha8 
has s i n x  k e n  transferred to hls daughter 
except 32 borts  rcso?vc.r prld ;dotor 
Apcmy somewhere in Ambala. Shri ''n" IS putting up a t  Char Charnan Knr- 
nal Furthcr enquiries may please be 
n;adc. frurn the Supcnntcndent c t f  Police. 
Karnal". 

01: rcAcit.pt o f  tho above rcport, the 12cputy 
('c)l~,rbi~.c~~ctnc*r. Arnbala and Karnal were requcAst- 
r ~ f  t r l l  12th Dt*-vn~bcar, 1963 for a detailed investi- 
~ . r t ~ o n  Into the matter. After protracted corres- 
pondence t .e.  nftcr the issue of remindrrs dated 
:',]st January. 1964, 7th Fcbruary, 1964, L2nd 
Fi4xuary, 1964, 20th March, 1964, 8th April, 1964, 
1:lrh May, 1Yti4, 20th May, 1E)64, 30th June, 1964, 
29th July,  1964, 12th Augu t ,  1961 thc D.C., Am- 
bela informed, vide his letter No. 13403, dated the 
24th August. 1964, that "the Tchsildar. .\r.lbdla 
h,1s not b v n  able to trace out the defaulter for 
want of correct address and, therefore, the present 
i \dcl l tss of the defaulter may be supplied for 
nrScessclry verification." 

C% rt\reip! of this commun~catlon, the S.P. 
(South) w a s  rcqucstcd to make further enquiries 
abou! t h ~  lo-ation of the property of Shri ''A" 
who informed in lettor No. 47866. dated 1st ?,lay, 
3 363 as under: - 

"F: ,-the: cnquirics rcvcalcd that no niator 
npm-y exists in the name of Shri "A" at 
p r e c c ~ t .  This also disposes of you:. cffice 
11 0. No. F R(Sti.dCo1 T f ll9X dated 9th 
April. 1965". 

A s  regards the asscbts of Shri "B", the Deputy 
Conmlissioncr, Karnal, informed on 28th fiugus?, 
1964 that hc has no moveable or immoveabie pr* 
perty in Karnal. Enquiries were also made by 
Dclhi Administration from NnVC and Cnnton- 
mcnt Board, on 9th August. 1966 about tine assets 
of S/Shri "A" and "B". These bodies infarmed 
in their letters dated 12th August, 1966 and 
34th September, 1966 that no immoveable pro- 
perty s!ood in the names of these persons. The 



date oi trader of property by Shri "A" to his 
daughter was, homver, not made known to this 
-4dm;r.istration from any quarter. 

Resides, the question of taking depart~nental 
ac~ior. against OSHeers through whose negligence 
'bc Government had sufTcrt.d heavy Insscs, was 
:~isn examined. In para 10 of thcir 1cttc.r No. 14 
{:'1/WRFC. T, dnttrd !hv 9th Srytcmbrr. 1963 the 
(hvernmrnt of Ind~n.  M.nistry of Food and 
Ac!r.~;ultul.r~ observed as m d r r  : -- 

" I !  rnay pleast. bc r t y o r t d  whrther any 
tlcpilrtmcntnl artion was tnkcln ag.linst 
a n y  officer of R a t . o n ~ n ~  and C11il Sup- 
plws Deprlrtmcnt particrilnrly :;;c~r;cb in- 
charge of ar:omts for the vario:ls lapses 
on thcir part. I f  so dda i l s  of  ti^ rtvtion 
may please hi. ~ q m r t c d .  If no artion was 
taken, thc rcason thcrcfore, may plcasc 
hc reported" 

It is further added that on the advice of the 
Solicitor General, the :uses against the Govern- 
ment officials were dropped. 

Departmental enquiries were, howcvcr, con- 
ducted against the then Director, Civil Supplies 
and thr. then Acmunts Officer. Eoth the of1;cers 
were fully exonerated by the Enquiry Officer. 
The enquiry report in rcBspect of these oliicc!rs is, 
however, not available either with the Police or  
the Director of Vigilance, as is evident from their 
letters dated 8th April, 1965 and 14th May, 1965 
respectively . 

It would be observ.ed from the above that there 
is no chance of recovering the outstanding 
amount from the persons connected with the 
affairs of the Delhi Grain Syndicate. The en- 
quiries made through police and municipal bodies 
have revealed that r IU irr~~~wvea'oit! property 
stands in their names and their movable assets 
are also negligible. The civil suit if Aled against 
Sarvsshri "A" and "B" will, therefore, become 



~ n f r i ~ c t ~ w : ~ ~  as it would not be possible to rtrstier 
the dcerctal amount from them even in case 
the su t is decreed against them. The spending 
t r l  I ~ r t  EL' WWAS rnonev nn court fee, rmunera- 
t ~ o n  of lawyers, etc. would, therefore, be highly 
irtridvl\nble. A wparte rrierenx 1s being made 
t o  itrc Gc)vcr-r:~nwt of India to write cfi the 
I ( . S S ~ S  



(Vide paru 4.51 of t h i s  rcport) 

A note explaining the s t q s  taken to itnprorv inotters iv tlic dischatga 
of Foodgrains at the carious Ports. 

With the very hea\y increase in the quantum of imports since 
. 1964, the problem of grain hand l~ tq  at  Indian ports assun~t-d s ~ ~ i o r ~ s  

importance as heavy congrst ion titvcloptrl a t  most ~vtrts. parti . t ~ l , ~ r l y  
Bombay towards thc middle of 1964. Two Espilrt Cornnl~ttcw:, one 
headed by the Port Devclopmcnt Adviser. (;o\.c>rrln~mt of India iind 
the other comprising U.S. experts hcndcd by Mr Flowart1 M:~rsctcn 
made a number of recommmdations for i!npro\wnc*nt of grain hand- 
ling capacity at the major ports. By Marrh 1965, t h ~ c  su!:r:cstions 
were implemented along with a series of mcasures to incrcnsc. opcra- 
tional efllcicncy in grain hnncll~nr: at portc. Tt~csc n-cssi~rcs includ- 
ed (a) increased grain dischnrcing caparity hy ovclr 600 tonnesl 
hour by Import of a numbt.r of small pneumatic tiisch:~rging mnvh~ncs 
(PNT&D and DK-168 \.ncuatov. machines) of up to 30 40 tonrlcs/ 
hour capacity for Bombay and Knndla; (b) takinr: uvcv rylin dis- 
charginq responsibility by the Governmcn t of India from t hc shi ppcrs 
who who were previously responsible for such ctischnrly~; ( ( a )  modi- 
fications in the transit shcds at  Bombay and K:I ndl:r ports to improvv 
grain discharge and clearance; (d) complc~tiori of installation of a 
marine leg with 3 SKTs to be used for grain divchargv ~ n t o  the 
19,000 tons silo (comprising of 32 bins 20 of mctnl :blirl ;2  of con- 
crete) at  Calcutta Port; (e) increase in foodqrain Inhour gnniy ot  
the ports, improvement in their terms of ibmploymrmt and  introduc- 
tion of an  incentive piece-rate scheme for such labour; and ( f )  maxi- 
mum coordination not only in respect of chartering of vessels so 
as to avoid bunched arrivals but daily meetings at  cwh  port to 
ensure that grain discharge and clearance were masimiscd as far 
as possible and that all necessary facilities including rail wagons 
and trucks were available every day to the extent required. 

2. Various operational and procedural improvements were also 
effected a t  various ports with a view to increasing bulk grain hancl- 
ling as far as possible. In the absence of high-speed unloading 
equipment and bulk storage facilities at  the major ports, the improve- 
ments could not give full results; nevertheless very substantial 



fncrcosc in efficlcncy arid in the gram-trandling capacity at the W e r  
ent ports has achtcvcd. The Maroden Team asaegsed peak per- 

formonce at the various major ports at 7,80,000 tomes pcr month 
while the expected normal capacity was estimated at 6,50,000 tonnes. 
As a r ~ u l t  of improvcmcmts effected and increi3sod cperational efA- 
cirncy, lhc peak pcrformnnce mtirnatcd by the Marsden Team was 
cxcceded in most trf thc ports, partirularly Bombay, whem the heav- 
icst g r i m  irnpo~t:; take place. During thc calender year 1965, the 
total imparts handled amounted to 8.783 m ~ l ~ o n  tonnes comprising 
of 7..%4 rnl l l~nn trrnncs of  f o o d p h o  and 1.239 million tonnes of 
f e r l ~ l k r s ~  durrng l!HX, 12 55 m~lltnn tonnes cornprwng 10.54 rn~llion 
tunncs uf foodgra~rts and 2 OI million tonnrs of fcrtihser, were 
handled. T ~ P  figurcs of tmported foodgains and fcrtilisers have to 
b~ tukttn tagethcr as they arc handled simultaneously by the same 
ugcncy ~ ~ r t ,  thc Fwd Dcptt. and I t s  Regional organisations. The 
arrangcbmcnts for vcsscl dtschargc, filling and sti tch~ng of gunny 
bags, road transport and ~ndcnts  for railwav wagons, besldes move- 
ment of both imported grain and fertiliser are handled together and 
thc capacities at coch port are to be gauged in the context of both 
foodgrains and fertilisers. 

3. With the acute food situation resulting servcre drought con- 
diticrns nflecting various parts of the country, the extent to which 
the handling cnparity a t  ports w l d  be increased, was rcviewd 
again in detail towards the end of 1965. 

4. An Espcxrt U S  Team headed hy Mr C. R Eskilsden, A m x i o t c  
Administrutor of IJS. Foreign Agricultural Scrvicc, visited Indim 
ports from the 16th to 24th January 1966 and had detailed discus- 
sions With Food, Transport and RRilway Ministry ofllcials, variorlc 
port authorities and other concerned agencies regarding grain handl- 
ing capacity nt pnrts nnd allied matters. The EskiIsdcn Team came 
to the conclusion that upto 1.2 million tonncs of grain could b~ 
hand14 at Indinn ports during the non-monsoon months, this figure 
could cvcn be stepped up to 1-3 million tonnes per month should 
this becornc necessary. It was rccognistul. hnwetw, that the dis- 
charge of milo would be considerably slower than that of wheat. 
The Team also recommended the import of various items of modern 
port handling equipment. 

5. By April-May 1966, most of the recommendations of the Eskils- 
den T ~ a m  had been implemented and from March 1966, it b e c m e  
possible to handle larger impnrta. A statement is enclosed at An- 
nexure 'A' which gives the figures of discharge and clearance month- 
wise during 1966 and upto October, 1967. It  will be seen that the 
total imparts handled during the $ear 1956 amounted to f2:55 million 



tonnes comprising 10.54 mrllion tcmncbs of foodgrains and 2.01 million 
tonnes of Lertilisers. 

6. Pnetrmntic Grain  D:schargirrg blachtri~s aild othc7r Port Handling 
equipment : 

With the procurcmrnt of i1ddititm.11 pncumnt i v  grain discharging 
machines and other port handlln~: cquiprnvnt in t h r  wake of the 
recommendations of the Eskilsdtm T t ~ ~ t n ,  t iw 1)cynrtrncnt is now 
equipped to b n d l r  food imports, vfiritwtly nnd i n  cowidrrnblr 
quantities. The table below gives an idm of thv pcnumntic discharg- 
ing machines upc have at the diflcrcnt ports:- - 

h4adr;is 't':icuvntnr~ r Forklifts 7 
Grxinveyors 14  hgcing plant . 2 ('1.0 he acnt 

from 
(:alcutt:1 

----. ---- --- 
Some of the improvements in increasing the discharging capacitie~ 
at the various ports by installing mechanical equipment are indicat- 
ed in brief below:- 

Bombay: Three berths have been mechanise. Here' grain dis- 
charging machines have been installed and they directly discharge 



g a i n  on the 1st fjwr with the  help of chain conveyors and the p i n  
LB cw-ricd with the help of conveyor belts to various hoppers provided 
in the sheds having spouts for facilitating bagqing. This composite 
mcthod of d t ~ h a r g i n g  fotnljpins mr?c!~anicnlly ha9 consldershly 
tmprovcd thv handlrng cbpnctly and thc* out turn  of the 
labour in baggrng has n l w  pmr* up. The ~nstrrllatlon of bagging and 
stitching machincs rn thcw shcds is also in hand. On  cvmpletinn 
of this prcm-ss of mc*c.h:inml h a ~ d l r n n  o f  ftrculrratns from the yw31nt 
of drscher~cb thv point of s t ~ t c h ~ n p :  wc shall h a w  takcn a big strlde 
towards ectrwvrng mcch;lnrcel har~dling of focrdgrain a t  the h m b e  y 
Port. 

Calcutta: Thc r n ~ c h n n ~ c a l  d~s rhargc  opwations arc  now being done 
a t  two bvrths From ontB bcrth the stocks are d~rcct ly  movfnd 
through convcyor belt into the  19,000 tonncs silo and at  another 
bcrth thc grain is cflscharged dircctlv mto shed in bulk and bagging 
dune manually. R ~ g g i n g  of discharged praln 1s dcmtl rnwhanlcd!iy 
a t  thct silo Tn fa~il i t i i tc  handl~rlg of bags a f w v  forklofts h a l * ~  also 
bccn supl)lic-d at thc Port Thcy a r c  employctl for stacking and load- 
ing of wagons and truck; to improve clearance. 

7. Labour: 

Grain and fwtiliscr handling is still being done manuallv in sevcr- 
ral Ports. Brsides shore operations such as filling and stitching of 
bags, standardi:etion. loading into trucks and waeons is beinq done 
manually a t  all the parts. A fircat deal naturally d e w n d s  on t h e  
attitude of labour. Handling at Bambav Port has been c o m ~ l e t e l v  
dcpartmrntaliscd and similarly a t  Kandla exwpt  stevedering. At 
other ports viz. Madras, Vizag. and Calcutta also certain (handling) 
operations have been departmentalised. Benefits of Waqe Board 
awards for like increase in D.A. and interim relief have been given 



to the departmental labour. A number of additional concesslom 
and benefits have been extended to foodgrurns bbour from time to 
time, such as: 

1. Prowdent Fund Contribut~onb. 
2. At tendance Allowance. 
3. P a ~ d  Holidays. 
4. Paid Leave. 
5. Minimum Guarnntctd shifts. 
6. Mcdical Benefits 
7. Ch~ldren's Education Allowance. 
8. Paid Wcckly off. 
9. Ex-Gratia (Bonus) paymrnt 

10. Canteen Subsidy. 

The inccnt~c piece rate schcmc w h ~ h  wits introduced ln Bornbny 
in August, 1964, has resultcd in improvcd pcrformanctt. A srhcmc 
similar in p r ~ n c ~ p l c  has also brvw introduced a t  Calcutta by the 
Ca1ct;:t~ Port Commissioncrs Var~ous other inctmtive sctwrnc*s to 
improve the cllt-put and to increase thr* earnings of the labour havc 
also bccn mtroacced at other ports It has bccn the endeavour of 
the Food Dcptt. to see that the carning of thc labour should improve 
with the increase in out-put.. .. 

The Labour l'njon; have cscept on a few occasions, takcn a fairly 
constructivc~ att itucic. in thc matttlr of grain tlischargc. and clcarnncc 
and whde t h ~ y  h a s t .  strongly prtvwd thtxlr dvmands from timr to 
time thcrc haves btbcbn vc1ry ft+w m;cjor d~slocaticms at tht. port:;. 

8. Use of super-tankers and vessel to ve~sel discharge: 

With a v ~ c w  to acccalcratc the rate of Import as also to wa i l  of 
the saving in frtllght in terms nf forrh~gn cbxchangr. and improve 
the handling capacity of Indian Ports, wc have utilisctd a number 
of super tankers for bringing foodgrains from 1J.S.A. during the 
year; 1966 and 1967. Sincc* for ohvious reasons, these supertankers 
could not bc berthed at all our ports, they had neccssarily to be 
discharged in mid stream mostly into '1,ibcrty' type vessels which 
proceed to the final port of discharge after lightening where re- 
quired, as in the case of Calcutta. In contigencics created by 
bunching of vessel; a t  Bombay, which received the major part of 
the foodgrains imported discharge into lightersjbarges from tankers 
by double banking the tankers as arranged so that apart from the 
normal discharge on the wharf, off side discharge into lighters and 
bargee could also proceed simultaneously. 







(Vide para. 4.76 of this report) 

Papment of National Wages for Dischargtng Bulk Carriers at Bombag 

Irr 11. :i .rl.c of  '1.tl I<; c%./ rr  sis on J , ~ n e .  1 9 K  2nd tht ~iltciihrrod 
qf S11v C:~n;rl :cw:iInlnp ( -1o : ;rd  fnr a wns:d .raLlt> I U I C .  the 
p*  ~ ) r ~ l ( . n ,  r l f  a, I ,i:,crt,r ~ l i ~ , y , ~ r l g  ff,:. rr31r~ imports f o  ind:;. A: su r, d 
seriot~s pro1 ol-t~ons. l 'hc ISM, Washington intimated tha t  tankers 
h a w  rnostly been booked by oil companies at very hlgh freight rates 
;md, in thcb cntrcurnstancc.s. it was 13 ffocult to arrange such tankers 
fo r  b r i i ~ c ~ n g  srrrin to th i s  country. Th(n!: sugqestcd t5at n view of * 
thv non-availab~l~ty of tankers, i.sctpt to a very I .rnitcd extent. 
thc only practical alternat~ve was to ship the grain in bulk carriers. 
which wcrc still available. The Chicf Contro!ler of Chartcmnq also 
S I I ? ~ S ~ P ~  that, in t h e  circumstan:es. thrre wn.; no altr.rnativc but 
to : IF~C*P to fixture of bulk carriers till the end of the year 

2. R c f o ~ c  the Sut7 closure, grain used to b:. brought in tankers 
t)u!k carricw and smaller dry cargo vcssels. At Bombag, the entire 
quantity of qrain usrd  to be disr-harged from tankers as manual 
,inloading at this port was an extremely slow proccss and as the 
rate of discharge throlqh pneumatic discharging machines had been 
gcarcd up considrrably during the last 2 years. At Kandla g u i n  
was brought mostly in tankers, though some bulk -an-iers were 
also handled a t  this port each month. At Madras. only one or two 
tankers were handled each month, b~s ides  lightening vessels pra- 
ceeding to Calcutta. As for the smaller dly cargo vessels, these 
were discharged a t  Calx t ta ,  because of the draft restrictions on 
bigger vessels, a t  Vizag and a t  minor ports. 

3. The rroblem posed by the replacement of tanke rs  by bulk 
~crrrriers was that this would inevitably necessitate handling of bulk 
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carriers at  Bombay also in the place of tankers. The handling of 
bulk :arriers at Bombay by pneumatic machines was stoutly opposed 
by the Labour Unions on the grounds that the stevedores gangs 
who would otherwise have been employed on bulk carriers would 
lose employment. This argument cannot be applied in case of 
tankers wherc manual discharp is not possible and the grain has 
newssar~l> to be dischargcd by pneumati: mach;nes. The fact that 
bulk carrxrs would be temporarily replacing the tankers on which 
the stevedore gangs werc in any case. not employcd wai not accept- 
able to the Labour Unions at Bombay. At Kandla and Madras 
also, it was likeiy that wlth heavy arrivals oC bulk carriers and 
the use of mach nes for discharging such vcsseli;, respective Unions 
would press for extensum of whatever settlement was arrived at 
with the Bombay Unions on this question. 

4. In  view of the dlffix1tic.s with the'union on the question of 
using machines on bulk carriers, the Food Department had avoided 
the handling of hulk carrier vessels carrying grain at Bombay as 
far as possible. Nevertheless, in one or two cases this became 
es5ent;al owing to operational reasons. For example, in March, 
1965, one bulk carrier SS PATMOS brought in 15,000 tonnes of wheat 
at Bombay and the clearancc had to be arranged within 7 days. 
Recause of the exceptionally heavy demurrage that would otherwise 
have been involved on this vessel a decision was taken to discharge 
this bulk carrier by machines along with slings. In negotiations 
with the Labour Union, it was decided in consultation with Finance 
(Food) that, as a spezial case, the workers and the cranemen wculd 
be given payment on the basis of notional employment and a sum of 
Rs. 22,578.43 was paid to labour, besides payment t o  cranemen. This 
arrangement was entered into in the very special circumstance of 
this particular vessel and only in order to avoid foreign exzhange 
payment in respect of the specially heavy demurrage charges in- 
volved on this ship. In fact, the ship earned despatch to  the extent 
of about Rs. 12,200. 

5. In December, 1966, the question of mechanical ,discharge from 
open hatch vesrels cropped up again. This happened in the wake. 



uf :he proposition to bring super-gized bulk carriers with stipulation 
that they would discharlge in mid-stream into dry cargo coastai 
vewlrr and these would be dis2harged mechanically on the wharf. 
Thr, Labour Union demanded that discharge from the open hatches 
whether from super-size bulk carriers or from small vessels should 
be done munually and not through mechanical device. The labour 
contended that if the discharge was done mechanically, they would 
lose a great volume of work. In the case of one particular vessel 
WHTTE CLIFF whcrc the super-tanker owner had chartered a dry 
cargo vrwel as a sub-vessel, the problem was somehow managed as 
t h r  understanding then reached was that as a matter of poli,y only 
tankers would be chartered for Bombay. A claim for Rs. 6,513.94 
in this regard is undpr consideration. 

(i. It was in the above context that a view had to be taKen as 
3 how +hi:; issue was to be tackled when bulk carriers alone were 
~vi~rlable. Thcrr was littlc doubt that, in view of the serious ship- 
oing position, there was no alternative but to chartec a number of 
h l k  carriers for ca r ry i~g  grain and that consequently arrangements 
for discharge of these vessels through pneumatic discharging 
machines would have to be made at Bombay, Kandla and Madras. 
It  might be possible that the Unions a t  Kandla and Madras might 
be perslladctl to allow use of machines on these s h i p  in additiop 
to  use of cranes. Jn the case of Bombay, however, there was little 
hope in getting thc Un~crn to accept this position unless an under- 
standing was a~rived at in respect of any payment to be made on 
the basis of notional employment. 

7. Accordingly. the matter was discussed by Wcinister, Food and 
Apiculture with the labour leaders at Bombay on the 26th August, 
1967. This was followed up by further discussion between the Food 
Secretary and labour leaders on the 28th August, 1967. During 
these discussions, it was agreed that foodgrains from bulk carriers 
would be discharged by grain discharging machines at Bombay and 
an exgratia payment @ 75 paise per t m n e  would Ijt! made by the 

' b  I 

Government for the quantities of foodgrains discharged by machines 
born bulk carriers at Bombay. The amount will be credited to 
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Bl%B initially, but the manner in which it would be credited and 
&bunred would be decided by a Committee consisting of repre- 
sentative of labour and BDLB and RDF, Bombay. The details are 
still to be sorted out and as such no payment has been made in 
this regard to BDLB so far. 

8. The replies to the specific points raiscd by the PAC are as 
follows : 

(a) the amount so far paid 7 Rs. 22,578.43 in case SS 
to the dock labour in the 1 PATMOS in 1965 handled 
form of notional wages: on ad b c  basis. But no 

payment has been made 
so far  after the agree- 

I ment reached with labour 
I I in August 1967. 

(b)  the amount credited to I] 
welfare fund of the labour I 
on account of these no- 
tional wages: No payment has been made 

so far. 
the facilities provided out J of this fund to the dock 
labour : 



APPENDIX IX 

(Vide para. 4.88 of this report) 

Note lo1 rhc Public Accounts Committee on Item No. 25 of the 
l f t t  of the points on which further information was desired by the 
P.A.C. in lheir m~e t ing  held on 21st October, 1967. 

.4 statement may please be furnished showing total losses suffered 
in regard to foodprains while in storage in the different centres, 
during the lw;t three years. The percentage of loss in storagc may 
also be indirntc d year-wise and Centre-wise. %% 

REPLY 

For purposes of administration the country has been divided into 
4 Regions: ( i )  Northern; ( i i )  Western; (iii) Eastern and (iv) 
Southern. 

A statement showing the quantity and percentage 2f storage 
losscs Reglon-wise during the last three years, i.e. from 196465 t o  
1906-67. is enclosed 

Director-General of Food und 
Joint Secretary to the Government of India 

The Lok Sabha SecretaMt 
Department of Food, UO. No. 612167- BFC IV dated 20-1 1 4 7 .  

Copy to:- The A.G. (CW&M), New Delhi. 





APPENDIX X 

('l'ule para. 4.124 of the report) 

Note for the Public Accounts Committee on Item 19 of the points 
on which further information was desired by the Public Accottnts 
Committee in their meeting held on 21st October, 1967. 
Para 113-Pages 143-115 Institute of Hotel Managexmnt. 

Catering and Nutrition, New 
Delhi. 

Sn b-para ( A  : 
19. According to the sub-para, the net average cost per trainee 

recorded a substantia; increase from Rs. 1,080 in 1963-64 to Rs 1.687 
in 1964-65, and Rs. 3,73C in 1965-66. The grws average cost per 
trainee was as high as Rs. 3,368 in 1965-66. 

The Department had informed Audit that the increase wac due 
to genesal ~. jse in psices of food materials, to the increase ir, the 
dearness allowance, etc.. and that steps had been taken to reduce 
the cost per trainee. 

From the income and Expenditure Account at page 216 of the 
Audit Report it is found that the expenditure on staff establishment 
during 1965-66 was over 44 times that in 1962-63 while according 
to the table on page 144 of the Audit Report (Civil). 1967 the average 
nuinber of students d ~ d  not even double itself during that period 

Please state the ratio of staff to students during each of the last 
3 years. What measures have been taken by the Ministry to ensure 
that the staff is the minimum necessary. 

The Income and Expenditure Account further indicates that 
during 1962-63 and 1963-64 the charges recovered for food consumed 
a s  part of training was nearly equal to the expenditure on training 
food. While in 196465, the recoveries were about 80 per cent of 
the expenditure, in 1965-66 the recoveries worked out to less than 
40 per cent of the expenditure. Please elucidate whether recoveries 
on this amount are now being made a t  concessional rates. If so, 
the reasons therefore. 

According to the data supplied by the Department to Audit, the 
net average cost per trainee in respect of a similar institute in 
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Bombay was only Rs. 877 in 196269 and this was p r o ~ s s i ~ e l y  re- 
duced to Rs. 648 in 1965-66. 

Has a comparat~ve study been made of the podtion in respect 
of the Institute at New Delhi with reference to that of the Institutes 
a t  Calcutta and Bombay with a view o ascertain the reasons for 
the high cost of training in the New Delhi Institute? If so, a detailed 
note may please be furnished indicating the position during 1966-67 
in respect of the various institutes at New Delhi, Bombay and 
Calcutta? 
REPLY: 

It has been stated that the expenditure on staff establishment 
during 1965-66 was over 44 times that in 1962-63, while according 
to the table at page 144 the average number of students did not 
even double itself during that period. In  this connection it may 
be stated that the Institute was actually started in September, 1962 
only and the espenditure during 1962 referred to therefore, reflects 
only the amount spent during 7 months i.e. from September, 1962 
to March, 1963, and not for the myhole year. 

A statement showing the ratio of staff to students during each 
of the last 3 years is enclosed as desired. The question of the scale 
of teaching staff to be appointed in the Institutes of Catering Tech- 
nology and Applied Nutrition had been under consideration of the 
Government and it was decided In the middle of last year that the 
re~clluirements of teaching staff should be based on the criteria of 
22 teaching hours pts teacher per week. This matter has again 
been recently reviewed and in view of the present economy, it 
has been decided that the number of contract hours per teacher per 
week should be increased from 22 to 30. The requirements of teach- 
ing staff, therefore, is now determined on this revised basis. I n  
regard to clerical and other staff, although no specific criteria has 
been presxibed, the requirement of additional staff if any is care- 
fully scrutinised to ensure that only the minimum staff is sanctioned. 

The recoveries from students on account of training food are 
made from the students as a part of! fees on the basis of Axed rates 
and there has been no change in those rates. Therefore, recoveries 
were not made during 1965-66 at any concessional rates. 

The position in regard to the higher cost of training in the New 
Delhi Institute as compared to the other Institutes is explained 
below:- 

The Institute a t  Bombay was being run by the All India Women's 
Central Food Council until 1st January, 1m when it was taken over 
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under the centrally sponsored scheme with all its assets and lip- 
bilities. Since the Institute had been estaMished in I954 that is 13 
yeam ago, its set up had reached a certain determined pattern while 
the others which sEBkted 8 to 10 p a r s  later have yet to develop. The 
nlain reason for increawd cost of training in the Delhi Institute 
particularly in 1965-66 was that Mr. A. E. Simms who was specially 
brought to India from U.K. to work as Principal of the Institute 
introduced new methods of training using differen! proportions of 
foodstufls as an experimental measure. He also introduced certain 
changes for improvements in raising the standards of courses in- 
volving a variety of foodstuffs and western dishes which were costly, 
resulting in increased expenditure on training food. It may also be 
stated that in the Delhi Institute there is an advanced 4th Year 
course which is not available in the other three Institutes a t  Bombay, 
Calcutta and Madras. The entire question of the increased cost of 
fraT;nfng food has been reviewed by Government and it has been 
decided that ?he Government will bear only a portion of expenditure 
on training food on a specified pattern namely 10 paise per 5tudent 
per class for the First and Second year students and 25 paise per 
student per class for the 3rd and 4th year students. This is cxpected 
to bring down expenditure on training food considerably in the 
Delhi Institute. The Delhi Institute has already taken steps to re- 
duce the expenditure on these items by reducing the size of dishes, 
eliminating avoidable items, rationalisation in processes, cost control 
etc., without sacrificing the standard 01 training. The net training 
cod per etudent in each of the 4 institutes dhring 1966-67 is indicated 
below: 

Delhi: Rs. 1,760. 
bmbpy: Rs. 682. 
Qlcutta: Rs. 1,514. 
Madras: Rs. 1,398. 

It will be observed that t5e cost of training during 1966-67 has 
been reduced to Rs. 1760 as against Rs. 2,730 during 1965-66 in the 
Delhi Institute. It is hoped that by the time the other three Ins- 
titutes &$ fully developed with the maximum intake of studentg 
the cost oE kainjqg will come d p ~ ,  



(Vide para. 4.125 of this report) 

Statement showing cite Ratio of Teaching Staff to  S t d e n t s  during 
the last three years in the Institute of Hotel Management, Catering 
and Nutrition, New Delhi. 

Year Students 'Teachers lbtio of stu~lents 
to staff' 



Sl. Para No .of Ministrymt- 
No. the Report anrYrnrA 

I I = 5 Information & Broadcasting The Committee find that the estimated exptnditure on the Deface Ex- 
hibition Trains Project increRSed from Rs. 1 4 . 9  lakhs in November, 
1963 to Rs. 37- 17 l a b  in September, 1966. The Committee am- 
sider that the estimates of expenditure were not prepared realistically. 
The Committee deprecate this tendency to get sanction for such 
projects on the basis of grossly under-estimated f i w  of cxpardi- 
ture. They desire that estimates for such projects should be pfe- , 
pared more realistically. 2 

Do. 

Do. 

The Committee also notice that the projects have becn delayed fc,r 
more than 24 to 3 years as compared to the original targets. The 
Committee need hardly ernphsise that in carrying out such schunes 
meant for publicity adhering to the timtschedule is of utmm im- 
portance as any abnormal delay is apt to make publicity out of 
date thus making the projects ineffective. The Committee d d  
like the Minisrty to give their special attentio<to;this:aspcct in implc 
mentation of their future projects. 

The Committee note that 3 sum of about Rs. 6.12 l akb  is outstanding 
for recovery from Autonomous Bodies as on I-12-I*. The Dc 
partment should pursue the matter with rhc autonomous W e s ,  
in order to recover these long outstanding nmounts expeditiously. 
They also desire that an early decision should be taken on the pro- 
posal for obtaining a lump sum deposit in advance from Autonomous 
RQdies so that such arrears are not allowed to accumulate in hmut. , 



Do. 

Do. 

Do. 

The Committee are unhappy to observe that although the agreement 
with the producer was signed in September, 1960, the manuscript 
for the film "Untouchability" was approved only in September 
1964 after it had undergone several revisions. The Chmamw arc 
also not able to appreciate how the first instalmcnt (Rs. r~,oool-) 
of the loan was given to the producer without first approving the 
script of the film. The Committee consider that a time l i d  
should have been prescribed not only for the production of the film 
but also for the finalisation and approval of the script so that the 
film could be produced without undue delay to achieve the objectives 
underlying it. The C~mrnittee would like Government to adopt a 
more business like procedure in farming out films for production. 

The Committee would also like to know the final outcome of the ncgo- 
tiations. with the producer. 

CI 
The Committee hope that the profixma accounts for the year 1966-67 =f 
twill be finalised at an early date. They consider that, if the pro- 
forma account is to serve a useful purpose, it should& prepared in 
time. The Committee expect that the proforma accounts for thc 
last year (1967-68) would be consolidated and finalised More Dc- 
cember, 1968 and that in future no avoidable delay~~sould be allowed 
to occur in the finalisation of these:accnunts. 

Do.' The Committee regret that there was a shortfall bqth in financial tam 
&as well as in physical achievements in the Thwd Plan concerning 
,411 India Radio as compared with the targets envisaged.llj7lc Com- 
rnjrtee consider that these shortfalls were unformnate as the need 
for strengthening the transmission services of All India Radio ir 
widely recognised. The Committee would like All India Radio 
to adopt more businesslike methods for implenrenring fxhemes so 
that the targets envisagedlarezachieved on schedule. They suggest 
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Do. 

Do. 

. =sic 
burdening the inventory with costly spares for the servicing ;mcl main- 
te1-e of obsolescent items. 

The Committee art. concerned to note that a record proceshg plant 
purchased in 1953 at a cost of Rs. 2.5 lakhs to preserve speeches and 
messages of well known personalities, has now bccn cloved down for 
it could only be operated much below its capacity. During the 
period of opcration, 1962-63 to 1 y d q 4 ~  the plant resulted in an extra 
expenditure of Rs. 2.15 lakhs. 

The Committee cannot help concluding that thc utility and economics 
of the plant were not carefulJy gone into before its purchase and that 
even after the Special Reorganisation Unit of the 'Ministry of Fin- 
ance pointed out in 1959-60 the uneconomic working of the plant and 
the losses incurred on it and suggested that the work might be got done, 
more economically through a commercial firm, the Department persist- 
ed in retaining and working the plant and adding to the IOSSU. The 
Committee would like Government to enswe that p r o p a l s  for the 
purchase of equipment are carefully considered, keeping in view their 
economics, so as to eliminate avoidable expenciiturc and loses such 
as have occurred in the present case. 

13 2-21 Works, Housing & Supply The Committee regret to observe that, as against the target of 8,000 
(Deptt. of Works and Housing) acres for the development of land during the Third Five Year Plan 

( i . e .  upto 1965-&), only 4,980 acres were full$ developed upto 
1967, and another 1,757 acres were expared to be develop 
March, 1968. 

1% 2'22 Do. The Committee would urge that the pace of development should be acce- 
lerated by effecting close coordination between the Delhi Ddapmtm 
Authority, the CPWD and the Delhi Municipal Corporation. The 
Committee note that the Delhi Development Authority have decided to 
make arrangements on a temporary basis by diggiag tubewells and by 

--.----- 



installing electric generators where water and e l e d a t y  servlaJ 
cannot be prwided early by the Delhi Munjapal Corpot~tion. The 
Committee wauld like to watch through future Audit Reports the 
pragress made by the Delhi Development Authority and other agda 
to develop the land fully and make it availahlc for construction to the 
general publicyat reasonable rates. 

15 2 -27 Wmb, Homing & Supply The  C o d t t e e  suggest that the condition regardine develul>ment of 
(Deptt. of Works and Housing) land by cooperative societies within the specified period should be 

strictly enforced. A periodical review should also be made so that any 
defects noticed in the system of development of land thtough coc~pwo- 
tive societies are remedied. Covertunem should also,whete~er p 
ssible, try to help cooperative societies in the arpddous develop- 8 ment of plots. 

Do. 

Do. 

The Committee note that a decision has been taken b y  the Delhi AQnl- 
nismtion to build mufti-storeyed tenements with this fund for the 
bene4it of the people falling within low-income gmup and that site8 
have also been selected for such construcu'on. In order tbat these 
Schemes become popular amongst members of the low Income goups, 
it is desirable that sites arc suitably and widely located. The Com- 
minee hope that the proposed scheme will go a long way to meet the , 
rising needs of the metropolitan population and will at the same time 
produce a healthy effect in reducing the high rmtd charges now prc- 
valent in the Ckipital. 

The Committee are glad to note that the Delhi Administration haoctakcn 
steps to allot residential plots by drawing of lots to low and middle 
income p u p s  in the Capital. The Committee fed that tMs schanq 



Do. 

Do. 

Do. 

should be stabilised and a large number of plots should be offered to 
low and middle income groups people. The Cornmiate feel that r 
similar scheme may also be launched for the benetit of low and mid& 
income groups of Government employees who comptisc a sfarbit 
proportion of the population of the Ca itd and who, bung a fixed 
income group, suffer from the handicap o P low purchasing power. 

The Committee feel that the defective procedure for the m a i m m e  of 
accounts of paper and other material issued to the finns and laxity in 
maintaining these accounts in the office of the Assn. Controller (Out- 
side Printing) Calcutta were mainly responsible for arrears in rccovay 
of about Rs. 9 lakhs. The Committee regret that adequate measurea 
were not taken to safegaurd Government's financial interests. They 
desire that the various lapses in this case may be enquired into and 
responsibility fixed if this has not already been done. 

The Committee also suess that the accounts of the remaining ten reaoa, 
should also be settled expeditiously and a limit should be fixed ? or their - 
completion. The Committee would like to be apprised of the ptogrtss 
made in this regard. 

The Co-ttee note that the procedure for issuing paper and Xher 
materials to private printers has now been cha ed to a press-wise bgsis 
instead of a job-wise one and that adequate 3 eguards by way of se- 
curity money and insurance coverage are taken. The Committee &- 

Lsire that Government should keep a closewatch over the working of 
the revised procedure. 

21 2'63 Do. The Committee regret to note that over-payment amounting to Rs. 45. I I 
lakhs had been made in 2,397 cases during the period Jaxnlnry, 1957 
to Match, 1966. The Comrnitteeinote that a substantial part of this 
amount has been recovered and at present a sum of Rs. 4 . 4  lakhs, in- 
cluding cases involving Rs. 3 -91 lakhs in arbitration, is outstanding. 



22 2-64 Worke, Housing & Supply The Committee consider that, apart from taking ztcps to nxmvcr the 
(Deptt. of Works and Housing) remaining amount on account of overpayments, Government should 

take suitable measures to ensure that cases of werpaymem do not 
occur in the first instance, Government may dso consider, in consulm- 
tion with the Chief Technical Examiner, thc question of issu ing corn- 
prehsnsive instructions in the matter for thc guidance of all comxmd 
so as to eliminate cases of overpayment, 

The Committee regret to note that there was delay in the exaxtion of all 
the6r works allotted to the Bhluat Swak Samaj between 1959 and xpdd 
and that only in 13 cases was ~wmpcnsation of Rs. 1,35,658 was re- 
covered from the Wlarat Sevak Samaj on aawunt of the delay. Thc 
fact that there was delay in completion of all the works dlotted to the 
Bharat Sevak Samaj between 1959 and 1y66 docs nut speak w d l  of thc 

P 
Samaj as a constnrction agency. 

Do. In the present case, theChmit tee find thm t h e  first work was a ~ d e d  
to the Btarat Sevak Samaj at 39*260/, r w v ~  thes eeimafcd tmt. 'me 
second work way auqrded to the same organisatkm at 68.5e4, over 
the estimated cost in prekmce to anocher ccPntractor whct had quatt!d 
Rs. 2 16 lakhs less than the Sarnaj on the plat thcrt the latter me$ 
twelve months for campdeting the work against sbt mantht otlvrrd by 
the Samaj. The Committee regret to note that even though the firat 
work u.as expected to be completed by August, 1966, and the second 
by March. 1965, both the works have not yet been c o . m p M  
by the Bharat Sevak Samsj. As the *Btrerat Sevak Sarmj have nor 
been able to cormpkte the second unrk within six momhs as stipu&M 
in &he contract, the purpose-for whiclr their ten& wm accepted 'af 
at1 ;ltltlititmal cost of Ib. I - th 1.1I.h~ .v% not realis&. 



Do. The Cami t tee  n t t t t -  t twt a <,rrln s > f  It.,. 0.74 Lakh .mi c ~ t  11s. 0.70 lakh 
have been deducted fro9 the running bill uf the Samaj and kept ill 
deposit for recovery of the penalty on completion nf work. Thc CO- 
mminee have no doubt that suitable action will b2 taken to recover the 
penalty leviable undcr the contract. 

The Committee consider it unfortunate that the exCcutive @ & i w r  did 
not avail himself of the cheaper ntes of firm 'A' and placed orders wtth 
Rs. 3-25 lakhs on three other rate con!r.lct-hr~lder'1 during April, 1965 
to June, 1965, involving an extra expenditure of Bs. 65,500. They are 
concerned to note that the Executive Engineer, in discharged of the 
in, tructions of the '3qperintpnding Engineer to avail of the cheaprr 
rates of the contract offered by firm 'A'--again placed arders warth 
Rs. I -10 lakhs in November, 1965 and June, 1966, on somc nthef rate 
contract firms, resulting in on extra cost of R.;. 5,500. 7%' Executive w 
Engineer could have placed orders with the firm 'A* upto Rs. 62,- 
;~s the D.G.S.&D. had raised in July, I* j the limit frim Rs. 30,000 
to Rs. 60,000. The Committee are not convinced by t k r  plea that 
the Executive Engineer did not receive the letter of the D.G.S.&.D. 
raking the limit of individual orders on firm 'A' hccause the firm 
irself had sent a copy of the letter of the D.G.Y.8t.D. along with its 
communication to the Executive Engineer on 30th July, 1965. If the 
Executive Engineer had any doubt about the authenticiry of the letter 
he should have got the facts confirmed from the D.G.S.&.D., specially 
when the higher authority had expwsly asked him not to ignore the 
cheaper rate of finn 'A'. 

37 -? *!P Do. The Committee suggest that the Iapscs in these c a a ,  which resulted in 
extra expenditure to Government, should b: investigated early with a 
view to fixing responsibility. 



Do. 

Dl?. 

Do. 

'The -ittee hope that. lcarning in) n tile e~periencc i n  this case, the 
Central Public Works will take cfiectivc measures to cn- 
sum that work is not started without approval of plws by the 
bodies wherever necessary. 

'The Gumnittee find that the failure to give mti-termite trzaweilt t.1 the 
:,(~il in thc foundations at the time of or prior to the ccwsttuctitw of 
NI-1-1 to NH-TV quarters in Delhi rc.;ultd i n  extensive d m g e  to 
woodwork by wliitc ants. For this lapse Gwernment had to incur extra 
expenditure of Rs. 39,800 upto AIarch, 1965 on replactment of wood- 
work. Further in the cxse of NH-V and NH-VII quarters Govern- 
ment had to incur extra expenJitlne of Rs. 60,000 on account of p e t -  
anti-termite treatment to 2844 quarters. 

treaunent i s  tech&cally considered to be much moreK effective t h ~  
post anti-termite treatment, the Committee hope that (iovyn~nent will 
in future, take sufficient care to m u t e  that before such large S& 
comtruction i s  taken up, the soil is tested and all ptccoutianary mca- 
~ U T C S  .ire taken t o  avoid CX~TII I~trrk and cxpcnditure nt later stag€% 

The Committee feel that, before enbarking un such Largc scale csnstruc- 
tion, the C.P.W.D. should havc tested the soil to find out whether oi 
not the area was prone t o  termite infestation. Since ~re-anti-termite 





the purchase price of mi&. The Conunittee sugpst  that G o w x ~ l c n t  
should evolve a more business ilke procedure for reviewing the rolc 
price of milk vis-a-vis the purch~se p r i c ~  and overhad charges .so 
that it can he suitably adjusted to ctlsure that the scheme runs on 
a no profit, no-lo%s basis zs  far as pxcihle. 

34 3-36 Ministry of Food, Agriculture, The Committee are perturbed to note that the opening of milk csller-tiun 
Community Development and and chilling centres, milk depots and all-day milk stalls brrs Eolkn 
Co-operation short of anticipation and the milk collecxiion and chilling cenucs 

set up at Rahadurgarli, .\llpur. Ndjafgzarh a d  B~wuna at :I c~xt gf 
Department of Agriculture Rs. X I  .q lakhs haci to Lw ~ l t s e ~ i  Jown cnvit~p to their ueccon~?mic 

operation or the nm-livailabilit! trt' milk. 3 
Do. The Committee feel that. Lwforc opening such c m t m  in futlm, the 

Delhi Milk Scheme should curry out a &tailed survey of the are 
covered to ensure t h ~ t  milk will lx availuhlc in sufficient quantities 
so that c;lscs of sue% aioidddc expenditure do not recur. The 
Committee also desire that the Delhi Milk Scheme shauld find ai- 
ternative avenues of using their buildings at plac~s where the centres 
have hcen cltrsed down. 'I'he mtchinery should nlw be teinst'etrcct 
wrly to other places where the new ccntres are to hc sct up. 

Do. The Committee conqidcr that the solurinn to the ~ r t t b l t t n t u  of the M i  
hiilk Scheme lies in increahg, Ille availability of' milk on m 
hasis to  match its prtressing capacity anJ the q u i r a n ~  of wm- 
mers. ?'his can hc achicvcd on\). by increasing the prdwrion d 
milk in the areas surrounding Delhi. The Committee are &d 
that four Intensive Cattle Development Pro+ts have haon 



Do. 

up in the adjacent districts of Haryana, Uttar P d e h  and Rof- 
asthan. The Committee find that the question of tsrabhhment 
of a cattle colony formed an integral part of the original Delhi Milk 
Scheme. Though a period of more than 8 years has lapsed since the 
Scheme came into effect, Govement have nut comt to my f i d  
decision on the establishment of a cattle colony, The Committet 
hardly need emphasise the desirability of taking an early decision 
on the establishment of Cattle colon): on the lines of the Aarey Milk 
Colony in Bombay so that the Scheme could have a substantial quantum 
of supply of wholesome milk from its own solrrces. 

The C(mnlittee suggest that a detailed study should bq made of the 
rneth)Jq follod.ed by the Kaira District Cwjwative hfdk Producers, 
Y.'cion LtJ., Anand, in establishing collesticm and chilling cctltres 
nn i? co(yer3tive basis so that suitable steps may be taken to develop 
dependable centres of milk supply for the scheme. Effort3 should 
be intensified to increase milk resources around Delhi SO that the -8 
Delhi Alik Scheme can draw on an assured suppb' of milk to 
cater to the needs of the rising population of the m P t d k 3  at 
a fair price and also manufacture butter, ghce, ima- milk- 
powder and baby food in larger quantities to augment its income. 

Do. The Cornminee stress that ever). effort should be made to increase the 
procurement of milk consistently with requirements so as to put 
the existing plant and machinery to the optimum use. 

. > 

37 3-58 Do. The Cornmitres regret to note that the ,Wa Lava) Plato Milk PamauiPer, 
which was purchased at a cost of Rs. 30.570, remained unutitised for 
more than 7 years. The Milk Evaporating Plant purchased at a coet 
of Rs. 168,194 has not been utilised from 1962-63. 



3-59 M h k t r p  of Food, Agriculture, The note that action is now being taken b the Department 
community Development and of Agriculture to modify this pzsteuriser at a cost o Rs. 3 4 ~ 0 .  The 
Co-operation 

r 
.Milk Evaporating Plant will be shifted for use dong with the milk 
powder plant afier installation of a mling p n d  to amserve watet. 

@epartrnent of Agriculture) 

Do. 

Do. The Committee regret that the Delhi Milk Scheme did not take action 
all these years to mod@ or instal these plants at an akanadvt place 
and they remained unutilised for a long time. They Mi that the 
reasons for not taking early action may be examined and stepe takm 
to avoid a recurrence of such cases. 

It is evident from the above facts that an order was laced for auto- 
P 

matic decrating and recrating machines along wi 8 crate stackcf~ 
and other spares at a cost of Rs. 7-43 lakhs without making s w  
that these machines were required and would serve to the purpost 
with the result that they are lying unused. The Committee d d  
like to be infonned about the disposal of the machhs and the 1- 
incurred in the transaction as well as the steps tnkm to enJun that 
such lapses do not recur in ordering machinery la f i e .  

Do. The Committee regret to note that the 
has increased from 0.77 between 1959 and 
April, and August, 1965. In a prfod of 
to August, 1965) the value of bottles broken m rrs 
2 - 8 0 W .  One ofthe teasocw for bnokagtis scetcdtobktb- 
quality of bottles purchased. 



Do. 

Do. 

Do. 

The Committee desire that the q u d o n  of improving the quofifp of 
bonles should be again taken up with dri duppUaa duuugh the hector 
General, S u p p k  & Dipom&. It nmy rQo be twamhgd v&ahcr 
the bottles surplied are accardhg to thc 
Actian may be taken to fix mpowibfity 
found that the bottles are not supplied aooording to rbe prescribed 
specifications. W Commitae would also like the Ddhi Milk 
Scheme to devise immediate remedial measures to bring down 
the breakage of bottles to the miniurn. 

The Committee mess that the Delhi hlilk Scheme should ensure that 
substandard milk is not p r o c u .  in the first instance and that cows 
milk is used for the prepration of tonntd milk to the extent necessary 
and found economic as against buffalo milk. 

The Committee hope that the limits for Stocking the remaining 1993 d- 

items will also be fixed at an early date. The Gmittee need 
hardly stress that by keeping proper control over their sttxks, the 
DeIhi Milk Scheme can easily reduce their overhead costs and 
thereby bring about an overall reduction in working expenses. 

The Committee note that the cost of handling milk from the BiJraatt 
area fell from 34.34 paise per litre in 1964-65 to 26.74 paise per 
litre in 1965-66, but it is still higher than the original mimated upst 
of 19 paise per litre. The Committee note that Govern= have 
sanctioned a Balancing Station at Bikaner and a Chillmg Cenw at 
Mahajan and that these are expec~ed to help in bringing & 
handling c w .  The Committee stress that, apan from using a 
cheaper method of chilling, every effort should be made to in- 
the procurement of milk from the Bikaoer area so that the - of 
handling can be appreciably reduced as a result of economie9 of 
scale. - ,'a> - 



43 3 '95 Mioisvp of Food, Agricul-, The Committee suggest that the Delhi .tiilk S c h  should inve&gm 
w o n f t p  D e v & v  and thoroughly whether tube well water, if found fire from health bma& 
-i~1 and cheaper, can be used in place of water from the Municipal mains. 

(Deprrrment of Agriculm) 
44 3'103 Do. The Committee stress that an cases involving 1- should be p+om~tiy 

investigated and suitabIe remedial measures taken to eliminate their 
recurrence. Disciplinary action should be taken against the panies 
found to be at fault so that it may act as a deterrent to others. 

Do. 

Do. 

The Delhi Milk Scheme was set up in 1959 with the avowed objective 
of increasing milk production by assuring a remunerative . e k e  
to milk producers on the one hand md  to supply p o d  wholesome 
milk to consumers on the other. The scheme was envisaged to 

3 
run on a no-profit, no-loss b~sis.  The working results of the Scheme 
show that till 31St XIarch. 1967, it had incurred a total loss of Ks. 
194.55 lakhs. The basic reasons for this lons are two-fold, namely; 
failure to develop assured soums of milk supply in mnsonanct witb 
the installed capacity and requimnents, and the cime lag in the re- 
vision of the sale price as compared withthe cost price of milk, in- 
cluding procurement, processing and handling charges. 

The Committee consider that Government should pay closer attention 
to the question of developing milk resatrccs in arcs surrounding 
Delhi. The four intensive Cattle l%d@mmt Projects taken up 
in the adjoning districts of Haryana, Uttar Prsdesh rrsd Raj&mn 
should be implemented with vigow so a6fo prooidc an rwured and 
adequate base for the supply of milk to S c k m .  Thfs shoutd 

! 



Do. 

Do. 

Do. 

Do. 

enable the Delhi Milk Scheme not oniy to meet to a lager exter t 
the demand of the public for milk but to bring down the cl at 
and sale price as a result of economies of scale and putting to optimum 
use the installed capacity for the groa~ssing and manuPmre of milk 
and milk products. 

6 

Government should also devise a more business like p r o d u r e  to re- 
vise the sale price of milk, keeping in view the cost price including 
the procurement, processing and distribution charges. 

The Committee would also like the Delhi Milk Scheme to tighten 
up in  distribution and supervisory arrangements to eliminate cnrnp- 
laints from consumers about the failure to supply milk and/or to 
return the balance amount in full. 

The Delhi Milk Scheme should se!t a high example of efficient rnanage- 
ment and supply of milk of unquestionable quality at cornpctitive , 
rates. 

The Committee are concerned that three out of five tractors ate still 
out of operation and that it is only after a delay of more than two 
years that proceedings for condemning the over-aged Locomotive 
have been started. The Committee stress that steps should be taken 
to put the remaining tractors to use and to ensure that in future re- 
pairs and replacements of parts of tractors are undertaken expeditiously 
to obviate loss on account of idle rnachineiy and manpoower. 

47 4.20 'Ministry of Food, Agriculture, The Committee regret to note that multipk tapees were commimd 
Community Development and in this case which have resulted in the non-3#~)very of a siztabte 
Co-operation amount of Rs. 43-39 hkhs from M/s. Delhi Grain Syndicate. It  

is rather surprising that Government have not been able to investi- - (Deptt. of Food) gate whether the antecedents and the standing of the Directors of 
the Syndicate were verified before appointing them as agents ,fix 
procurement, storage and distribution of foodgrains. 

C- 





Do. 

Do. 

Do. 

The Conrrnittce arc not able to appreciate why it has taken G o m -  
ment more than eight years to dacide whether a civil suit 8 b d d  be 
filed against the Syndicate and its directors as advtsed by tfn %ti- 
citor General in 1959. The Comrnittet cannot hdp feeling the~ if 
the matter had been pursued vigorously and decisions taken m y  
it should have been w i b l e  to recover at least sumc part of the 
money through judi&l processes. 

The Committee stress that Government should investigate the dew 
which have occurred in this case at various stages with a view to 
fix responsibility and take adequate d i a l  measures to aWum 
that such lapses do not recur. The Committee would like to be 
informed of the action taken in the matter. 

The Committee find that, as against a saving of about Rs. 33 latrhs in 
1965-66 as compared with 1964-65 in expenditure on escablbhmtat 
in the Southem Region by the Food Department, there ha8 been 
expenditure of Rs. 68-14 lakhs by the Food .Corporation of India 
on central transactions. The Committee note that the Food Cur- 
poration of India was performing some of these fUnaiona which 
were not undertaken earlier by the Southern Regional Directorate 
of the Food Department. They would, however, like Govaxnmnt 
to keep a close watch over establishment expenditure on the Food 
Department and the Food Corporation of India. Efforts should 
be made to ensure that the setting up of the Food Corporation of 
India does not inflate expenditure on establishment 
as compared with the expenditure incurred by the F x  
ment earlier. 





4-55 Ministry of Food, Agriculture, 
Cgnrnunity Development and 

Cooperation - 
(Department of Food) 

Do. 

Do. 

- n ~  Conunitlee suggcst that Government should critically m i . ! . r  
the  entire functioning of State Trading in foodgrains and in @- 
cular the grant of subsidies for rice and other foodgrains in the light 
of the requirements of' the country and the cumulative loss suffered 
so far in respect of each type of foodgrain. 

T h e  Comnlittee note that in 1965-66, State 'I'rading in foodgrains 
resulted in a net profit of Hs. 56 crores which was mainly due to a 
decrease in the landed cost of foodgrains and an increase in their 
issue price. They, however, find that the expenditure on cstab- 
lishment of the Department increased from Rs. 3 -4.2 crores in 1963-64 
to Rs. 3.99 cmre in 1965-66. Further, the 1700d Corporation of 
India also incurred an expenditure of Rs. 68.14 lakhs on central 
transactions during 1g65-66. As the cost of establishmna is in- 
cluded in working out the economic cost of foodgrains, the Committee 
desire that every effort should be made to reduce the expenditure 5; 
on establishment to the minimum n e w .  The Cornminee 
hope that the overhead cost of handling foodgrains by the Food Cor- 
poration of India as well as by the Department of Food will be cons- 
tantly kept under so review as to achieve maximum economy. The 
Committee suggest that even efforr should be made to avoid over 
lapping of functions between the Food Corporation of India and 
the Department of Fond. 

T h e  Committee find that during 1964-65 and 1965-66 the percentage 
of net l m  of foodgrains during voyage was 0.39 and 0.29 mpcctivzly 
and that 32 enquiry into the causes leading to it is now being mode 
by the Department. The Committee would like to be informed 
of the findings of the enquiry and the steps taken to minimise such 
losses. 



52 4'72 lwnktry of Food agriculture, The Committee note that the percentage of foodgrains camad in Indian 
Community De\.elopntent and vessels increased from 4.2 in 1966 to 1 7 . 5  during the first n;'ne m~nrhs 

Cooperation of 1967. They hope that. keeping in view the compatative bentfit - of carrying cargo and toodgrains, more and more Indian bcrttom 
(Departrent of food) will be pressed into service so as to conserverearn toreign e~tch-. 

53 4'77 Do. 

Do. 

The C&ttee find that a s u m  of Rs. 22.578 was paid to dock labour 
in Bombay in 1965 on the h i s  of notional employment even though 
they did not handle the work of unloading the foodgrains frm the 
ship. It i also strange to note that C~avemmtnt had agreed in August, 
1967, that foodgrains from bulk carriers wouid he discharged by 
grain discharging machines at Bombay and that an ex-graria p j m t  - v 
at the rate of 75 pa;se per tonne would be made by G o w m t  to o, 
Bombzy Dock Labur  Board for the quantities of f o d @ t ~  dk- 
charged by machines from bulk carriers in Barnbay. This mean 
that payment would be made without any work being actually done 
by dock labour. The Committee mould like Government to examine 
the matter in all its aspects as they consider that the making of such 
notional payments without any return has far reaching repercwsions. 

The Committee note that, in the absence of a mechanical &vice for 
weighing foodgrains at the Forts, it is not possible for the I ) e p R -  
ment to establish losses during voyage. They find that rat - b y  
Port weighment has been mechanised as an experimental measure 
and its efficacy is being watched. The Comrnittet hope that on the 
basis of the results achieved at Bombay Port, such mechanical ckvict~ 
for weighment will be introduced at other major prts handling 
foodgrains. The Committee would like to be apprised of the pmgms 
made in this regard. 



Do. The Committee also note that even in respect of bagged cargo, out of 
4'79 138 claims only 26 claims have been settled and that during the four 

Transport and Shipping. years from 1963 to 1966 claims ~ o n h  Rs. 9 -  18 lakhs were rcpudiatcd 
by the steamer agents on account of losses having occurred while !t-e 
foodgraks were in the custcdy of the Port Trust autboritics. Tl?c 
Committee hope that through better supervision and improvemf.r8t 
in handling facilities at the Forts, such Iosge will be reduced to the 
minimum. 

Do. 

Do. 

Do. 

The  Committee stress that suitable arrangements should also be made 
in consultation with the port auttorities and steamer agents with a 
view to apportioning responsibility for such losses. 

The  Committee note that there has been some improvement in storage 
conditions and the percentage of storage losses of f d g r a i n s  has 
come down from 0.24 in 1962-63 to o. I 2 in 1966-67. The Com- 
mittee also note that storage losses are mainly due to unsatisfactory 
conditions obtaining in hired godowns. They hope that with better 
supervision over these godowns and with the increase in the number 
of Government owned godowns, there will be further improvement 
in the matter. 

T h e  Committee find that as many as 4586 claims of the value of 
Rs. 95-85 lrifrhs were pending against the Railways as on 1-5~x967. The 
Committee desire that the cases of pending claims should be pursued 
vigorously with the Railways. Action should also be taken to re%ulafise/ 
write off storage and transit losses where this has not been done so 
far. 



54 4.93 M i d r y  of F d  Wiculw, While the Committee agree that the fixing of prictrs of foodgrainf, 
m-munity Develop-t and incidentals, etc. remverablc from the Food Cnrporation of India is a 

Cooperation difficult exercise. they, htwever, feel that much of the delay involved -- in this case could hdve k n  avoided if the Department had initiated 
Transport and Shipping. some prior action soon alter it was k n w n  to thun that work pertaining 

to the purchase, distributirm etc. of the ftwdgrains was to he t m r f c n r d  
to the Food Corporatioll of India. As the pmcedurc of preferring 
bills to the Food Corpo,~:hn of InJia has now bhcvrn senlej the 
Convit tee h o p  that tlxrc will be no delav on this account in future. 

T h e  Committee also trust that the questicn of recovery of penal int-t 
from the Fond Corporation of India \\ill be settled swn.  LI w )rQa 00 

The C~.mJnittec find that  gunnv hags were not filled t o  their standard 
capacity and as a recult haps in excess of the prescribed standards 
had to be issued. 'l'hc Con~rnittee regret to note that Government 
had to incur an addit~onal expenditure of Rs. 60- 12 Idlills due tir issue 
of excess gunny h a p  in the year I*(-66 alont. 

T h e  Committee finJ t i l ~ t  the D:plutment have already intrcduced on 
an experimental Imis automatic ueighrnent in Bombay port and an 
incentive scheme in Aladras port for filling the bags upto the standard 
weight. The Committee desire that. keeping in view the experience 
gathered in Bombay and Aladms ports to effect standardisation of 
weights of foodgrains in gunny bags through automatic mighment 
and incentive schemes respectivdy, Government should adopt the 
most suitable method in other ports so as to cut down the heavy 
expenditure being incurred on the use of excess gunny bags. 



Do. 

Do. 

The Committee also suggest that the pussibitfty of including a collditim 
in the sale that the buyers will have to pav o ~ a  for the gundm issued 
in excess of the prescribed standard should be explored so that lopse, 
on this account are reduced. Alternatively, it may be considered 
whether arrangements could be made with the State Goverwma 
to notify the prices of foodgrains exclusive of the cost of gunny bags 
so that separate recoveries could be made for the actual number of 
gunny bags made over. 

The Committee consider that, while ca1l;nz for tcnden for purchase, 
Government should pay special attention to the rates prevailing in the . 
various markets so as to derive the maximum benefit. In any case, 
before placing an order on the basis of tender a careful comparison 
should invariably be made between the prevailing market rates as 
gathered from the Directorate of EcomrOics and Stati&s/presr 
reports and the tendered rate so as to make sure that there is no wide 
difference between the tendered price and the rcasonab1e market 
rate. 9 

Do. The Comnfttee also hope that the economics of having grain depots 
on a regional basis for defence needs will b:: e~;~mined in co- 

Defence with the Ministry of Defence and suitable action taken to rationalise 
the p r o c m e n t  and distribution of fwd grain3 in the interest of 
economy and effciency. 

57 4.128 Ministry of Food, Agriculture, The Comnninee find that the expenditure on ~taff  etablishment hao 
Community Development and increased from I,I5,grg in 1963-64 to 2,98,682 in 19654%. The 
Co-operation Committee note that Government have now incmued the number of 

hours of training per teacher f r m  22 to 30 h m  per we& The 
(Department of Food) Committee suggest that the strength of msrff should be reduced to 

the minimum consisteat with nqukmmts. 



4.129 Minisap of Food, Agrictllnue, The C<mmitae &o fihd thrt cxpcnditure m food used in the proce~s 
Comrmmity Dmdojmmt and of tmining has i n d  from Rs. 24,451 in 1963-&S to Rs. rjs ,g j8  
Co-operation in 1965-66. The Conuniftce note that Gavetncnent have now decldd 

that they will bear ml a portion of th:s expaditme on food on a 
(Department of Food) rpdaed pattern, d y ,  xo plbc per student pr c h s  for the Pint 

wd a d  year studarts wd 25 paise per W e n t  per cipJu for the 
third and founh year students, and that action )Iss &o been t a b  
to diminate avoidable item and htmduce cmt cantrol. Thc Cbm 
rninec hope that with theseanasurn it will b: psibk to c&ct 
economy consistent with requirenumi in the urpmiiturc on food. 
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